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3353
LOK SABHA

Tuesday, November 23, 1965/Agraha-
yana 2, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR SpEAKER in the Chair]|
OBITUARY REFERENCE

Mr, Speaker: I have to inform the
House of the sad demise of Shri Kirai
Mushar who passed away at Murho,
Distt. Saharsa, on the 18th August,
1965. He was a Member of the First
Lok Sabha during the years 1853 to
1957,

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolen-
ces to the bereaved family.

Any hon. Member wanting to
speak. Dr. Lohia.
WMo 1M wANge Srfga (e

WS WY, OF gHEH W1 AT
TR 1 W 9 feadt g o @
o et oS g 1 B aew
¥ ¥asr g §) @S fe o oY feed
ey T ™ ¥ A ogent AR
¥ fosld ¥ vt og o Y @3, oot a7
#3 1 ag G wmT A Wy T | Afw (wT
ame ¥ anfeAE & aw T, Sl F
awd g o & aweA g e ol e
quTaATdy, faA &1 gw wE e
AU AHTHATY, IFT W WA )
far 1 wwfed & wd 2z wd we
f orgt WA ¥ W ww St @ g,
‘g WY ¥ W T R R oW @ g

i & & aret oF awEm afg
g fF a7 w9 uw I WA 5
famw) ga =
ot i wivw & sTow g A W

Mr. Speaker: The House may stand
in silen-e for a short while to express
its sorrow,

The hon. Members thenm stood in
silence for a short while.

o wEhrg  o% a@ & grew
4 T wEen § 1 gL fd, ey e
wifgar A wgr, avwk qw AT ¥
a ot § g fadlt # e T
AT AL |

WAt ¥ el gt Efwow
dFt org A oI TA g A ow el
argt YT agi o1 %7 weAT g ¥t
o't Qa1 gver ww fear | dfew oyl
w19 ug 91 f6 aw T A gE @
ax g ifaa aff ot o7 g .
worg T | agt wfreT A w7 § ag fad
frwta x0 fod w1 § fr w1 ) o
f& Wt § ¥ woar g ¥ 8
ot Ay waw frr @ fae v Q
a1 greE & wwr A o § ek
BT a1 W ALY § ¥ graw # |y Oy
wr€ dm twrd ot Aft B, Wk e
urs &g ot 71 § fw gw oy e TwE
§ s w1 7T man ) gETO SR
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Wt At I g W A EH @
WEIMR @A wga R
& o &Y FEcht @ ax qper A Ay
& fr wore faly dee a1 T W
o W AR A e e kAt
*ft ot grft aife gw I e
FawTFoale sTaRy ¥ 1 WU o,
@ TR fod A gk At
Pt go wofta avaraw g1 &
wiferw o g ST (% s it et
B QA AT §) A A A
% faqr w% mfw forte & wodr 2T A
F o '

e T wtge Wifga : www
warET, & Ao ¥ §w AT AE )
Rl qE TTeT age T el At
& 7g whT ameRr ¥ 8 of A
w9 W w1 A R I A afede
w ¥ I R qEET wgr S
t

e NEHY : XX ST 3T g A
A for el & i P i ol
#7 a1 AT W {1A § ax A wesT

T g

oY veprrw Fary ( aTCroTEY ) - e
wora, & ©F geme I o
BT TR A OF  fazdt gTaw e
o §1 W Wk fix W faredt qwe-
e §Yo ¥ TgTAY BT WA IAF T
Y wg wre eftw © wor w1

W WY A A § wife-
e A & O e oy
'wW ot a% qaE el ey oy § o
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gt ot ¥ artem

+

*386. ot vy formd

o} aryy

w1 ETRTiEE qeET SAT ag d@
€1 T w#6 fF :

(%) wv wowTT Al & A Ay
wifes v guret & fadr dgreh Al &
ot I Bqifa T3 w1 frATT W
AU 5

(@) war goeTc wEt & F€
® frere ¥ fa¥ ot gfod s
st & of e s ol §; W

(v) afeag, N Fawm o v
t?

The Deputy Minister in Use Binis-

try of Law (Shri Jaganaiha Kao): (a)
Yes, Sir.

(b) and (c).
provide flnancial, technical, tralning,
marketing and commop  servieing
facilities, ete,

ot A fomdt ;W@ oETETT A @
ox T ¥ 77 uw fa 9wl
o % Ok g el § Wi
T T UINET A JEX 4g WEHTA "
o oY el wTRET § Y e s
o dTH e SRR NETETOT UL §
o &gl A wuwl F awE @ oWt
T & HTOT ST SATAT AT & A,
war, e, e 0w wwo
o qrfior gamet & folr g qdh
g Tt b ar o
Shri Jaganatha Rao: It is true that
there is a wide disparity betweon ur-
ban and rural incomes, but the esiab-
lishment of industries in rural areas
would depend upon the availability
of land, waler, posver, Dearness-to yhe

market—dacilities of communication,
ooy -

The (jovernment will
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o foed : ¥ wiwE w3
foir 8 7

Mr. Speaker: Have we any ligures
about the income in rural areas?

Bhrl Jaganatha Rao: This depart-
ment js not concerned with that.

ot wy forml - aaET qTEY, W,
et sfx Pt Pt € groArs
t ag J9 o O A8 o Ot fE
ari gATEl % fawa & A e
weur fen ariem o & s g
§ fF formrt faoret € droamd § e
e fgem werwan, Tt Aa wgd
& wroarl g a fan mar W7 feae
fem  artor £ qur & TR &
Pt w fear mm @

Shri Jaganatha Rao: This depart-
ment ig concernej with village indus-
tries and handl*rafts The establish-
ment of small-scale industries and
large-scale industrivs relates w the
Ministry of Industry. Therefore, it is
not possible for mt to say that the
moment a hydro-elestric project is
ready and power is available, stralght-
way, the next day, it should start
work.

Mr. Bpeaker: Now that the “Minin-
try concerned with rural upift has
been specially entrusted with this job,
the hon. Member wants that they
should put in more efforts for giving
electricity in the rural areag and that
industries also should be get up.

Bhry Jagamatha Reo: That ic “wing
done; it is a long process.

Bhri Warior: Have the Govirnment
made any evaluation of the monies
spent on rural industries in the last
two Plans and are the Government in
a position to state how mu:h is fruit-
ful and how much is waste?

Bhri Jagaoatha Rao: Rural indus-
tries as such were not taken up
earlier. The Planning Commission
hasy started 45 projects in the rural
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areas only *nu.y. It is oo early
to assess the progress

oft wrmyft : | AT A W TS0
arar ¢ e o grefor o @ SEET
T ¥ dfr e Ivm g R et £
AT W AT A TORT oW oA
A frerer w7 & (@F st ol
9T AT T § R W e wdma
FT%1 o0 g% 1) fam o wfwm aft &
wE & | &1 T ORI qY iR AT
# Fur st fF At v owgd ¥
o= W O § e b faeaslt
Fwmrw e W g ¢

Shri Jaganatha Rao: I have not got
the figures.

Shri Oxa: May I know whether the
Government propose to give encour-
agement to industries bascd on agro-
economy or any other type of economy
which can be found in rural areas?
What is the idea of Government?

8hri Jaganatha Rao: Any industry
which has a scope in the rural arens
will be given encouragement,

. 8bri Vasodevam Nalr: As far ap I
understand, therc is a scheme called
rural industriez project in many parts
of the country. Actually, my district
is included in that May | know
whether this particular Ministry is
dealing with the rura! (ndustries pro-
ject also and, if that is so, | would
like to know what achievements sre
there to the credit of this rura] jn-
dustries project till now?

Shri Jaganatha Ras: That project
relates to the Ministry of Industry.
We are not dealing with that This
department is concerned only with
village industries.

Shri Vasndevan Nalr: How 15 it that
this Ministry s desling with village
i and the Industry Ministry
is dealing with rural industries?
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Shri Jaganatha Rao: Cottage indus-
tries like handicrafis, ete. This De-
partment does not deal with small-
scale industries which romes under the
Industry Ministry.

wt fus: et g ;. s "R
arargvil 1 g faxdt W 9@
I & gEaT gTam £ 0 sqasar
w7 ?

Shri Jaganatha #ao: We give pro-
tection in the form of aid.

Shri Eapur Singh: May 1 know
whether to improve the economic
position of the villages, Government
also propose to reconsider its agrarian
policy, 50 as to remove the unecono-
mie eollings on holdings?

Shri Jaganatha Rao: I am not com-
petent to answer this question,

Mr. Speaker: He says he is not com-
petent to answer this.

8hri Kapur Singh: Is there nobody
on the Treasury Benches competent
io answer this?
ot ®o mTo fydat : & urawy samA
avT & Wi () & " faer A
g 1w () # Far mar g, afz wn A
A @ A ¢ YU AdT wERT A
©8 9v7 1 A7 A9 fzur @0 & arAAT
g 7 ¥9 @90 g9 w0 W
q@ & aft a1 zawr faaor s Ad
e T 7 ow Od FEE #v
oI WL ¢
Shri Jaganatha Rao: Details are
givenn  Government  will provide

filnancial, technlcal training, marke:-
ing and other facilitics,

Shri M. L. Dwivedi: These are not
details,
Mr. Speaker: He says these are de-

tails. The hon Member says these
are not details. What can I do®
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o\ fegran Ty <Y 7 " wowc A
ta faem a7 a7% 7 {xfiw fawm
v g arafua faardl s geEn
d 2 f& FEaIndm, e e
e AT g g & fag
AT F1 A% & A faaer & ot @
3% = ¥ o a7 fawell ¥ 3o
w1 91T %1 faa)l &) £ o & gak
¥ § FE g7 g, T ogwa few
g ? Far 5w fawn ¥ §9 waw B
L

Shri Jaganatha Rao; I want notice.

Ttwmdw fag feaelt : wddh
T F o & oy gfar da §
T, e, A oz & o g3 @A
wifz & samT ¥ 1 Sl Tew # g
@ &7 fam om0 &g &R A
IO i w1, faaw ma @i @
%7 2, fer & w® 73 97 fawT w¢
we?

wgw Ay . JAMA T GSOT
g

Rationlng

+

*387. Bhri Shree Narayan Das:
Shri A N. Vidyalankar:
Shri P. R. Chakraverti:
Shri . C. Borogah:
Dr. L. M. Singhvi:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
8hri S. C. SBamanta:
Bhri Parashar:
Shri 8. N. Chaturved!:
Dr. Ranen Sen:
8hri Dinen Bhattacharya:
Bhri Jashvant Mehta:
Shri Indrajit Gupta:
Shri Vasudevan Nalr:
Shri Warlor:
Shri Daji:
Shri R. 5. Pandey:
Shrl Rajeshwar Patel:
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Shri Hari Vishno Kamath:
Shri Kajrolkar:

Dr. Mahadeva Prassd:

Bhrl Yashpal Singh:

Shri Kapur Singh:

Shri Shiy Charan Gupia:
Shri Vishwa Nalh Pandey:
Shri Vishram Prasad:

Shri B, Barua:

8hri Yopemdra Jha:

Shri D. 8 Patil:

8hri Linga Reddy:

Wil the Minister of Food and Agri-
culture be pleased to state:

(n) the cities in the country which
mave been brought under ratioming;

(b) the quantity of foodgrains sup-
plied per unit per day;

(¢} whether the food budget for the
country has been prepared, if so, the
broad features thereof; and

(d) the names of States which are
surplus and which are deficit, and the
exterd of surplus and deficit, as the
case may be?

The Deputy Minister in the Minls-
try of Food and Agricnliure (Shri
D, B. Chavan): (a) Calcutta, Madres
and Coimbatore have been brought
wnder statutory rationing,

(b) Ration quantum has been tixed
on a weckly basis and 15 1.900' grame
per adult per weck in Calcutta aad
2000 gram: per adult per weel: In
Madras and Coimbatore.

(c) and (d). A food budget for the

country is under preparatinn The
surpluses and defi~its of different
States are being assessed.

Shri Shree Narayan Das: May |

know whether the various State Guv-
ernments have given their require-
ments of foodgrains if all the citles
with a population above 1 lakh are
‘brought under rationing?

Shri D, R. Chavan: Firsl. statulory
rationing will be introduced in all
cities with a population of I million
and above. The scale of ration would
be 2 kgs per week per adult

AGRAHAYANA 2, 1887 (SAKA)
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Shri I.I.l.df“’hal would be  the

number of ounces?

Shri D. B. Chavan: It cay be cal-
culated on the basis 1 have mentioned.

Shri Shree Narayan Das: May [
know whether the State Governments
have demanded from the stocks of the
Central Government the guanliuice
required if all the towns under this
scheme are put under rationin;! and,
if so, what is the quantuty indicated
by them?

8hri D. R. Chavan; I have jusi now
stated in answer to (¢) and (d) that
a food budget for the countiv Is under
preparation and the surpluses and
deficits of different States are being
assessed. Unless that assessment Is
made as to what are the requirements
of the various deficit Stales, what
would be the surpluses available, what
would be the quantity that s likely
to come from other countries on ac-
count of imports, etc., it is difficult to
answer thls question.

Shri Vasudevan Nalr: Sir, we have
some difficulty in puiting supple-
mentaries to this question. In the
question, information js asked ahout
clties and the hon, Minister in niz
reply referred to ‘hree cllici. Butl
you know, Sir, our Sta'e hus gune in
for statutory rationing and we have
also some cities. I 4o 1. ! know wie-
ther the Minister considers them as

cities. If Coimbatore i; a city, Tri-
vandrum js a ecity, It jas a Munci-
pal Corporation. Calizut 15 another

city where also there I8 3 corpoiation.
The Minister does nnt mention ahout
them at all. In the absen-e of infor-
mation about them. how can we ask
supplementaries?

Mr. Speaker: The informalion given
might be about cities having a popu-
lation of morc than ten lakns.

The Minister of Finance (Shri T. T,
Krishnamachari): The questicn 1
regard to cities. It 15 no doubt fiue
that Kerala has gone from informal
rationing to statutory basis un 2dth
October, 18685, Since thas question ir
only ralsed in regard to enties the
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answer has been given in regard to
three cities. Kerala does come under
statutory rationing from 24th Octcber,
1965 and the ration is 180 grams of
rice and 120 grams of wheat per adult
per day and half that guantity per
child.

Shri P. B. Chakravertl: While fix-
ing the gquota for the ration card
holders, may I know whother the
Government has taken into account
the pressing demands of the colliery
workers whose work is strenuous and
very hard?

Shri D. B. Chavan: As jusl now ex-
plained, all cities with a population
of one lakh and above and alsv places
where there would be a concentration
of industrial population would be
taken into consideration. So far as the
citieg that huve been refarred to are
concerned, if my hon, friend will
refer to the scale of ration he will
find that manual workers have been
given certain guantities by way of
extra ration.

ot Wo ®To fradY . wur wefl wgTeq
wr sqre faeet g & I sl 1 W
mat @ Forrit 3 et & il & ommt
fawm ot wwor fawm & R
o fawm femm 2 o &
fegn wft 3 & wtgg A
A% ofardi & =it § 7 afz G g,
A1 o ww ow vy % fear g 7

Shri D. B Chavan: Concerning this
point, Sir, I have not got the informa-
tion available with me.

Shri Vasudevan Nair: The hon
Minister just now Stated that in Cal-
cutta the ration is 1900 grams per
week while in Madras and Coimbatore
it is 2000 grams. In Kerala it is &
slightly different figure. May | know
what is the reason for this difference
in the treatment given ty different
cities in India so far as rationing is
concerned?
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Shri T. T Erishmamachari: The
loading comes {rom the fact that the
additiona] quantum of ration that ¥
given ijs by way of wheat which is
not accepted in most cases, rice hap-
pens to be the staple lood in Madias,
Since wheat has been added in many
cases—they are net taking wheat—
they can be a little more liberal.
That is how the State Government
has fixed the quota.

Shri Vasopdevan Nalr: What is the
reason for the difference in rice
ration?

Shri° T. T Krishaamuwh:ri: The
question of rice ration is a thing which
is to be fixed on the basis of supply
It ig a thing which has been fixed by
the State Government

Shri Vasudevan Nafr: The Centru
hag no responsibility?

Shri T. T. Krishnamachari: It s not
a question of responsibility. The
quantity has been fixed by the State
Government ond accepted by  the
Centre.

Shri Subodh Hansda: Is there any
classification of ration cards in those
cities where statutory rationing has
been introduced; if so, may | know
why there is such a classification of -
ratiop cards in citics when youn talk
of socialism?

Shri D. B. Chavan: [ have not
understood the guestion properly, but
if the hon. Member js referring to
ration cards, I want to tell him that
the distribution of ritiong will  be
mads on the basia of ratlion cards.

Shri Banga: Sir, it is difficut for
me to make it out when the guantity
is mentioned in grams. [ would like
to know in ounces how the quantity
works out. In view of the fact that
for @ manual worker the minimurm is
considered 1o be 168 ounces of ratum
by FAO and other nutrition experts
how doos the figure now given work
out? If it ls very much less than 16
ounces per day per adult, how does
the Government expect these people
to supplement their diet? Wouid

3264 °
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there be a free market in addition to
rationing so that the people can mur-
chase in the free market also?

Bhri T. T. Krishnamacharl: So far
ag grams arc concernel, 1 quite agree
with him and I share my hon, friend's
difficulty. It works out to somewhere
between 10 and 11 grams per tola.
So far as the question of manual
workers is concerncd, the State Gov-
ernments have appreciated this fact
und are working out the basis on
which they could midke some addi-
tional allowance available to them.

Shri Ranga: Cah it be supplerfient-
ed by a frec market?

Shri T. T. Krishnamachari; ] do not
think so. 1 do not think the question
of fres market is under consideration.
The question of giving an additional
quantity to the manual workerg has
been discussed by the Chier Ministers,

Shri 8. C. Samanta: May 1 know
how much quantity of foodgraing are
kept in stock in cities or near about
before the rationing system is intro-
dored? For how many months is the
stock kept?

8hri D. R. Chavan: The minimum
stock for about a month or a month
and a half is kept to meet the ration-
ing commitments.

&t anae fay : w1 FORT W@
s | 8% § T 2 W ww
% T ft v % AgY § Wi wm
ufoare % =i vwr wfiw gafer
aft g 7t ¢ s sew i T o
% R AT 99 wEme F oogi A Ao K
s 7 g G # g v W
EAME A W !

Shri D. R. Chavan: The cilicy have
got considerable power of sucking
supply from the rural aress. Now the
cities will be put under statutory
rationing. The idea behind it is
that the cities which have got bigher
purchasing power chould not suck up
sapplies from the rural areas There-
fore, there would be soma availability

in the rural] arcas. becae that js the
producing area,

Shri §. N. Chatarvedl: Moy | know'
whether it js proposed to have a uni-
form scale of rationing introdu.es in
all the cities or it will wvary ({rom
State to State?

Bhri T. T. Krishnamachari: A{ the
moment, the rations given vary frum
State to State.

Shri Vasudevan Nalr: That iz creat-
ing difficulties,

Shri T. T. Krishnamuchari: Yes, 1
quite agrec. 1 am not going into the
merits of the problem; I am necrely
stating the fact. It varies from State
to Slate and also according to daily,
weekly and monthly rates. Unilor-
mity would be a little difficult at this
stage. Probably, it might be arriv-
ed at later on,

Shri Kapur Singh: I want 10 know
whether Governmeni proposc 1o en-
sure rationing availabllity o! indigen-
ous foodgrains in States where there
is sclf-sufficiency in such foodgrains?

Shri T. T. Krishnamachari: Obvi-
ously, in the present circumstances,
as we are placed now, it will be diffi-
cult for us to give additinnnl food-
grains in three or four Stute; which
are self-gufficient,

8hri Kapar Singh: My gquestion hos
not been followed and, thereforr. it
has not been answered properly

Shri Vasudevap Nalr: All his ques-
tiong are difficult w fllow,

Shri Kapur Singh: 1 will illustrate
my question.  In Punjah, for :net-
ance, you take away the indigenous
wheat and in its plare wou give
American wheal, Do you propoe
to change it?

Shri T. T Krishagmarhari: | apolo-
fize to the hon Member lor nol being
able to quite follow him correctiy
But, if it is &n arep which s self-
sufficient, naturally the gquestion of
supplics would not be there. But H,
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a3 the hon. Member states, Govern-
nient are laking away wheat trom
them which iz beyond the surplus
then som: provision has to be mode
for giving them some other lype of
wheat

Shri Warior: In the light of
the Finance Minjster has stated,
namely, that the States are supply-
ing different quolas of rationing, how
is it that the Centre took e decision
that their responsibility will he only
to supply about 8 ounces ol rice
ration in those areas where the Cen-
tral Government has taken the 1es-
‘ponsibility?

what

Shri D. R. Chavan: | -ould not f3l-
low the question.

Mr. Speaker: He is talking about
Kerala. He is agking whether (he
Central Government has taken the
responsibility that inhe ration wili be
only 6 ounces.

Shri T, T. Krishaamashari: The
question of Kerala is very peculiar.
The Centre talies the responsibility of
supplying tha deficit.  The whole
question of rationing depends upun
the availability of stocks, The ilea
ig what iz short in regard to rice has
to b2 made good by wheat

sit fazarare qmig . wdt wd
wgig & agema 5 oaswt & e
gt €1 7 ¥ grrw ¥ UF g
g o i @ o1 & oy wrr argan
g fF ag 99 w7 @6 @0 & A
WX mwT At TR W w1 A%
farare v Aft ?

Shri D. B Chavam: So far as the
introduction of statutory rationing is
conc¢-rned, i the first place, it would
dep nd upon the availebility; but, it
thas been decided to introduce ration-
ing as far ag possible in all the cities
with a population of a million and
above somg time by about January 1,
1968,
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Shri Mohammad Elias: Sir, in Cal-
cutta the situation ig very serivus
Please allow us to ask one question

Mr. Speaker: There are so many
signatories to the question and 1 have
vertainly to look to them also.

3hri Mohammag Ellas: But some of
them are absent.

Mr. Speaker: Shri Vishram Prasad

oft frqrer sy - w1 Aot wEEE
g I # g w10 e gfe 73
WL KT O T 0% mredt 1 Y
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#E wEz & wAor wdFm O WA
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Shri D. R. Chavan: In areas where
there would be statutory rationing
there would not be any black market.

Bhri Ranga: Question,

8hri D. C. Sharma: The ghost ration
cards eal up the ration cards of the
living. May I know what efforts
have been made in these towns, where
rationing has been introduced, to eli-
minale altogether the ghost ration
cards?

Shri D. R. Chavan: All the steps
are taken where statutory rationing
is introduced to eliminate ghost cards.
That is what the job of the State Gov-
ernments js, and that they are doing.

Shri Nath Pal: May 1 ask the
Minister why we cannot introduce
rationing throughout the country?
Even during the Second World War
there was rationing throughout the
country.

Shri Ranga: No,

Shri Nath Pal: May [ point out that
an impression is gathering that ration-
ing is being introduced in the indus-
trial cities because the city inhabit-
ant is very wvociferous and to mollify
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him the Government Is introducing
rationing? I do not want to argue;
but please allow m>—I come from a
State which is in the grip of a danger-
ous famine.

Mr. Speaker: That | am allowing
separately also. There is going to be
a debate. Then, there is “Call Att.n-
tion” notice also,

Shri Nath Pual: [ refer to Maha-
rashtra. What will the Government
do to remove this impression. which,
1 think, has good justification, that
rationing is being introduced only in
the cities? His talk about sucking up
of foodgraing by citics shows that
Government is worried about the
trouble that may shoot up in the sities
which it is trying to forestall by in-
troducing rationing there, whereas the
agricultural anj poorer section living
in the countryside is not having any-
where to go to buy foodgrains. What
does the Government propose to do
with regard to that

Shri T. T. Krishnamacharl: The idea
of rationing in selected areas which
are cities is to try to free those arcas
which have a higher purchasing power
4nd are sucking the supply from the
rural areas. That is the whole idea.
That js how it began. Now, there is
an extension of it which seemg to be
inescapable because in certain States
there is all-round need for rationing.
That is why, Maharashtra, I think, is
going in for a much larger area of
rationing . . . .

Shri Nath Pal: They refuse unless
vou give them the grain,

Shri T. T. Krishnamachari: ... than
what wag originally contemplated,
taking in other cities as well. The
point that the hon. Member mention-
«od to begin with in regard to the ex-
perience during wartime is certainly
valid. Towards the end of the war
Government did achieve a certain
amount of uniform rationing all ower
the country.

Shri Ranga: Not all over the cout.-
try.
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8hri T. ‘ Krishnamacharl: Very
dargely in smaller towns we had
rationing during wartime, but it was
donz over a perioi of time and not to
besin with.  So. the idea is 10 begin
with you should sort of seal off those
areas where the purchasing power Is
higher,

Shri Mohammag Ellas: Just now
the hon, Deputy Minister stated that
in Caleutta and Howrah rationing
area & 1,900 gram ration is being
given every week; but, It Ig not cor-
rect. The ration is belng drastically
cut and units also are drastically being
cut. The whole rationing system is
going to collapse in Calcutta and
Howrah, one of the biggest industrial
cities of the world. In the areas jear-
by the Calcutta city, like Howrah, 24-
Parganas and Hooghly, there is nu
rationing at all. When the hon. Fuod
Minister was in Calcutta, he gave an
sssurance that the Centre would rush
with more supplies. ..

Mr. Speaker: It should notl be such
a long supplementary,

Shri Mohammad Elas: I want o
know whether the Government s
going to give any help to the West
Bengal Government to keep tiis
rationing of foodgrains. There =
going to be complete procurement
under the State Trading Corporation;
it is being done next month.

8hri Eapur Singh: Let the system
collapse.

Shri T. T. Krishnamachari; So far
a3 West Bengal is concerned, the ides
8eoms to be to have informal ration-
ing in all the districts and statutory
rationing in Calcutta and that i& how
they have assessed their demand. It
is also true that Calcutta ls going on
to monopoly procurement completely
in which case they might, at a later
stage, be able to take up statutory
rationing in a larger area. That L
all T cap say at the moment.
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Catile and Dairy Development

+

*388. Shri P. K. Dee:
Shri Solanki:
Shri Narasimha Reddy:
Shri P, R. Chakraverti:
Shri P. C. Borooah:
Shri Kapur Singh:
Shrimati Tarkeshwari Sinha:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri D. J. Naik:
Sbri B. 8. Pandey:
Shri Rajeshwar Patel:
Shri Onkar Lal Berwa:
Shri Brij Raj Singh:
Shri Gokaran Prasad:
Shri Hukam Chand

Eachhavaiya:

Shri R. Barua:
Shri Mobammed XeYya:

Will the Minister of Feod and Agri-
calture be pleased to state;

(a) whether Government have ask-
ed the State Governments to formu-
late a dynamiec programme of cattle
and dairy development;

(b) if so, the details thereof: and

(c) the response, if any, from the
Sate Governments and consequent
vesults achieved where the scheme
has been put into practice?

Tho Deputy Minkster in the Minis-

A Itare
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of caitle development’ viz controlled
breeding improved feeding, discase

control and better mansgement, duly
supporied by Feed and Fodder Deve-
lopment Programme and Rural Dairy
Extension activities. Each Project is
wxpecie] to cover one lakh breedable
cows/she buffaloes and cach of ‘hem
will be set up in the milk sheds of
dairy projects. According to the
terms of the Guvernment of Indin ap-
proval, all these 22 projects are re-
quired to be set up by the end of 1965-
6. According to latest informalion,
necessary preliminaries lhke  initial
survey of animal husbandry e¢ondi-
tions in the site of the proposcd Pro-
jects, uppoiniment of stafl, construc-
tion of buildings, purchase of equip-
ment, location of bulls ete. have been
or are being completed.

In September 1965, the Minister for
Food and Agriculture addressed the
State Chief Ministers to make all
possible efforts t0  secure mexIMum
possible inerease in production  of
crops as well as protective foods like
milk. It has been suggested to the
States that the Intensive Package ap-
proach introduced in relation to crop
furming shoulj be adopted in ‘mse of
animal husbandry also. For this pur-
pose, the State Governments wore re-
quested to take up more  Intenaive
Cattleg Development Schemes durng
the Fourth Five Year Plan. Th4: re-
action of the State Governments will
be known and taken care of at the
Annual State Plen discussiong in Nov-

try of Food and ($hrl
Sbahnawas Rhan): (a) to (c). A
statemen! i laid on the Table of the
House.

Statement

In June 1864, the Government of
India sponscred a Special Develop-
ment Programme under which the es-
tablishment of 22 Intensive Cattle
Development Projects in th: States of
Andhra Pradesh  (2). Bihar (2).
Gujarat (2), Madhya Pradesh (1),
Madras (3), Maharashtra (3), Xlysore
(1), Orissa (1), Punjab (3), UP. 3)
and West Bengal (1) ‘was approver
The Programme embraces all asperu

nber-December, 1965,

Shri P. K. Deo: The statement says:
“In Septembur, 1065, the Minis-
ter for Food and Agriculture ad-
dressed the State Chief Ministers
to make all possible efforts to
secure maximum possible increase
in production of crops as well as
protective foods like milk.”

Az per the reports from West Bengal,
we find that the manufacture of
sandesh has been completely banned
and that sandesh-makers are being
put behind the barg under the Defence
of India Rules. May | know. instead
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of augmenting the supply of proiec-
tive foods like milk to the Calcutta
cily area, how far the action of the
West Bengal Government is consist-
ent with the directive from the
Centre?

Shri Shahnawar Khan: We are
making every possible endeavour to
inerease the supply of milk for the
Calcutta area. Ag my friend is aware,
Calcutta is a very big city and the
supply of milk is limited. We huave
already started a very fine dairy furm
in Haringhata which is coming up very
nicely. .. .

Mr Speaker: He wants an answer
for sandesh: the people cannot get it.

Shri Shahnawas Khan: [ is for the
West Benga! Government  to decide
The milk iz required urgently for the
neieds of the chikdren and it is a choice
between sendesh and the mi'k for the
children. [ hope this House wi'l sup-
port the oeed of milk tor the children,

Shri P, K. [o: May | know if the
Government has -got any propusal for
the import of Sahiwnl, Thurparkar
and Rathi breed cows from Pakistan
for the implementation of the scheme?

Shri Shahnawsa Khan: I would like
o inform mny hon, Trrend U Thar-
parkar Is a breed which is not wdi-
genous buy we have auite a sizeable
number of good gquality Tharparkar
breed cows and also Rathi and Hariana
breed cows. We are trying (o supply
those and we have also got consider-
able programm ol cross=breeding Lur
local cattle with exotic breedis like
the Jarsey, Brown Swiss and Holstein

Mr. Speaker: The House will exeude
my interruption [ would bke to
bring o the.notice o1 the Mmistry onc
thing. They mav kindly consider it
During the British days, in Sahiwal,
in Montgomery Districl, they made
allotments of 1and fur breeding of the
wowg and horses During thls «on-
et also, when the 'mountain warfere
WaE Joing on, we were short 'of mules
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and bhorses and we haj to import
them at a very exorbitant price. If
the Government considerg that scheme
which wags introduced by the English
under which they made allotment; of
land for cattle breeding and horse
breeding, probably they will niso get
the best breei; they can settle those
who retire from the Army on those
farms and they can get the best breed.
They might consider this now.

Shri T. T. Krishnamachari: [ would
ask the Ministry Lo consider this.

Mr. Speaker: It proved very  suc-
vessful. They got as many mules of
the best breed as they liked and they
could scll the best breed 1y the
market. Even now it can be done.
Similarly, it could be done in respect
af the cows. The best breed of cows
could be had.

Shri T. T. Krishnamachari: [ am
very prateful for wvour suggestion,
Sir. The Government wil]l {hke gelion
on gt

Shri Nath Pal: There is a healthly
reaction lo this constructive ugpgas-
tion made by you, Sir. If the sug-
gestinn had come from any one of
us, the reply would have been that
the matter was under consideration or
something like that. In the .ight of
that, may I request you Lo make such
suggrstions a little more frequentiy?

Mr. Speaker: If the Government is
preparad to conailer, | ean @ive wvven
a detailed scheme

Shri Karnl Siaghji: No mention has
been made about camel breed The
camel corps Is very important from
the Defence point of view.

Mr. Speaker: They are the pecu-
lisrity of Rajasthan.

wrwy famd it @ T @

f& v & favm fagm qiwa &

O 22 AT WO F1Y q 6F W

forr o & 1 & woTT wEw

fr s g6 #1 59 A7 § waed
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Bhr1 D. J. Naik: The de-oued cuke
is a good concentratej food fur caltle
and that increases the yiely of milk
also. But a huge quantity of this is
exported to foreign countries. May
1 know whether th: Government
would sider b ing the export of
de-oiled cake to foreign countries?

Shri Shahnawas Khan: This ground-
nut cake, particularly, is earmng
fairty large amounts of foreign ex-
change, although it is also required
for feeding poultry and cattle. We
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are, therefore, trying to make a good
balance between exports ang the local
demand.

Shri P, R. Chakravertl: Kecping in
view the faet that the strength of
cattle maintains parity with the
strength of men, may 1 know whether
the Government, while fixing these
projects, did take into account the
fact that Bihar happens to b: a State
having the second largest population
of men as well as gattle and, i not,
will the Government consider this
and raise the number of developmen-
tal projects to three?

Shri Shahnawaz Khan: Bihar has
been given two intensive caltle deve-
lopment projects. Ifthey really make
good progress, there will be 1o diffi-
culty in giving them more.

Shri Kapur Slngh: May 1 know
whether cattle insurance and enforce-
ment of standards in milk and milk
products are also Eoing to be includ-
ed as part of the developmental pro-
gramme?

Shri Sbahnawas Ehan: Cattle in-
surance js 8 scparate quegtion, 1 had
answered that only the other day in
this House and said that the Punjab
Government were starting such an
Insurance gcheme.

Shri Ranga: That was about crup
insurance.
Shri Shahnawas Kban: As [or the

purity of milk, we always try and cn-
sure it by maintaining high standards
in regard to quality, and we also
standardise the milk,

Bhri Kapur Singh: He is mixing up
crop insuranée with catile insurance,

Mr, Speaker: Are the Punjab Gov-
ernment taking up cattle insurance
aleo? ’

Shri Shahnawas Khan: It i
crop and cattle insurance.

botk

Shri Hem Barma: Are Government
aware of the fact that in the United
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States of America they have bred a
new type of bulls out of American
cows and Indian bulls and these bulls
are known as Brahmin bulls. In view
of the great success achieved by these
bulls in the United States, may I
know whether Government propose
to introduce these Brahmin bulls in
the country of their origin?

Shri Kapur Singh: There are no
Brahmin bulls but only Brahmini
bulls

Shri Hem Barua: They ire cclled
Brahmin bulls,

Shri Shahnawaz Khan: The hon.
Member is talking about the bull
which is a cross-breed between the
Sahiwal breed and one of the local
breeis like the Jerseys and breeds
like that. We are undertaking cross-
breeding programmes on a large scale
in this country.

Mr. Speaker: Next question.

Shri Hem Barua: He has not replied
to my question. I want to know
whether Government propose to 1In-
troduce these Brahmini bulls in  the
country of their origin, that is, in our
country.

Mr. Speaker: I have already passea
on to the next question.

Gonda Parliameniary Electiem

*389, Shri Hari Visbag Kamath:
Will the Minister of Law be pleased
to refer to the reply given to Starved
Question No. 624 on the 14th Septem-
ber, 1985 regarding Gonda Parlia-
mentary Elections and state:

(a) whether the mquiry has since
been completed;

(b) if so, the main findings and con-
clusions thereof; and

(e) whether the report of the in-
quiry will be laid on the Table?

The Deputy Minister in the Minis-
try of Law (Bhri Jaganaths Rao): (a)
No; Sir.

(b) and {c). Do not arise.

Shri Hari Vishou Kamath: Is it a
fact that on the basis of a report
submitted by the Central Bureau of
Investigation which conducted an
investigation into this matter on a
complaint lodged by the Chief Elec-
tion Commissioner, the Central Gov-
ernment advised the UP Government
to proceed against the suspended
commissioner, Shri Nigam, on charges
of corruption, gross and extensive
corruption, and the UP Government
have refused to do so, and if so, do
the Central Goyernment propose to
prosecute him on those charges?

The Minister of State in the Minis
try of Law and Department of Boclal
Security (Shri Huajarnavis): That ja
not correct. The investigation which
is being conducted by the Central
Board. .

Shri Harl Vishna Kamath: Not
Central Board, but the Central Bureau
of Investigation; the famous CBI

Shri Hajarmavis:......The investi-
gation which is being conducted by
the Central Bureau of Investigation
is not yet complete.

Shri Hari Vishou Kamath: Let this
question be answered completely. 1
sald that the CBI had submitted an
interim report on the basis of which
the Central Government wrote to the
UP Government.

Mr. Speaker: The hon. Member
said that they had submitied an
interim report and the Central Gov-
ernment advised the State Govern-
ment to proceed against the comis-
sioner. The hon. Mmister says that
this is not correct.

Shri Harl Vishna Kamath: He has
only said that the investigation is not
yet complete. But my question was
this. . .

Mr. Speaker: The answer to the
first part of the gquestion was No"
The answer to the second part of the
question is that the investigation ix
not yet complete.



3279 Oral Answers
Shri Hari Vishnn Kamath: I said
that an interim report had been sent.

Mr. Speaker: He has said that the
invetigation 13 not yat complete.
The hon. Member may now ask his
second question.

Shri Harl Vishnu Kamath: This is
very strange. You should help us
sgmetimes, just as you help the Gov-
cernment. Anyhow, I shall put my
. second question now.

HBhri Alvares: This is the first time
‘that Bhri Kamath has yielded.

Mr. Speaker: Is Shri Kamath not
"in the hon. Member's party? Why
does he not adyise him to behave pro-
perly?

o W W7 ET Wifgar: wm
wF g T § v Dfwg ar Ty
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' Government aware that the rather—
I am somewhat guarded lest you should
take oxception—inordinate delay in
the disposal of the appeal filed by the
unseated ex-Member of the House, a
bloated money-bag of the Congress

- Party, in the High Court. . .

Shri D. C. Sharma: Why is he
veferring to the Congress Party in
his question?

Mr. Speaker: Are these phrases
necessary to make the question Intel-
ligible¥

Shri Harl Vishou Eamath: They
ate only fdr ldentifying the member.
| have not named him.

.. Mr. Speaker: He did not name him;
Jhat is true. But the -rules require
.that no inferences, epithets and other
.adiectives should be used unless they

are required to make the .Question
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intelligible; they should be avoided;
and the hon. Member's question can
be uynderstood even without those

phrases,

Shri Harl Vishon Kamath: May I
submit in all humility that it is not
an innuendo, but it is a statement of
fact?

Are Government aware that the
inordinate delay in the disposal of the
appeal filed by the unseated ex-Mem-
ber of the House in the High Court
is proving helpful to this person as
well as the other persons concerned,
in the sense that the disposal of the
appeal by the High Court will clear
the way for proceedings against those
persons, under the election law, for
illegal practices and corrupt practices
and if so, what are the reasons for
the inordinate delay?

Mr. Speaker: Does he want the
government to ask the High Court
to expedite?

Shri Harl Vishnu Eamath: No, no.
What are the reasons for the delay?

Mr. Speaker: I do not think that
government can interfere.

Shri Ranga: Are we to wait till
the next general elections for it-to
be over?

Mr. Speaker: Eminent hon. Mem-
bers should realise that .t is wery
dangerous to ask the judiciary, parti-
cularly the High Court.

Sbri Ranga: Not the High Court,
but the C.B.IL

Mr. Speaker: He is talking about
the High Court appeal.

Shrt Harish Chandra Mathor: That
is exactly why Dr. Lohfa wants him
in his party. f

Shri Harl Vishnn Kamath: Don't
be trivolous. May I submit that under
the law, ¢he Represefitation of ~the
People Act, the election law, 1 believe
there Is a provision according o which
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the High Court .. (An hon. Mem-
ber: No, no.) I know the law better;
+ + . the High Court should normally
dispose of an eleclion appeal within
six months, It is now 18 months since
that appeal was filed. Why this
delay? What is the reason?

Mr. Speaker: Government cannot
interfere. If there is a law like that,
the best authority to abide by it is
the High Court und they will look to
it. When there is a law they should
try to finish it within that period.
But it would not be proper, as far as
I think, even to thiow any hint from
the government.

Shri Harl Vishnu Kamath: On a
previous occacion there was a ques-
uon asked whv an clection petition
was delayed sinee 1962 and Mr. Sen
answoered inat question and explained
as 10 what ware the reasons for the
delay and all that,

Mr. Speaker: It would not be pro=
per 1o ask the H gh Court....

Shri N. C. Chatterjee: I think it
woeuid be improper. Sir and that is
nol what Mr, Kamath is acking. What
is the reason for this delay? Is the
Bovernment 1n a postion to tell us?
He is not suggesting that the govern-
ment should move the High Court to
do something.

Mr. Speaker: Does the Minister

know the reason?

Shri Hajarnavis: No, Sir; we are
not parties to that dispute. It is
between one hon. Member who had
been unseated and another Member
who has won. We are not parties to
that appeal. 1f any one wants that
matter to be expedited, surely the
High Court can be moved in the open
court and requested to expedite the
hearing of the proceedings. The High
Court regulates its own proceedings.

1900 (Al) LS—2 LI 4y |

Mr. Speaker: There is ope
that I might bring to the notice of
the hon. Minister. These facts can
be known and even given 1o the
House, whether there were somae
objections filed in between, whether
that took some time, whether the
other man filled an appeal in some
other High Court and took a writ
petition, or any other thing has hap-
pened, or whether any interim order
was passed and so on. The facts can
be given. It is not that the govern-
ment can advise or ask the High
Court. But the facts as to what has
been happening can be given.

Shri Hajaroavis: May T  submit
that the question relates to the
enquiry slaried at the instance of the
Chief Election Comissioner against
the officer. Now this supplementary
question relates to the appeal. Surely,
if the hon. Member asks me for
information, 1 will try to get that
information.

Mr. Speaker: Next question.

Shri Ranga: Sir, it is an important
question, . . (Interruplions).

Shri Harl Vishnu Kamath: Has a
deadline been set fur the enquiry by
the CBI?

Shrl Ranga: We have waited for
80 many yvears. They have themsclves
asked the CBI to deal with this and
enquire into this; they have asked
them to imvestigate. They have sub-
mitted an interim report. Are they
going to wait till after the next gene-
ral clections even in regard to their
own department?

Shri Hajarmavis: May I submit
that so far as the investigation by
the officer of the CBI is concerned, it
is not interrupted, but a writ applica-
tion has been filed in the High Court
by one of the officers concerned. The
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Investigations are going on; they have
not yet been stayed.

Shri Harl Vishnu Kamath: Sir, on
a point of order, He said something
about the interim report. What are
the findings of the interim report?

Mr. Speaker: He has not said that.
He said that it was not interrupted.
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Shri U. M. Trivedi: I wanted to put
one supplementary question, I got up
in the beginning. It is a very impor-
tant question.

Mr. Speaker. It may have been, I
have passed on to the next question.

Jurisdictional Conflict between Legis-
latures and Judiciary

*390. Shrl Vishwa Nath Pandey:
Shri P. C. Borooah:
Shri J. B. 8. Bist:
Shri D. C. Sharma:

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 42 on the 1Tth August,
1965 and state:

(a) whether decision of the Alla-
habad High Court has since been
announced on Shri Keshav Singh's
writ petition;

(b) if so, the decision taken by Gov-
ernment in the light thereof in regard
to the conflict on the question of pri-
vileges between the Legislatures and
Judiciary; and

(c) the reaction of Government to
the Resolution passed at the Presiding
Officers’ Conference held at Bombay
in January, 1963?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
The Allohabad High Court dismissed
on the 18th October, 1965 the petition
filed by Shri Kashav Singh for leave
to appeal to the Supreme Court
against the decision of that High
Court upholding the punishment
imposed on him by the U.P. Legisla=~
tive Assembly.

(b) Shri Keshav Singh may apply
to the Supreme Court for special leave
to appeal within sixty days from the
date the certificate for leave to appeal
to the Suprems Court was dismissed
by the Allahabad High Court on the
18th October, 1965, Government
would, therefore, like to await the
final ontcome of these proceedings be-
fore taking any decision in the matter.
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(¢} The Resolution passed at the Shrl Hem Barua: May I know {if
Presiding Officers’ Conference held at the attention of Government was
Bombay in January, 1965 will no drawn to the line of approach given
doubt be given due consideration by by the hon. Speaker of the Lok
Government while taking a decision Sabha at the Bombay Conference and,
in the matter, if so, whether the Government have

examined it and whether they are

prepared to work on it in relation to

m'!""’ THIT  HIgE, ¥ the rights of the judiciary and the
WY TH g9 ¥ @ae I&1 @ 47 legislature?

o A . + Mr, Speaker: He has answered the

o wAT fea g question.

@ W WEY : I T A Shel Hajarnavis: It 1 may say so,
gt fear mar 9t ww @ @Y the speech of the Speaker in that

am &ifag Conference is a luminous document

of momentous constitutional import-
= fasearg qvitg : & 99T & wrT ance. Certainly it shall be given the
T qq ﬁ‘ﬂ‘g_ AT WE fr qaf consideration which it deserves.

It MR TS ¥ q Shrl Hem Barua: lie has not an-
% #EET SEA ZWTE W AT ORI swered my question, Sir. My question
& o Yo oqm §, sA® daw ¥ WA
N Mr. Speaker: The answer is that
LESL S they await any decision if the case

is taken to the Supreme Court. If
weqM WETTg AW Al g no appeal is filed and the time expires,

war 2 frar 2 then after that time expires, they will
consider that and toke a decision.

ot poreedfte . dHT fE TEA AT

Fwa Shrl Hem Barua: My contention
¥ v :n_ ™ } f ﬁq ® was this. You gave a line of approach
¥W # GHAT I AF EFW W FE  long back, and I wanted to know whe-
T wfgd | I9% ¥W O wT GoeT ther Government have examined it
' a8 o~ 2 or not. The hon. Minister said that
t‘ Tﬂe W HE dAS F Government will take mote of it or
TT FEET SFTW LT ST TFT &1 something like that at a future date.
IEE WO TR OT 7 E 9 oW Moy 1 know whether they have

f& Tu fe% W wifex T AR examined it?
a1 dur fr weT AEw & W OE, Shri D. C. Sharma: Onapointo:
¥ Fommy & ErT WD ) order, Sir. He is a very eminen
o SeEs 3 ! parliamentarian. First of all, he puts
favesrq  qeEg F T a question and the reply is given.
ﬂ, : & Then he gives & summary of that
wgar g fe Rt ¥om fag & ot = question, rather an extended para-
mrataa ¥ Wit TgT ¥7 & Iwer phrase. Why is this special privilege
duer g % @ moe gErR POTE allowed to this hon. Member?
T W W siE ¥ iy ? Bhri Hem Barua: I cannot dream
i of one thing that there can be mem-~
i ; wET, g W T bers in this House who can be jealous

of other members!

i
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Mr. Speaker: Mr Hem Barua should
not feel it. It is a reflection on me
and not on him. My conduct is being
criticised and not his.

oy wwrn o mreW) ;. wedE
wgre, fafa weft W dag w1d @
AT & Y o e ¥ owt W
g & fauw wEAT & geowi &
AT A1 991 7% gU qg %
qr & 3wF foig @@ F &
¥m gTET g W A g
fa=art feqr s fF @ 9w &
g FF FIWT (R €T HET | WA A
favia s a7 @1 9wE A oY wWT
wEw # faum AT & mwEEq ¥
fag & 9w & wiafra faam afc
oy A A1 FEW T T T gw
F ONW wdl FE A oW @At g
T AW 7 A7 IART A% TG £ |
Gt frafa & gvere W@ g WA
oz Ag Al ! s ogEw wA H
Tz =Rl ¢ & fF oo goq 71 qoeEx
qEATT T|T |

wEQW WM STl A R &are
" THET 4T A1 /T AT F 1 FTEA
T % ar 4wa f@g €1 WA W
&1 A AT £ ® oot frare
Ty § 1w fAare AT @ W ag
wiie 7 w3 a1, 4t ag g & o W
T FE F1E Gwen 4T ¥ oA Iwe

T FW OEA WM qU M7 &

it o vy ¢ 3T fAdea @
f ag @ ¥aw A Swa fag & 9w o
Hifrr T ¥ oF W TW faem

¥ AT §W A # wyAT o A et
fa w1 wfgy afe 18 "L
® WV W AT A TR
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wtgwondli| : # WA @
T AT A mgEA g Afww agw A
ag favig faar a1 971 § f& @@
% @ AR w1 GEET ARG BV
W gw A% g w% | aEr
& d% W oqry

Shrl D. C. Sharma: Is it not a fact
that according to the parliamentary
practice prevailing in some of the
democracies of the world this is more
a constitutional than a judicial ques-
tion and, if so, will it be taken away
from the purview of the courts and
the Lok Sabha allowed to give its
own verdict on this guestion?

Shri Hajarnavis: That is one of the
views on this gquestion which has to
be considered.

wo T wAET  wifgar ;. wemew
TR, g8 7 TAAT 3 fR & auy
HAE & 4% fZFA FE |

weaw WElem : OF A [z
ETHIT {IEA, SATE (#FA T AT WL
faw wfowar d1 %30

WMo T wAlge WHifgal : HAA
&7 WE-OW] AT AAT 7 7 42 JT
mRAT qA T30 3, ATHU AIEIT AT
gt 2 fx sq & ®q (a7 A A1
# gudAl arAe aar A fEar g
F1 XA A0 mAT A4 A, aAr
SATTOT AY WY 0% sdrr d13 w0
TR azA & 40 AT EE RD gIAl
& TR {597 TTAT Q7 FE AAT & ATHA |
& gaTr 919 F ¥E qrAT &
gat WYz g 7 @zl “f (2df graa”
W Iq 97 HIAi KT A0E awr F
TS @3F0 Fq WTC AW AT Y N7 |
%qr gURTT €Y ¢H aiA &1 sar Eo
fed & o & o wwar § 7

o e ¢ T AT fearat &
qar A gFn g
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=

W o® A
#a  wgr f& fa=1T s7ar 2

Shri U. M. Trivedi: Sir, I have not
followed the logic of the hon. Minis-
ter regarding waiting to take action
on the eventuality of Keshav Singh
approaching the Supreme Court after
the lapse of 90 days required by law,
because I find no relation whatsoever
between the decision in Keshav
Singh's matter in the High Court and
the suggestion that has been made by
the Speakers' Conference held at Bom-
bay. The recommendation made by
the Speakers' Conference is a positive
recommendation which has absolutely
no bearing on what the decision would
be in the Supreme Court. Thercfore,
I would like to know how it is that
the Government has up to date not
applied its mind to the decision taken
by the Speakers' Conference in
Bombay?

Shri Hajarmavis: As regards the
first point raised hy the hon. Member,
a decision becomes final, as the hon.
Member knows, when all the remedies
are exhausted or abandoned by efMux
of time. As repards the issues raised
im Keshav Singh's eca=e, some of the
iszues covered there were discussed
al the Sprakers’ Conference. There-
fore, we would certainly like to have
further light thrown by the Supreme
Court Judges.
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shri HariWishou Kamath: Has the

Government fully read your address
at the Conference? Has the Govern-
ment studied it* Could you ask the
Government, Sir, to tell us whether
they have studied your instructive
address to the Conference?

Mr. Speaker: Order, order.

Shri N. C. Chatterjee: Has the
Government come to any decision as
to the necessity of codification of the
law of privileges? There are also dis-
senting judgments among the Supreme
Court Judges. Could the hon. Minis-
ter tell us whether they have at least
considered this matter and come to a
decision?

Shrl Hajarnavis: Everything will be
considered.

WRITTEN ANSWERS TO QUESTIONS

D.T.U. Buses

*391. Shri P. C. Borooah: Will the
Minister of Transport be pleased to
refer to the reply given to Starred
Question No. 768 on the 21st Sep-
tember, 1965 and state:

(a) the number of buses in DTU.
fleet still lying idle for want of spares
required to be imported;

(b) the number of buses plying des-
pite want of some spares;

(¢} whether the spares can b im-
ported on rupee-payment basis; and

(d) it so, the efforts made in that
direction”

The Minister of Transport (Shri Ra)
Bahadur): (a) 132

(by 250

(e) snd (d). No. These can only
be imported from UK.
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Co-operative Dairy Farms

*382. Shrl Bagri:
Shri Madhu Limaye:

Will the Minister of Food and Agri-
enlture be pleased to state:

(a) the manner in which encour-
agement is given by Government for
formation of co-operative dairy farms
in the country; and

(b) whether Government exercise
general supervision with a view to
discourage malpractices in these
Societies?

The Minister of Finance (8Bhri T. T.
Krishnamacharl) on behalf of the
Minister of Food and Agriculture: (a)
No special Central assistance is pro-
vided specifically for the formation of
co-operalive duiry farms in the
country.

(b) Does not arise.

Procurement of Foodgrains directly
from Farmers

*303. Shri Yashpal Singh:
Dr. L. M. Singhvi:
Shri P. C. Borooah:
Shri B. K. Das:
Shri M. R. Krishna:
Shril Subodh Hansda:
8hrl S. C. Samanta:
Shrimatl Jyotsna Chanda:
Shri Shree Narayan Das:
Shri D. 8. Patll:
Shri C. K. Bhattacharyya:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether It is a fact that Gov-
ernment have formulated a scheme
for the procurement of foodgrains
directly from the producers under the
levy =ystem;

(b if so, the details thereof and
the reasons therefor; and

(c) whether views of the Stats
Governments have been obtalned im
this respect?

NOVEMBER 23, 1865

Written Answers 3292

The Minister of Finance (Shri T. T.
Krishnamachari) on behalf of the
Minister of Food and Agriculture: (a)
and (b). While Government have not
formulated any detailed scheme for
the procurement of foodgrains from
the producers, they suggested to the
State Governments some time back
that a National Emergency Levy,
suitably graded to the size of the
holdings, should be imposed on the
producers.  Smaller holdings like
those of one acre (irrigated) and two
acres (unirrigated) have been exempt=
ed from the levy. The imposition of
a levy on producers was necessitated
in order to maximise internal pro-
curement. The levy was to be impos-
ed not only on the producers in sur-
plus States but also on surplus
producers in deficit States. The earlier
system of imposition of a levy on
traders/millers is also being con-
tinued. The States of Andhra Pra-
desh, Kerala, Mysore, Madras and
Bihar have already promulgated
orders for the imposition of a levy on
producers. Similar orders are being
formulated by Orissa and Rajasthan.
West Bengal, Maharashtra, Orissa and
Assam have either already adopted a
system of monopely procurement or
are contemplating one. The system
of levy on millers in the States of
Punjab, Madhya Pradesh and Orissa
is being continued.

(c) Does not arise.

Rationlng in Bihar

*304. Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether the Government of
Bihar have intimated the Union Gov-
ernment its inability to introduce sta-
tutory rationing in urban areas and
industrial pockets, as advised by the
Centre;

(b) whether the State Government
have asked for greater allotment of
wheat to enable it to maintain its
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existing quota of six ounces per day
per adult;

(¢) whether the Centre had allot-
ted only 35,000 tonnes of wheat and
4,000 tonnes of rice against the State's
demand of 150,000 and 50,000 tonnes
respectively; and

(d) whether Government have ag-
reed to despatch more wheat and
rice?

The Minister of Finance (Shri T. T.
Erishnamachari) on behalf of the
Minister of Food and Agricultare: (a)
Yes, Sir.

(b) The State Government did ask
for larger allotment of wheat.

(c) and (d). The Government of
Bihar asked for an allotment of
1,00,000 tonmes of wheat and 20,000
tonnes of rice for November, Actual
allotment was 35,000 tonnes of wheat
and 2,000 tonnes of rice. It Is not
possible to increase the allotment of
either wheat or rice to Bihar during
November keeping in view the over-
all stocks available with the Govern-
ment of India and the demands from
other States, taking into account the
production prospects in the States.

LCA.O.

#3985, Shri Rameshwar Tantla:
Shri Himatsingka:
8hri P. K. Deo:
Shri Solanki:
8hri Kapur Singh:
Shri Vidya Charan Shukla:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether It is a fact that India
has withdrawn from the International
Civil Aviation Organisation; and

(b) it so, the reasons therefor?

The Minister of Transport (Bhri Raj
Bahadar): (a) No, Sir.

(b) Does not arise.

sm Price-policy

*396. Dr, L. M. Singhvi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a speech
delivered by the Chairman, Agricul-
tural Prices Commission at the India
International Centre on the 28th Sep-
tember, 1865 advocating producti-
vity-oriented farm price-policy and
opposing any effort to use farm prices
as a mechanism for deliberate income
transfer; and

(b) if so, what are his main pointa
of difference in conception or imple-
mentation with Government's policies?

" The Minister of Finance (Shri T, T.
Krishnamacharl) on behalf of the
Minister of Food and Agriculture: (a)
Yes, Sir.

(b) None, Sir. He has only em-
phasised the present policy of the
Government,

Inter-State Transport Commission

*397. Shrl B. G. Dubey: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that the
Inter-State Transport Commission has
issued a direction that a permit tok~
en should be carried by every vehicle
on an inter-State journey over 300
miles; and

(b) if so, the reasons therefor?

The Minister of Transport (Shri Ra)
Bahadar): (a) Yes.

(b) The permit token has been
prescribed to obviate unnecessary
detentions of public and private
carriers operating on inter-State
routes, on account of routine checks
at the different check-posts set up
by the State Governments.
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Development of Forests

*398. Shri Vidys Charan Shukla:

Shri Hukam Chand
Kachhavaiya:

Dr. Chandrabhan Singh:
Shri Parashar:
8brl Chandak:
Shri Mahesh Dutta Misrs:
Shri J. P. Jyotishl:
Shrimati Minimata:
Shrl Dajl:
Bhrl Wadiwa:
8hrl R. 8. Tiwary:
Shri Bade;
Shrl A. 8. Salgal:
Shri Shiva Dautt Upadhayaya:
Shri U. M. Trivedl:
Shri R. 8. Pandey:

Will the Minister of Food and Agri-
cultare be pleased to refer to the
reply given to Starred Question No.
763 on the 21st September, 1885 and
state:

(a) whether Government have
started the survey work of the under-
developed forest areas of 11,500 sq.
miles in the ninc States;

(b) if so, how many miles of under-
developed forest arca in Madhya Pra-
desh is proposed to be surveyed;

(¢) when the survey work is like-
ly to finish; and

(d) whether the Government of
Madhya Pradesh have been informed
obout the wreas to be surveyed and
the assistance needed frum the State
Governiment in the survey work?

The Minister of Finance (Shri T. T.
Krishnamacharl) on behalf of the
Minister of Food and Agriculture: (a)
Yes, Sir.

(b) It is proposed to survey a tolal
area of about 7,200 sq. miles in the
Central zome of which roughly 3500
5q. miles would be in Madhyva Pra-
desh but the specific area to be cover-
ed in each State is not yet delimited.

(c) The Project is expected to be
completed in 1968,

NOVEMBER 23, 1065

Written Answers 3296

(d) The extent of the areas for
survey have been proposed in con-
sultation with the State Forest
authorities. The State Government's
assistance will be required in the
provision of basic information for the
survey and in the actual field opera-
tions. The State Government's co-
operation would also be needed in the
deputation of their officers for man-
ning posts in the Project. The State
Government has apgreed to provide
necessary assistance.

Bengal-Assam Steamer Service

*399. Shri Indrajit Gopta:
Shrimati Renuka Barkataki:
Shri Onkar Lal Berwa:

Will the Minister of Transport be
pleased to state:

(a) whether there is any likelihood
of the River Steam Navigation Co.
being able to resume its services bet-
ween Bengal and Assam;

{b) if not, whether any schemes
have been made for elternative use
of the Company’'s fleet, dockyard and
other resources; and

(¢} whether the River Steam Nawi-
gation Compuny's Indian employees
will be retained in service, retrenched
or absorbed eclsewhere?

The Minisier of Transport (Shri Raj
Bahadur): (a) The question of re-
sumption of the river service depends
upon the ereation of conditions in
winch the service. could be operated
unhindered and safely. The services
shall certainly be resumed as soon as
such conditions are ensured,

(b) A part of the fleet of the Rivers
Steam Navipgation Company is at pre=-
sent being utilised for internal ser-
vices in Assam. Ceirtain Schemes for
making use of the fleet available in
the West Bengal reeion have been
proposed and are under consideration.
As rcgards the Rajabagan Dockyard,
stens are being taken to ensure fuller
utilisation of the capacity by securing
outside orders.
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(e) Efforts are being made to re-
tain as many, ibl
keeping in the Company's
requirements. Steps are also being
taken to find alternative employment
for the staff which is surplus to the
present requirements of the Company.

_.' Yees as p
view

Committee on Co-operative Farming

*400. Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Sidheshwar Prasad:
Shri Kajrolkar:
Shrimati Vimla Devi:
Shri Ram Harkh ¥Yadav:
Shri Krishna Deo Tripathi:

Will the Minister of Commanity
Development and Co-operation be
pleased to state:

(a) whether it is a fact that the
Gadgil Committee on Co-operative
farming has submitted its report to
Government;

(b) if so, what its main recommen-
dutions are; and

() how far Government have
accepled its recommendations?

The Deputy Minister in the Minis-
try of C ity Develop t and
Co-operation (Shri B. 5, Murthy): (a)
Yes, Sir. Copies of the report have
already becn placed in the Parlia-
ment Library.

(b) A summary of the main recom-
mendations of the Committee is laid
on the Table of the House | Plared
in Library. See No. LT-5211/65].

(c) Copies of the repory have been
circulated te the State Governments
for their views., The main recom-
mendations of the Commiliee have
alsu been discussed at the recent Con-
ferences  of Hegistrars  and  State
Ministers  incharge  of Cooperation,
pencrally endursing the recommenda-
tions. Further action is heing taken
in consulistion with the Planning
Commission.

llr'! of Agricultural Prices
Commission

*401. Shri R. 5. Pandey:
Shri Rajeshwar Patel:

Will the Minister of Food and Agri-
calture be pleased to state;

(a) whether Government have tak-
en decisions on the recommendationa
contained in the report of the Agri-
cultural Prices Commission; and

(b) if so, the nature thereof?

The Minister of Finance (Shri T. T.
Krishnamachri) on behalf of the
Minister of Feod and Agriculture: (a)
Yes, Sir.

(b) The decisions taken by the Gov-
ernment of India on the recommenda-
tions contained in the report of the
Agricultural Prices Commission are
Riven in para 32 of the "Review of the
Food Situation, August 1965" circulat-
ed on 18th August 1985 Lo the Mem-
bers of Parliament.

T w1 o

*402. ot gww W wgETy
st yrwdw fay :
WY wirgfen :
w1 fto wo wal :
T SwTIT e aTesl) :
ot SiwTT ST ao
=t He Wo wUWT :
ot fremarfome -
ot vTey gy :

T ommg aw yfe g4 ag ANy
w oFT A fa

() #1 up wa pixw fzedy
Fid ARAT g et fadn iy any
71 T o oE ot fuv oapa owr

femg famr 2w
(m) 2% 21, 41 ™% ¥ WU
&



3209 Written Answers

farer qvl} (st fore mve yroommmaet)

o rer gl e Wt e ¢ (%) o,
LAdl]

(w) ®=% {ﬂ' i 3Irwfer  #
o agq W1 SR g famor
F AT WA ® FTO W@ g
ST q‘flmr

Distribution of Fertllisers

*403. Shri M. R. Krishna: Will the
‘Minister of Food and Agriculture be
pleaged to state:

(a) whether Government have
finalised the proposals to replace the
Central Fertilizer Pool by the Central
Fertilizer Marketing Corporalion for
handling fertilizer distribution;

(b) if so, the broad features there-
of; and

(¢) the reasons to replace the Pool
by the Corporation?

The Minister of Finance (Shri T. T.
Krishnamacharl) on behalf of the
Minister of Food and Agriculture: (a)
No, Siy, The recommendation made by
the Committee on Ferlilisers for the
setting up of a Fertiliser Promotion
Corporation to undertake promotional
activities, soil testing as well as de-
monstrations besides marketing of
different kinds of fertilisers is, how-
ever, under consideration of the Gov-
ernment. The Central Fertiliser Pool
which has been recommended to be
replaced by the Corporation is at pre-
sent marketing only certain nitro-
genous fertilisers—(Sulphate of am-
monia, Urea, Ammonium Sulphate
Nitrate and Calcium ammonium Nit-
rate’ and ammonium phosphate im-
ported for edvance popularisation.

(b) and (c) Questions do not arise.

NOVEMBER

23, 1965  Written Answers 3300
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404, oy siiwTe W Wowt
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w1 we aqr giw & 77 TR
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(¥) #1 ug &9 &f§s wmamw
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form wft (it fro @ grewmmamdt)
e a g Wt Wy W R (7)) Wi
(o). %= werdi & fer w3 wriy
aratfea A wr fmw wTo 15 TAET
1965 & 48 ¥90 & «F &T 50
Fra wfq feea sl mg) g
afz qey wfxai & wrew, 1965 ¥
gt wrma w1 feerfont & wmam %
#t w1 ag gfa afs s
A% amm & T e
wfrard g o€ o, wifaa 4 o
g AT oATw dig W WE
wara a1 f5 s & @y Wl
¥ @ daT w0 &w wer ¥
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(M) 7 afz & w27 wn
%o 48 Wfafeee q11 o 1965-66
& faw gm ag & gwafaw avm
%o 47'14 % farew 213 w1
qARA £ |

Price of Gram

*406. Shri Kapur Singh:
Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the price of gram has
increased during the last few months;

(b) it so, the remedial measures
taken to bring down the prices; and

(c) whether Government propose to
control the price of gram?

The Minister of Finance (Shri T. T.
Erishnamacharl) on behall of the
Minister of Food and Agriculture: (a)
No, Sir.

(b) Does not arise.

(c) No, Sir. The State Governments
of Madhya Pradesh, Rajasthan and
Punjab, however, approached the Gov-
arnment of India for delegating them
powers for fixing the prices of gram

within their States and this has been
agreed to.

Sugar Inquiry Commission

*407. Shri Mohsin:
Shri R. 8. Pandey:
Shri Himatsinghka:
Shri P. C. Borooah:
Shrl Rameshwar Tantia:
Shri R. Barua:
Shri Yashpal Singh:
Shri Yogendra Jha:
Shri Jashvant Mehta:
Shri Vasudevan Nair:
Shri Warlor:
Shri Sidheshwar Prasad:
Bhri Ram Harkh Yadav:
Shrimatl Renuka Barkataki:
Sbri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Sugar Inquiry
Commission  appointed by Govern-
ment in 1964 has submitled its report;

(b) if so, the main recommenda-

tions thereof; and

(c) the decisions taken by Govern-
ment thereon?

The Minister of Finance (Shri T. T.
Krishnamachari) on bebalf of the
Minister of Food and Agriculture: (a)
Yes, Sir

(b) A copy of the summary of the
recommendations is placed on the
Table of the House, |[Placed in Lib-
rary. See No. LT-5212/85].

{c) The Government have already
considered the recommendation of the
Sugar Inquiry Commission relating to
cane price for 1965-88 season and
have announced their decision in this
regard. The other recommendations
made by the Commission are under
examination.

Foodgralns Production
*408. Shri Alvares: Will the Minister
of Food and Agriculiure be pleased
to state:

(a) the estimates of foodgrains pro-
duction at the end of the Third Five
Year Plan;
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(b) the requirements for the last
year of the Third Five Year Plans as
ed by the Planning Commission; and

(c) the causes for the shortfall in
the estimated production?

The Minister of Fimance (Shri T. T,
Krishnamacharl) on behalf of the
Minister of Food and Agriculture:

(a) to (c). The requirement of
foodgrains and the target of
foodgrains production to be achie-

ved by 1865-66, as laid down by
Planning Commission in the Third
Five Year Plan Report, is 100 million
tons (or 101'6 million tonnes). Sub-
sequent asscssments made had indicat-
ed shortfalls in certain vital supplies
and development programmes. The
anticipated  foodgrains  production,
under normal weather conditions in
1965-66, was estimated to be about 90
to 92 million tonnes as indicated in the
Planning Commission's Memorandum
on the Fourth Plap issued in October,
1064, In view of the adverse weather
conditions including drought, inade-
quate, untimely and ill-distributed
rains over large parts of the country,
no firm estimates of foodgrains pro-
duction during the current year can be
given at this stage.

Among the other factors responsible
for the shortfall the most important
have been the shortage of fertilisers
and deficiencies in ulilisation of irriga-
lion potentinl.  Shortages of  scarce
materinls like cement and steel for
minor irrigation and agricultural needs,
difficulties in the supply of clectricity
for irrigation pumping, deficiencies in
the supplv of seeds, credits, ote. have
also contributed to shorifall in agri-
cultural production.
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Agricultural Growth Rate

*410. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

{a) whether it iz a fact that there
has been a notable fall in the agricul-
tural growth rate during the year
1964-65;

(b) if so, the reasons therefor; and

() the steps taken or proposed to
be token to bring it up during the
current financial year”

The Minister of Finance (Shri T. T.
Krishnamachari) on behalf of the
Minister of Food 2and Agriculture:
(a) No. Sir. On the country,
the index of overall agricultural
production in the country Tregis-
tered a sizeable increase of over
10 per cent from 142'6 in 1963-64 to
1578 during 1964-85 (base year 1948-
30-1000.

{b) and (¢). Do not arise
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Food Situation

*411. Shrl D. S. Patil:
Shri M. Malaichami:
Shri Tulshidas Jadhav:
Shri Shivajl Rao S. Deshmukh:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shrl Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a) the recommendations made by
the Chief Ministers’ Conference held
on the 8th November, 1965 regarding
the food situation in the country; and

(b) the steps taken for their im-
plementation?

The Minister of Finance (Shri T. T.
Krishnamacharl) on behalf of the
Minister of Food and Agriculture:
(a) No specific reenommoendations  on
the food situation have been made
by the Chicf Ministers® Conference
held at New Delhi on 8th November,
1865, Advantape wosz however, {aken
of the Chief Ministers presence in
New Delhi for an exchange of views
on the current food -itwution in  the
country,

(b) Does not arise.
Complainis againsg the LA.C.

*412. Dr. L. M. Sinchvi: Will the
‘Minister of Chvll Aviation be pleased
to state:

(a) whether there has been any
increase in the number of complaints
ngainst the Indian Airlines Corpora-
tion;

(b) whether Government have re-
cently examined the working of the
1.A.C. departmentally or through any
other means; and

(c) if so, the results therenf?

The Minister of Transport (Shri Raj
Bahadur): (a) No, Sir, except for
complaints regarding delays.

(b) and (¢). The Engineering and
Stores Organisation of the Corporation
have been examined by a deparumental
committee which has sugguested certain
improvements in the organisational
set up, maintenance and overhaul pro-
cedures and malerial provisioning. The
recommendations of the Committee are
under examination.

Cases of delays to the services of
the Corporation during the period 1st
April to 15th July, 1965 have also been
studied and causcs therefor analysed.
The principal cause of delays is inade-
quate capacity. Thisz will be overcome
progressively  as  the  Corporation
acquire additional aircraft,

Drought Conditions In the Country

*413. Shri Yashpal Singh:
Shri D. S. Patil:
Shri Linga Reddy:
Shri Jashvant Mehta:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. K. Deo:
Shri . D. Mantri:
Shri Sonavane:
Shrl B. D. Deshmukh:
Shrl Kisan Veer:
Shrl M. 1. Jadhav:
Shri Baswant:
Shri V. T. Patil:
Shri Lonikar:
Shri T. A. Patil:
Shrl Narasimha Reddy:
Shri Tulsidas Jadhav:
Shri P, Venkatasubbaiah:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Kishan Pattnaik:

Will the Minister of Food and Agri-
culture be pleased to state:

fa) whether it is a fact that there
is a drought over a large pari of India
adversely affecting food production;

(b) if =0, whether any estimate
has been made for the loss of crops
az a result thereof: and

(e) the reliecf moasures under-
taken?

The Minister of Finance (8hri T. T.
Krishnamachari) on behalf of the
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Minister of Food and Agriculture:
(a) Drought conditions have been re=-
ported from the States of Mysore,
Maharashtra, Punjab, Rajasthan,
Orissa, Uttar Pradesh, Madhya Pra-
desh and Gujarat.

(b) A precise quantitative estimate
of the damage done to the crops would
become available when the Final Esti-
mates of production, based on crop
cutting surveys, are received from the
Btates. However, the present indica-
tions are that the current kharif crop
output might have a shortfall exceed=
ing 3 million tonnes, from last year's
record production.

(c) States are undertaking necessary
relief measures.

National Food Distribution Scheme

*414. Shri M. R. Krishna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have pre-
pared a national food distribution
scheme to successfully distribute food-
grains to the States; and

(b) whether this scheme has been
approved by the Chief Ministers of
the States?

The Minister of Finance (Shri T. T.
Krishnamachari) on behalf of the
Minister of Food and Agriculture: (a)
and (b). An emergency Food Distri-
bution Plan is under preparation and
the Chief Ministers of the States will
be consulted before its finalisation.

Attalnment of Seif-Sufficiency in Food
by US. Aid

*415. Shri P. C. Borcoah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the USA. is aiding
India to boost agriculture in order to
enable the latter to attain self-suffi-
ciency in food;

(b) it so, the nature of different
schemes and the extent of aid render-
ed so far in respect of each such
scheme;
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(c¢) whether U.S.A. will also supply
surplus agricultural implements, as in
the F.lt; and

(d) if so, the broad outlines of the
schemes formulated in this regard?

The Minister of Finance (Shri T. T.
Krishnamachari) on behalf of the
Minister of Food and Agriculture:
(a) It is true that the U.S. Govern-
ment has given substantial aid to
India for its programmes of agricul-
tural production, but no specific men-
tion of the attainment of self-suffi-
ciency has been made in that connec-
tion,

(b) Since the signing of the Indo-
U.S. Technical Cooperation Agreement
in 1952, the US. Government has
provided assistance in various flelds of
Agriculture to the extent of Rs. 6135
crores. A statement giving details of
assistance made available is placed on
the Table of the House. [Placed in
Library. See No. LT-5213(65].

(¢) Under O.A. No. 22, the US.
Gowvernment had made available agri-
cultural machinery, implements  ete.
of the wvalue of $ 114,852.15 upto
December, 1962, At present there is
no offer from the US. Government
for supplying Agricultura] implements,
as in the past,

(d) Does not arise.
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Mexican Wheat

1092. Shrl Karnl Singhji: Will the
Minister of Food and Agriculture be
Pleased to state:

{a) whether production of Mexican
PV-18 variety of wheat in the Punjab
State has since been promoted in pur-
suance of a scheme evolved by the
Punjab Agricultural University; and

(b) it so0, the difference in yield per
acre before and after the introduction
of this wheat?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
Shahnawas Kban): (a) Yes.

(b) An estimated yield of 32.50
Quintals of Mexican PV-18 variety of
wheat per acre hag been obtained in
preliminary trials carried out on a
small demonstration plot during Rabi
1964-85 at Ludhiana. The yield of this
variety is about 50 per cent more than
the best Punjab wheat in similar con-
ditions. This variety has not yet been
released for general cultivation as it

is necessary to conduct further trlals
on this variety before it is relcased to.
farmers.

Fishing Net Factory

1093. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be

pleased to state:

(a) whether it is a fact that there
is a proposal to start a Fishing Net
Factory at Cochin with the Japanese
co-operation;

(b) it so, whep it is likely to start
production; and

{c) the capital required for the
mme?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) A fish net making plant
costing Rs. 4.2 lakhs is proposcd to
be imported by the Government of
Kerala from Japan against Yen Credit,
There is no proposal for Japanese col-
laboration in this respect,

(b) It is expected that the plant
will start production by the middle

of 1048,
(c¢) Rupees ten lakhs approximately.
Rehabllitation of Harljans in Kerala

1094. Bhri A. K. Gopalan: Wil] the
Minister of Soclal S8ecurity be plcased
to state:

(a) the detailed plans for the re-
habilitation and development of Hari-
jans Community in Canannoore Dis-
trict for the year 1965-88;

(b) the amount allotted for edu-
cational efforts in the programme for
the district this year;

(¢) the schemes for encouraging im-
ter-caste marriages; and

{(d) how much smount has been
spent on these items for the years
1963-64, 190460 and 1005-66 so farT



3311 Written Answers

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) to (d). The re-
quired information has been called for
from the State Government and will
be laid on the Table of the House
when received.

Balipatta Road Bridge

1095 Shri A, K. Gopalan: Will the
Minister of Transport be pleased to
state:

(a) the amount sanctioned for the
construction of Balipaita Road Bridge,
Canannoore (Kerala);

(b) when the work will start; and

(e) when it is going to be complet-
ed?

The Minister of Transport (Shri
Raj Bahadur): (a) to (). There
already exists o road=cum-rail bridge
on the Balinpition  bypass on  the
Wiest Coasy Hoad in Kerala, In  the
context of the need te effect the maxi-
mum possible ceoamy on works  at
the present time, it is not proposed to
construet an independent yoad bridee
at Baliapatam in the immediate future.
However investigations for such a
bridge have been carried out.

Cultivation of Pepper

1096. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the recommendations contained
in the report on a recent study by
the Nationa! Council of Applied
Economic Research for the preparation
of a plan for the cultivation of pepper
in the country;

(b) the total acreage under pepper
cultivation in the country and how
much of it is in Kerala State;

(¢) whether the yleld per acre im
Kerala is on the decline;

(d) if so, the reasons therefor; and

() the steps taken for the stabili-
sation of the prices of pepper?

NOVEMBER 23, 1865
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The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) The report on ‘Ex-
port Prospects of Pepper’ brought out
by the National Council of Applied
Economic Research contain the fol-
lowing main recommendations for the
cultivation of pepper in the country;

(i) stepping up of production of
black pepper by 10,000 tonnes over
the Fourth plan target of addi-
tional 5,000 tonnes ie. to aim at
a target of 15,000 tonnes.

(ii) need to produce some 5,000
tonnes of white pepper by 1970 to
enter the Furopean and Australian
Markets where white pepper s
preferred;

(iii) cost of production of black
pepper should be reduced by im-
proving the yield per acre through
the application of improved prac-
tires and replacing the old outlived
vines.

{b) Total acrcage under
pepper cultivation in
the country.
25371 thousand acres.
A creage in Kerala
246 thousand acres.

(c) Yes

(d) The decline is due to a number
of factors; the important ones being
low production from overaged vines,
lack of proper pruning pract ices of the
live supports and good agrotechniques
of cultivation.

(e} As about 70 percent of the total
production of pepper in India is ex-
ported. the prices are primarily de-
cided by the conditions in the World
market. However, measures to work
out a fair producers’ price is under
consideration of the Government of
India.

Foresis of Kerala

1097. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government propose to
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bring legislation to take over private
forests of Kerala,

(b) if so, the time by which it will
be ready;

(c) the total area of private forest
in Kerala and how much of it is
in Malabar area;

{d) whether Government propose to
give the ownership of forest lands to
the landless peasants who are now in
occupation of the same; and

(e) if not, the reasons therefor?

" The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
pawaz Khan): (u) to (e). Informa-
tion is being collected and will be laid
on the table of the Sabha when re-
ceived.

Bahadurgarh-Central Secretariat Bus
Service

1098 Shri Jagdev Singh Siddhanti.
Will the Minister of Transport be
pleased to refer to the reply given to
Uns«iarred Question No, 501 on the
24th Aupust, 1965 reparding the in-
trodurtion of u direct bus  serviee
betwen Bahadurgarh and the Central
Sccretariat,. New Delhi and state the
progres: since made in the ‘matter?

The Minister of Transport (Shri Raj
Bahadur): Subsequent to the approval
of the Punjab authorities to the addi-
tion of two scrvices on the Central
Seeretariat-Bahadurgarh route,  the
State Transport Authority, Delhi, by
a notice dated the 23rd  September,
1965, invited applications for the is-
sup nf permite as required under Scc-
tion 57 of the Motor Vehicle; Aet,
1939, The last date for submitting
such applications was 12-10-1965.
Under Sub-Section (3) of Section 57
of the Motor Vehicles Act, 1939, ob-
jections and represcntations in  con-
nection with these applications were
invited =0 as to reach the office of
the State Trancport Autharty by the
15th Nowember, 1965

The applications and  representa-
tons will he econsidered by the State
Transport Authority, Dclhi, in its
meeting to be held in December, 1965.
18900 (ai) LS—3.

%

Bre-Elections

1099. Shri Krishnu Deo Tripathi:
Will the Minister of Law be pleased
to state:

(a) the number of bye-elections held
20 far to the Lok Sabha and different
Vidhan Sabhas since the last General
Elections; ]

(b) the number of contesting candi-
dates, their party affiliations or inde-
pendent voteg polled, percentage of
valid votes received by thern together
with the invalid votes. and

(e) the percentage of total wvalid
votes; polled in the bye-elections to
the Lok Sabha and Vidhan Sabhas by
Independent candidates and candidates
of gifferent political partie, since the
last General Elections?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): {a)
30 bye-clection: for the Lok Sabha
and 116 for the Vidhan Sabhas have
been held cince the last general Elee-
tions

(b} and (¢}, The information is con-
tained in the following publications:

(1) Resulis of bye-clections held
hetween August, 1961 and
June, 1963  (placed on the
Tab'e of the House on 28-11-
1963).

*(ii) Results of bye-elections held
between July, 1063 and De-
cember, 1984 (placed on the
Table of the House on 17-8-
1965).

*The percentage of total valid and
invalid votes polled by Independent
candidates; and candidateg of diffcrent
politiml paTties since the last peneral
Elections have not bten worked out by
the Election Commission, os the am-
ount of time and labour involved
pbtaining this infarmation is consi-
dored incommensurate wWith  the re
sulte likely to be achieved thersby

Information reparding byc-clections
held in 1965 has not yet been publizh-
ed.



3315  Written Answers
feamit ¥t Henwl w1 s

1100. st fagdvee weix : *+n
wra awy gfe dft o7 AT A Far
w5 fr :

(%) foe® o agt § faml &
fFm-fe deqrei w1 fer-feed of
®T GS1H WA Fgwar A 1

(@) war 3aEk fgama-frara ot
“ar-TieT & 1€ 3;

(v) wreT-wEm T & gl
froxr ofw awl ¥ fired firard wt
farari 3% Srery wra aa e 2w &
e

(9) a1 <& ad woa wr g
& foqr st ®1€ Gar wAww T
mr 7

©w e gl wewrey § Tl
(ot sare wi) . (%) 7@ Tiw
gt & o @ ag1 w5y Farew o
frami N demdi W frafafes
uqEm =ga fed o —

NOVEMBER 23, 1965

Written Answers 3316

() m@ orx awt & 2 99
fraraT &Y fa2wi & Yow mar —

Li ] fFa 2w wY W weam

1961-62  1962-63 1963—64
VT AT 9276.78
gfgar An
g FITHA 45000 10000
uafagm

1964-6R5 196566
WITATT TTHIT
afear a9 4600
qT FTOAE 35970 15420
mRfaT

(m) ot g1, forzr wmefaa
Ciguioil (el

L
1961 e THo To 16
1962 Jo THo To 23
1963 —_— e A
1964 Qo THe To 20

o ¥lo WX 8
1965 Qo THe Te 26

Hre ¥To WTTe [

(W) s, g
et ®} aget

1101, ot %o fro wifem war
wrg aay pfy wat a7 W a1 g
w0 f®

(%) fFa-fem osmi & arg,
|T, AT @1 ST AT AGAT HT LT
%y fogr T @

(=) w7 A ura, 99, ST W
awa & fEaw-fgem gEew ge
aegar. fa (@ ¢ W

(7) saw 7w g fmife
w01 & oftmaiasy senawi 1 faea
m# qra 97 fafve g ¥ ¥@r 9w
qer & 7

we awr iy s # awEe
(#t To o wogm) (%) faw
TGl § I, 479, I WL Iq1T &
wfuwrfea s am £t g faedt g,
SH TaTA avar OF faaTer (wTaea—-1)
W 92 9T 78T AT 1 [qreerem &
o ma  Afwd Aer R E1-5214(F)/
65]



3317 Written Answers AGRAHAYANA 2, 1887 (SAKA) Written Answers 3318

(&) o w= faawor (wa—2)
e g wanat & g Aew e fed g,
T AT Tz o Ta o [ e

# vwr man) ifed wewm quaA-
5214(ii) /65 ]

(7) varew *) Sfem FudF fo=r
Y § W T i qTw g difaa
AT WAl & e Ty &

o w wf

1102. st o fre qfem : w
wre war pfe 5t g7 @ A Fw
w4 fiw -

(%) s &g ST -
7 ¥ wwria fera ove qfw ov W@
&1 @1 T & Wi Taw & femy oer
wfa a7 g @ @1 = E,

() @ %y & w=wim @&
! wEw & fog aegar [Fas da
T fea o 2@ @) A1

() 3% FFT F v T
qawTl ®1 FEw oAoeT § feae
o fzm g 7

ww an yfe aveg & Il
(sh mm-w wt) : (F) W (@)
MOAEGTA A ATT TR TAFH W
wiwem ag ¢ (¥ oF a1 0% 7 wfgs
EHA1 S QR @F| 1 AT AT
faa¥ fau fafws af 97 82 fawrg
HaTae qE & A § 9w o WA
W g § wfonm 4 3 0 aw
¥ wiafaa mal & w0y famn
T & F oz wva g1 9 X W A
afergi ®1 TTEA &g T A
Hremdm seei & oo e @@
W A & 7 F ATTETLT 77 faow
HWT q2W 9T @ o § [qrreww
& vwy qov | Tfes At g dt-s215)

65]. wm*krﬂ%miwm
10 arw wwy wfw & 7f & qui
anft 1

(v) srdww % fauw faww
wi\'!ﬂf

o ofe & ar ¥ feag @ gar
? ) ue awT wel ATEr wTOEw
w1 FEE R (A7 fR adam W
¥ fou s arwfes saww aft
2 0G7 U 1966 ¥ W OETWWR
¥ wiEEs  fedm) & sga
fefelt 1 &Y 97 T@ "
famvfany w7 w51 &

Kakkotl-Poonocor Road im Kerals

1104. Bhri Pottekkatt:
Shri A. V. RBaghavan:

Will the Minister of Transpert be
pleased to state:

(a) whether any representation has
been received by the Government of
Kerala to include the Kakkoti-Poo-
noor road in the Calicut District of
Kerala in the Fourth Five Year Plan;

(b) whether Government are aware
of the difficulties of the people for
want of transport facilities in the area;
and

(c) i s0, the action Government
propose to take to make the road fit
for wvehicular traffic?

The Minister of Transport (Shr! Raj
Bahadur): (a) to (c), The Kakkoti-
Poonoor road is a stale road in the
Kerala State. The Government of
Kerala are, therefore, primarily com-
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cerned with this project. Accordingly,
the State Public Work Department
have been consulted in the matter.
They have intimated that they are
aware of the difficulties of the people
of the areu and have also received
a representation for the mmprovement
of this road. A part of the improve-
men{ work is being carried out in the
Third Five-Year Plan and the remain-
ing work has been included in the
draft proposals for the Fourth Five
Year Plan of the State,

Import of Skimmed Milk Powder

1105. Shrl Madhu Limaye: Will the

Minister of Food and Agriculture be
pleased to state:

(a) the total import of skimmed
milk powder annually during the last
five years;

(b) how much has been gifted by
various International agencies and how
much has been purchased from foreign
countries;

(c) the total forelgn exchange spent
thereon;

(d) the F.O.R. Bombay Price per ton
of the imported milk powder;

{e) the agency/agencies employed
for this import; and

{f) the selling price in India®

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Ehan): (a) to (f). The
information is being collected from the
State Govermments and will be laid

on the table of the Lok Sabha when
received,

Construction of Jamuna Bridge, Near
Humayun's Tomb, Delhl

1187. Shri Harl Vishnu K.unath:
Shri Yashpal Singh:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that a con-
tract for the construction of Jamumna
bridge behind Humayun's tomb was
first given in 1961;

NOVEMBER 23, 1965
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(b) the terras and conditions of the
ocontracts;

(c) whether the contract was exe-
cuted;

(d) if not, the reasons therefor;

(@) whether tenders were re-imvis-

(f) it so, when;

(g) the terms and conditions of the
new contrect; and

(h) the progress, up to date, in the
construction of the bridge?

The Minister of Transport (Shri Ra)
Bahadur): {(a) Yes, the contract for
the construction of the bridge over
the Yamuna behind Humayun's Tomb
wag first awarded in May 1961;

(b) The estimated cost of the work
put to tender was Rs. 60,85,622 and
the lowest tender accepted was for
Rs. 49,28,231 after negotiations. The
period of completion of the work was
38 months from its commencement.

{¢) and (d). The contracting Arm
did not sign the contract but instead
put forward claims for extra cost over
and above the negotiated offer. These
claims were rejected, and the award
of work was cancelled.

(e) and (f), The tenders were re-
invited on 31st July 1963, and the deci-
sion to award the work was reached
in October 1863

(g) Against the estimated cost of
the work amounting to Rs. 50,76,000
put to tender, the contract for the
work was given for Rs. 8850 lakha
The period of completion stipulated
was 38 months from the date of com-
mencement, The work was started
on the 15th November 1963,

(h) 39 per cent of the work has
been carricd out so far
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Transport Problema of Border Areas

1108. Shri P. C. Borooah:
Shri Ram Harkh Yadav:

Will the Minister of Transpert be
pleased to state:

(a) whether any first-hand study
has been made of the transport prob-
lems of the borders areas of Assam,
West Bengal and Tripura particularly
of the river transport;

(b) if so, the result thereof; and

(c) the decisions taken to ensure the
free flow of transport in these areas!

The Minister of Transport (Shri Raj
Bahadur): (a) The Minister for Trans-
port and some senior officers of Jhe
Ministry of Transport have visiled
these areas to study the problems re-
lating to roads, road transport, and
inland water transpory in that region.

(b) and (c¢). Steps are being taken
to strengthen the weaker links in the
trunsport svstem with a  view to
developing communications in  those
areas. Special atlention is being paid
to the construction of reoads. Co-ardi-
nated rail-eum-road and rail-cum-
Fiver services are also being devzlop-
ed in that region.

Modernimtion of Sugar Facieries

1189. Shri P, C. Boroocah:
Bhri Vishwa Nath Pandey:
8hri D. N. Tiwary:
Bhri Kolla Venkalah:
Shri Yashpa) Singh:
Shri Kapur Biagh:

Will the Minister of Food and Agwi-
ealture be pleased to refer to the re-
ply given lo the Starred Question No.
35 on the 17th August, 1965 and state:

(a) the main recommendations of
the Committee appointed by Govern-
ment on rehabilitation and modernisa-
tion of sugar Yactories in India; and

(b) the decisions taken by Govern-
ment thereon?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl D.

R. Chavan): (a) The recommentitiona
made by thy Commitlec on renabili-
tation and modernisation of  Jugar
factories in India in it- report sub-
mitled to the Government weie luid
on the table gf the Sabha while an-
swering starred question No. 32! on
31-8-1965

(b) The report iz under considera-
tion of the Goverrmment,
wrqrres # faoft stzomft wrfee w
wam
1110. ot %o &0 frwh :
ot gaie g -
of o Wo ATAR :
oft qrerare
«ft Mo ATo wywt :
s
&n fﬂ! :
sft dfwTe wrmey aow
w1 afcwgw 54T 9 A ¥ v
Lo L

(%) @ affmrr srew &
wwg qoaTe %1 fft seomd st
T AW AEEIT AT g

(1) @ wrEA-mfeemE g3 #
foperet feft sz e erferawr g

() =0 aoe & Azonfeg &
mifaei, Maw g1 I & 7 AR
T w1 sufwrat w1 gE gifr w1 wfmer
& ¥y wr§ syean ot §, W7 afe o, Y
Tow1 Freq w1 g, W

(9) foft e & aferge 3am
ar-aTe ¥t ot pifa rf ¥ gawr afo
o ¥

fege woft (e o wgye)
(%) s fearet o nfe @ e froft
7% wifeet 7 arame o & & wrf
wrzT mifgqt AOwT w1 gAT wwT T
<k



3323  Written Answers

(&) 7 (w). Aafaq g Av-
LR G S T G R AR A
T @ g1 AWl nze 97 Ta fzar
'-,'l'-i'!rl' ]

(m) w1 7, fandE W ot
1 aaw @ A F f afrgfs &
Frft 21w FT FATE T FHIAET
A7 are miggi # afy & faa 739
duA T AWEAT A A sIEAT A
i & @i gt Az misat ¥ A
& gy o1 wgAT |t A s

Agriculiara] Preduction

Shri M. L. Dwivedi;
Bhri Bubodh Hansda:
Bhri 8. C. Bamanta:

Ahrl Parashar:
Shri 8. N. Chaturvedi:
Will the Minister of Community
ang Cooperation be

pleased to state:

(a) the special measures adopted by
#he Block Development Administra-
tion to increase the agricultural pro-
duction;

(b) whether the Block Develop-
ment Officers and staff members
poasess knowledge of sd~
wanced agricultural methods;

(c) the number of Development
Blocks which possess their own model
agricultura] farms for experimants-
tion and demonstration;

(d) whether there are  arTange-
ments for refresher courses in agri-
cultural  production for the Bloek
Development Officers and their staff;
and

{e) if #o, the detaily thereofY

The Deputy Minisier in the Minis-
try of Communi{y Development and
Co-operation (Shri B. 8. Murthy): (a)
Besides the other administrative and
organisatioma] measures for stepping
up agricultural production in the
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lock Adwminis-
ned special res-

presen” context, the
tration has been ass
ponsiuilities for en: .ing maxEnium
utilisat'on of availablv .rrigation fuci-
lities, organising plan . -tection jaca-
sures, and accelerating the program-
mes of composting, poullry, piicicul-
ture angd fruits and vegetuble cu'tiva-
tion,

(b, The Extension OMicers (Agricul-
ture) why are graduales in Agreitul-
ture have the knowledge; the Villuge
Level Workers also have basic know-
ledge of improved agricultural prac-
tices, The Block Development Offi-
cers, responsible for coordinuting the
work of agricultural preduction in
the Bluck, posses: working knowledge
of the subject

fer Apart froom the departmental
agricultural farms, the Blocks do not,
as such have separate farms for ex-
perimentation and demonstration. The
Block staff, however. carry out de-
monstrations of improved agricultural
practice: pn fields belonging to  the
farmer:

(d) The syllabi fur training courses
of Block Development Officers and
other Extension Officers have bheen
revised in the contexi of the need for

increased  agricultural  production.
Extens'on  Officers  (Agricultuce)/
(Anima! Husbandry) and Village

Level Workers and Gram Sevikas are
also provided refresher training in the
subject

(¢) The Block Development Officers
and other Extension Officers are given
a fifteen day lraining course once every
five years which includes topics on
agricultural production.

Extension Officers  (Agriculture)/
(Animal Husbandry) arc given one
month's subject matter refresher train-
ing after every three years at Agri-
culture/Veterinary Colleges, Agricul-
tural Universities and other guitable
institution=.

Villape Level Workers are given
two months refresher training in
agriculura] production ang allied

subjects at the Grem Sevak Training



3325 Written Answers AGRAHAYANA

Centres afier three to five years of
ficld werk, The {wo months refresher
training course at the Gram Sevika
Training Cenires, preseribed for Gram

Sevikas who have pul in more than
three years service in the field, also
includes topics on Agriculture and

allied subjects.

Accounts of U.P. Khadi and Village
Industries Board

1112. Shri Vishwa Nath Pandey:
Will the Minister of Social Security
be pleased to state:

(a) whether the accounts of ths
Uttar Pradesh Khadi and Village In-
dustries Board have been audited by
the Government Auditors for the last
8 years;

(b) f o, how much amount has
been found to have been misappro-
priated;

(c) the persons responsible for the
misuse of the funds; and

(d) the action taken by Govern-
ment in the matter?

The Minister of State in the Depart-
ment of Soclal Securily (Shri Hajar-
navis): (a) to (d). The Government
of India have no information on the
points raised. The Khadi & Village
Industries Board of UP. has been
constituted under an Act of the State
legislature and, in terms of that Act,
neither the Government of India nor
the Khadi & Village Industries Com-
mission is responsible for the audit
of the accounts of the State Board.

feaft et QY IO A ;X W
AW W AW-TETT
1113. s 7w 8w amaw
wfy ey fioreriy :
«fy avrh :
w1 W xar pfe 7w oA
® ¥ w4 fE
(%) wn ag &= ¢ fir feeet g
T QI AN ATT AEH g W -
gfasfafmeemanna i

e

o

1867 I%Kﬁl Written Answers 3326

(@) afz 71, A1 9% w7 oY

2, uk
(1) sam & difes g0 27 &
7

fau aoeTe w1 T AT w7 TH) 8

ww xa71 pft waem # Iaweh
(N orgrara wt) - (%) A, AW
(@) W (n), swdradgm

Freighi Rates

1114. Shrimati Sharda Mukerjee:
Will the Minisier of Transport be
pleased to state:

(2) whether the Indo-Pakistan war
has affected the freight rates of in-
coming and outgoing cargo from and
%0 UBA and UK; and

(b) if so, the exteni thereof?
The Minister of Transport (Shri Raj

Bahadur): (a) So fur the Shipping
Conferences/Lines  covering  these
trades have not  onnounced any
incrense in the freight rates as a

result of the conflict between India

and Pakistan.

(b) Does not arise.

Alr-India Terminal Buliding, Bombay

1115. Bhri Madhu Limaye:
Bhry Bagri:

Will the Minister of Civil Aviatien
be pleased to state:

(n) whether it is a Imct that Alr-

(b) the total cost of this project;

(c) whether the Air-India called for
quotationg for degigns for this pro-
Ject;
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The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir.

(hy Tis. 3.93 crores.

tc) tu (e). As the concept of sky-
scrappers is rather new for architec-
tural planning in India, it was run-
sidered that some foreign architect,
experienced in sky-scrapper design-
ing, should be consulted in the matter.
Accordingly, an American firm was
appointed as consulting architects for
preparation of drawings. However,
the execution of the work, structural
design, air-conditioning design, super-
vision of civil and other work have
been entrusted to an Indian firm of
architects and engineers. The Cor-
poration's proposals regarding this
building project are at present under
consideration of Government. After
the project has been approved by
Government, quotations for the con-
struction of the building work, will
be invited from Indian firms. The
amount of fees to be paid to the con-
sulting architects would be about
$150,000 out of which $£60,000 has been
adjusted against snle of transporia-
tion.

Oly Vemels wity Private Lisery

1116. Shri Yashpal Singh: Will the
Minister of Transport be pleased to
state:

(a) whether Government have per-
mitted certain private liners to sell
thelr old vessels to foreign countries;
and

(R} 1f s0, the ceasons therefor?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). With a view
to earning foreign exchange, orders
were issued In July, 1868 that
future all sales of Indian wvessels for
scrapping will have to be made abroad.
These orders are applicable to ships
of both the private and public sector
shipping companies. Pursuant to
these orders, three old vessels belong-
ing to two private shipping companies
have bern sold abroad till now.
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Publieity im Village Communities

1117. Dr. L. M. Singhvi: Will the
Minister of C ity Develop t
and Cooperation be pleased to state:

(a) whether it ig a fact that a circu-
lar leiter was addressed by him to
Members of Parliament asking their
P inating the mes-
sage of the principal issues involved
in the conflict between Indiz and Pak-
istan to the village communities; and

(b) if so, the response of Members
of Parliament and the specific modes
and methods advised to give effect to
the purpose underlying the Minister's
communication to the M.Pp?

The Deputy Minisier in the Minis-
try of Community Development and
Cooperation (Shri B. S. Marthy): (a)
Yes.

ation in di

(b) Replies have been received
from several members of Parliament.
The suggestions made by them
include the need for sccuring closer
coordination of field effort and
making available transport and audio-
visual facilities in the blocks to the
Members of Parliament visiting wil-
lages in this connection. The State
Governments have been suitably
oddressed in this bchalf.

Earningy from Tourism . .

1118. Dr. L. M. Singhvi: Will the
Minister of Transport be pleased to
state:

(a) whether the earnings frooe
tourism have declined during the cur-
rent year substantially; and

(b) if so, the reasons therefor?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). Estimation of
earnings involves a complicated pro-
cedure, The data and procedure on
which past years” estimates were
based were considered inadequate. So
a survey has been planned by the
Ministry of Transport to provide,
among other things, an estimate of
foreign exchange earnings from
tourism. ‘The survey is in progress
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since July, 1965 and will be completed
m June, 1966. Hence it is not possi-
ble to comment on earnings at this
stage.

Fishing Industry in Mywees

1119. Shri Basappa: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) the size of the fishing industry
in Mysore State; and

(b) the steps which Government
propose to take in expanding the in-
Justry?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) About 20,000
fishermen ure actively engaged in
fishing im Mysore State with about
6,500 sail boats and 200 mechanised
boats. The annual fish production is
1.89 lakh tons of which exports are
0.04 lakh toms.

(b) The Fourth Five Year Plan is
yet lo be finalised A number of
projects are proposed for marine and
inland fisheries development with
provision for fisheries education, re-
search, training, organisation of fish
marketing unions, assistance to co-
vperatives and local bodies connected
with fishing industry etc. The tenta-
live outlay proposed is about Rs 550
crores.

Bharat Krishik Samaj

1120. Shri Basappa: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(2) whether Government are giv-
ing any assistance to the Bharat Kri-
shik Samaj;

(b) wheth G it have
given any representation to this body
in any of the bodies under his Minis-
try; and

(c) if so, the namg of that body?

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No.

(b) No.

(c) Does not arise.

Import of Tractors

1121, Shri Vidya Charan Shuakis:
Bhrj Hukam Chand
Eachhavaiya:
Dr. Chandrabhan Singh:
Shri Parashar:
Shri Chandak:
Shri Mahesh Dutta Misra:
Shri J. P. Jyotishi:
Shrimati Minimata:
Shri Dajt:
Shri Bade:
Shri Wadlwa:
Shri R. 8, Tiwary:
Bhri A. 8. Baigal:
8hri Shiva Dutt Upadhayaya:
8hri R. 8. Pandey:

Will the Minister of Food and Agri-
cultare be pleased to refer to the re-
ply given to Unstarred Question No.
1635 on the 7th September, 1085 and
state:

(a) whether any additional amount
of foreign exchange has been made
available to the Government of
Madhya Pradesh for the import of
heavy crawler tractors;

(b) if #0, the amount made avall-
able; and

(c) when the further amount of
foreign exchange is likely to be made
available to meet the full requirement
of Ra 68 lakhs?

The Deputy Minisier in the Minis-
ter of Food and Agriculture (Shri
Shahnawaz Kham): (a) and (b). No,
Sir.

(c) While every effort will be made
‘o release further foreign exchange
to the State Government, it is not
possible to indicate when the require-
ment could be met fully.
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Quota of Sugar

1122, Shrl Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
tuota of sugar to the States has been
increased;

(b) if so, to what extent;

(¢) whether the disparity in the dis-
tribution of sugar in urban and rural
areas hag been removed in Punjab;
and

(d) if not, the reasons therefor?

The Deputy Minisier in the Minis-
try of Foog and Agriculture (Shri D.
R, Chavan): (a) Yes, Sir.

(b) A stetcment giving the required
information is given below:

Statement
(In tonnes)
Increase
State in Moenthly
quotaof
sugar
allowed
1. Andhra Prldl';h R 3,000
2. Biher . 2,750
3. Gujarat 00
4. Kerala | B 200
5. Madhya Pradesh 203
6. Madras . 750
7. Masharashira 1,000
8. Mysore . . 200
9. Orissa . 430
10. Punjab § . 1,000
11. Rajasthen 1,000
12. Uttar Pradesh . 4,000
13, West Bengal . . ® 750
14. Gon . . . 100
15, Jammu and Keshmir . . 100
16, Tripura . .o 8
17. Aajamin and Nicobar . as
Islands
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tc) and (d). Arrangements for dis-
tribution of sugar within the States
are made by the State Governments.
In Punjab the quantum of distribu-
tion in urban areas is one kilogramme
per head per month. In rural areas,
sugar s distributed according to
requirements on verification by Pan-
chayats. It is not possible to fix a
standard of distribution in rural areas
as the requirements vary from place
to place,

‘Tourist Cenires in Ponjab

1123. Shri Daljit Singh: Will the
Minister of Transport be pleased to
state:

(a) whether there is any proposal
to develop a few tourist centres in
Punjab;

(b) if 50, the names of the places
likely to be developed; and

(c) the names of the existing tour-
ist centreg in Punjab which have been
developed during the years 190488
and 10685-86, so far?

The Minister of Transport (Shri Raj
Bahadar): (a) Yes.

(b) In the draft Fourth Five Year
Plan, submitted to the Plarming Com-
mission, the following schemes for
the development of tourism in the
Punjab have been suggested under the
central schemes.

Part Il Schemes—(Cost to be shared
by the Centra] and State
Governments)

(Rs. in lakhs)

1. Integrated h
development
of Kulu, Kangra,
Manali and
Manikaran area.
2. Development of
tourist facilities
in Surajkund
and Badkhal
belt (near New
Delhi) J
(¢) During the current Plan period
the following schemes for touriam

b+ 90:00
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were taken up in Punjab:
1. Manali:

(i) Tourisy Bungalow Class-1.

(b) Provision of facilities for deve-
loping camping such as sheds ete

2. Kulu:

Construction of Tourizt Bungalow
Class-1,

3. Katrain:

Purchase of River View Guest
House and its conversion into a

‘Tourist Bungalow.
4. Pinjore:

Electrification and development of
Pinjore Gardens.

5. Suraj Kund:

Approach Road, Parking area and
staff quarters for the restaurant.

Dry Dock at Halia

1124, S5hrl 8. C. Samanta:
Bhrl M. L. Dwivedl:
Bhri Bubodh Hamsda:

Will the Minister of Tramsport be
pleased to state:

(a) whether it is a fact that the
Bhip Repairs Committee appointed in
1961 under the Chairmanship of
Shri A. R Mudaliar recommended
that one additional dry dock of 8OO
feet should be constructed at Haldis;
and

(b) it so, the steps po lar taken in
that direction?

The Minister of Transport (Shri Raj
Bahadur): (a) A Sub-Committee of
the National Shipping Board presid-
ed over by Shri A, Ramaswami Muda-
liar has recommended that there
should be a dry dock 800 fect long
at Haldia

(b} The matter 1= under considera-
tion,

‘Touriam

1125, Shri Linga Reddy: Will the
Minister of ‘Transport be pleased to
state:

(a) the amount allotted to the seve-
ral States State-wise under “Tourism®™
in the Third Five Year Plan;

(b) the amount #so far actually
spent; and

(¢) the reasons for the shortfall im
expenditure, if any, State-wise?

The Minister of Transport (Shri Raj
Bahadur): (a) to (¢). A statement
giving the Stote-wise allocation for
Tourism under the Third Five Year
Plan for schemes to be wholly (Part
Iy or partly (Pary II) financed by the
Central Government and the expen-
diture  anticipated agoinst  those
schemes by the end of the current
Plan period ig luid on the Table of
the House [Placed iy Library. See
No. LT-5216/85]. Column 3 of the
stalement alsp indicates the likely
shortfall for cach State, The main
reason for the shortfall is that a num-
ber of schemes included under the
Tourism Plan were held up once  at
the time of the Chinese aggression
and again during the present conflict
with Pakistun. For reasons of eco-
nomy tourism schemes were given low
priority, Secondly, most of the
schemes under the Tourism Plan are
in the nature of building works in
out-uf-the-way places and are lo be
executed through agencies of the
CPWD and the State PW.Ds. Since,
these agencies are generally engaged
with schemes of bigger magnitude and
higher priority the execution of tour-
15 schemes 1z glowed-down, Yet
another reuson for this slow progress
is the difficully 1in gelting contractors
to work at these out-of-the-way places
and non-availability of building matlc-
rials and lohour at these places.

Internatiopnal Tourist Hotel at
Bangulore
1126, Shri Linga Reddy: Will the
Minister of Tramspott he pleased to
shate:
(a) whether there g a proposal by
the State Government to siart an In-
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Sernational Tourist Hote] with the
amsistance of Government of India at
Bangalore;

(b) if so, how the matter
at present;

itands

(c) the cost of the scheme; and

(d) when it will be completed?

The Minister of Transport (Shri Raj
Brzhadur): (a) Yes Sir, There is a
proposal for the establishment of a
hotel at Bangalore by the India Tour-
ism Hotrl Corporation in collabora-
tion with the Slate Government,

(b} Preliminary studies in respect
of the project have been completed.

(¢) and (d). The cost uf the scheme
has not yet becn worked out. It is
not possible to say at this glage as to
when the project would be completed.

Prices of Cash and Foud Crom

1127, Shr} Shree Narayan Das: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that a sug-
gestion has been made that there
should be a parity in the prices of
cash and food crops; and

(b) if so, the reaction uf Govern-
mant thereto?

The Deputy Minister in the Minis-
try of Food and Agricultore
(Shri Shahnawaz Khan): (a) and
{b). It is not clear as to which parti-
cular suggestion the Honourable
Member has in mind. However, it
may be mentioned that the Agricul-
tural Prices Commission had consi-
dered the movement of inter-crop
market price ratios as an alternative
principle fur determining the minimum
producer’s price.  The Commission
was of the view thut while changes
in the market price ratio might pro-
vide some guidance for adjustments
in the minimum price, they could not
provide 8 firm basig for determining
their levels intially.
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Ration Queta In Kerals

1129. Bhri Keolla Venkalah:
8hri Vamdevan Nalr:
Shri A. K Gopalan:

Will the Minister of Feod and Agri-
calture be pleased to state:

(a) whether foodgrains ratiom im
Kerala has been reduced recenily;

(b) if go, the guantum of reduction;
and

(c) the reasons therefor?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri D,
R. Chavan): (a) Yes, Sir,

(b) and (c¢). From 10-10-1865 the
quantum of ration in Kerals has been
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reduced from 320 grams to 280 grams
per adult per day in accordance with
the general policy to limit the over-
all quantum of ration all over the
couniry to ? Kgs per adult per week.
The rice content of the ration has
however not been reduced and con-
tinues to be 160 grams,

Miner Irrigatioa Schemes tn Mywszs

1130, Shri Linga Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount alloited to States
under the Head ‘minor irrigation' in
the Third Five Year Plan, State-wise;

(b) whether the amount allottsd to
Mysore State go far |js sufficlent to
meet the requirements of the State in-
cluding the Incidental expenditure of
tank repairs and restorations; and

(e) if not, the action proposed to
be taken in the matter?

The Deputy Minister in the Minlstry
of Food and Agriculture (Shrl Shah-
nawaz Khan); (a) A statement giv-
ing the 3rd Plan Provisions, Actual
and Anticipated Outlays for 1861-85
and Outlays for 1965-66 (including
Additional Allocations uplp October,
1965) for Minor Irrigation Schemes, is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-5217/85].

{b) and (¢). During the current fin-
ancial year 1985-88, an Outlay of Rs. 8
crores was approved for minor irri-
gation schemes in the Mysore State,
Besides, an additional Allocation of
Rs. 1 crore was made to the State in
May 1965 on the assumption that a
provision of Rs. 6 crore had been
made by the State Government in its
budget. Since the State Government
has provided only Rs 3 crore in its
budget fur the year, no additional
allocations could be made apart from
the extra Rs. 1 crore already sanc-
tioned. The State Government has
been requested to restore the budget
provision for minor irrigation schemes

to Rs. 6 crores as originally approved
On receipt of the State Government's
confirmation in regard to this, their
case for further Additiomal Allocations
would be considered.

Recruitment Cemtre at Gamhat

1131, Shrimati Renuka Barkataki:
Will the Minister of Transport be
pleased o state:

(a) whether it is a fact that the
Government of Assam have requested
the Union Government to open a Cen~
tre at Gauhati to recrult personnel to
different categories of jobs in the
Rivers Steam Navigation Company;
sad

(b) if so, Governments resctiom
thereto?

The Minister of Transport (Shrl Raj
Bahadur): (a) A proposal has beem
received from the Government of
Assam for setting up a training estab-
lishment in Assam for training of in=
land water transport persormel.

(b) The Rivers Steam Navigation
Co. Ltd, who are the largest em-
ployers of inland water transport per-
sonnel in that area, have been asked
to examine this matter in the light
of their existing and fulure require-
ments

Lease of Belgatty Palace in Kerala

1133. Shri Vassflevan Nalr:
Bhri Pottekiatt:
Bhri A, V. Baghavan:

Will the Minister of Transport be
pleased to gtate:

(a) whether the Kerala Government
have decided to laase oul the Bolgatty
Palace st Ernakulam to a private
Hoteller;

(b) if so, the reasons therefor;

(c) whether Government have re-
ceived any representation against this
decision; and

(d) if so, the action laken thareom?
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The Minister of Transport (Shri Raj
Bahador): (a) Yes, Sir. The Govern-
ment of Kerala have decided to lease
out Bolgatty Palace by open tender.

{b) The decision to lease out Bol-
palty Palace has been taken in  the
interest of development of tourist
traffic.

(c) Yes, bir. A representation has
been reccived by the Government of
Kerala from Shri C. Achutha Menon,
Becretary, Communist Party of India,
Kerala State Council, Trivandrum.

(d) The rcpresentation is  under
the consideration of the Goverrment
of Kerala, The Ministry of Transport
are also taking up the matter with the
Government of Kerala.

Vishakhapatnam Port

1133, Shrl Kolla Venkalah: Will the
Minister of Transport be pleaseq to
state:

(n) whether the ore berths at Visha-
khapatnam Port have been completed
and put into use;

(b) if so, when; and
(¢) it pot, the reasons for the delay?
The Minister of Transport (Shrl Raj

Bahadur): (a) Yes, Sir, The berths
are now under experimental use.

(b) The North Ore Berth wag com-
pleted on the 15th December 1964 and
the South Berth was completed on the
Bth June, 1565

{c) Does not arise,
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Bearclty Conditions in Mysore

1135, Shri Basappa:
Shri Linga Reddy:

Will the Minister of Food and Agri-
culture be pleased to atate:

(a) whether the Governmemt of

Mysore have approached the Centre
for help to relieve the famine stricken
and draught conditions in several
parts of the State; and

(b) it s0, the assistanne given by
the Centre?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Not so far.

(b) Dovs not arise.

Calleat Alrport

1136. Shri Mohammed Koya: Will
the Minister of Civil Aviation be pleas-
ed to state:

(a) the latest position regurding the
econstruction of the Calleut aerodroms;
and

(b) the reasons for the delay in
selecting the site?

The Minister of Transport (Shrl
Raj Bahadur): (a) and (b). The con-
struction of an aerodrome at Calicut
has been included in the Fourth Five
Year Plan. Selection of a site hos
been delayed due to the fact that
datniled surveys of possible sites had
to br conducted, feasibility of acquir-
ing land had to be assessed and tneir
financial implications had to be work-
ed ovut, to determine their relative
merita

Loan to U.P. for Rabl Crop

1137. Shri Vishwa Nath Pandey:
Will the Minister of Food and Agricul-
ture be pleased to state:

(a) whether it I3 a fact that the
Government of Uttar Pradesh have
asked the Centre for a loan to ensure
rabi crops in the State; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minlstry
of Food and Agricaltare (Shri Shah-
nawaz Khan): (a) =and (b). The
Government of Uttar Pradesh has not
asked the Ministry of Food and Agri-
eulture for a loan to ensure Rabi
crops. That Government, however, re-
quested for a short term loan assis-
tance of Rs. 6.0 crores for the pur-
chase oand distribution of fertilisere
during the current financial year
against which en amount of Rs. 3
erores was originally sanctioned in
September 1085, ‘The Siate Govern-

ment reilaﬂ‘:d its request for sanctio-
ning short term loan for the balance
of Rs. 3 crores. A further amount of
Rs. 1.0 crores has been recently ganc«
tioned us a short term loan to the State
Government.

et wralt o g

1138. «ft fsvn vy : W01 afenwr
wet Ty w1 H

(%) war qgew & fs aroomn
MR & fAR oy T ¥
T w7 g da g A g

(wr) ¥a 7 quwg g & ST,

() 7= Wit 9§ fram arel qww
¥ fam firerett oy i wfom o1 o

(w) #n gt &1 faasr qfa
wifwra Y rd §, o7 e faar T
L5

(%) ufz @1, @ femm1 £ (e
A%ETa g ?

afcega st (o v W)
(%) Wy (@) 9, g | qW #
Agre g Wt fafe 31 qwrk, 1966
#

() Frreafafar qiw ufea s af -
5.32 TR
(Pard =7 i

wior)

i4.01 TEY
(rardt ww
wfw)

170. 28 T
(Fardy w &
wfar)
248.07 TEE
(vearft =
& wfor)

T@ 9w & fed

aroet ¥ 7w &
wga A & fad

g ¥ AR
age o ¥ fad



3343  Written Answers

(w) "X (%). fom framt
W% weT g aqr AT & awe &
qgt AT ¥ ferdr ot o § 9% v AT
fear o= & T A T g
" ox gt w9 y wiwa afe ¥ faa
9,003. 60 T FAT HaTEAT Wiwq
& frrary ray § v =R ferar ot
wrartfare @ § I wEw
fearan w1 ¢ 1 @ Tge A o e
wq & wio wfir & fardd ward & wrremy
Aare e o W@

gar¥ & wifes T
e &< fegr s o feart 190
waT AET g | Fort et ) e
T ¥ firgy o 5+ 2O A wafg &
far Avx  ovftdT TR ¥ ol
T o femT W

AN &1 "

1139, off drmAr W : W oW
wwr gfe 5t g qary & g w4 fw
(%) 15w, 1947 ¥ WA,

1965 aw faRwl & fwaaT gara amara
fWﬂ'll’T'_

(@) wreetw #@r & SewT g
wi

(m) wmmm @ T ¥ wmar &
flo THo—480 & W= WHIWT &
wrr Ry 73 WA o fere e
%

(%) age a7 o =y qa wf
AT i T g T [ & v
weg W § ;W

(¥) 1965-66 ¥ wAfwa &@ 794
19478 1965 % yfe FmmE" wmA
¥ fo ot frand drermdl, quarEs,
HEATH, HATITEA, FH I T

NOVEMBER 23, 1865

Written Answers 3344

fear 2 7

e pfe s % el
(st ato o wogrwr) : (%) 63606
gare Mifrw &=

(@) wqATAT: 2634 FOT 9 |

(m) swfwr (%) % femmdt v
T 7T F FAew § dlo THo 480 ¥
g grTfad wraTR 7 ST
51. 4 sfawa & feg 1956 & wwfw
dlo To 480 FAAAMEIUT, AT
wrfaa §7 41515 g Aifew e
AT F e # o7 GO 78.8
wiaw d&aT &

(%) wifers ST 3 AT TR
faoor awT-9ee 9% @ @O w0
[goretamn % e war, dfed wew
2 ®o Fro—5218/65]

(¥) 783.4 ws w7d @O
196566 ¥ oy gore-sgaagqT 0T Tl
1 fle i oY AT WA &
gwn s qar w4y fat # o goowd
wifaa &

WAl w0y freft
1140. ft gww W woWg :

w fufe ot 7w
=¥F fw

(%) w0

:

(@) ofz &, @ §9 Feww F
ofins fmla ww &% @9 &1 FEwiEAm
g’

fafw wvrte # gowe (< W
mm}:(m)aﬁ,aﬁnﬁ e
1 G ST A Y A smagitor



3345 Written Answers AGRAHAYANA 2, 1887 (SAKA) Written Answers 3346

wlsment w1 e § vad gu am
1€ grar frarrdia 4t &0

(@) wea &t af szar |

Sorial Security Schemes in Villages

1141. Shrimati Tarkeshwari Sinha:
Will the Minister of Social Becurity be
pleased to state:

(a) whether it is a fact that the
social security programmes in  the
villages have been banned in view of
the prevailing Emergency conditions;
ond

(b) the likely savings by the stop-
ping of the said programmes?

The Minister of State in the Depart-
ment of Social Security (Shri Hajar-
mavis): (a) No, Sir.

b} Dovs not arise.
Reclamation of Waste Lands

1142, Shri Yashpal Singh:
Shri Vasudevan Nair:
Shri Warlor:
Shri Kolla Venkaiah;
Shri D. B. Raju:
Shri Daljit Singh:

Will the Minister of Food and Agri-
colture be pleased to stute:

(8) whether it has been decided to
allow private joint stock companies to
reclaim waste land for foodgrains pro-
duction; and

(b) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Bhah-
nawaz Khan): (a) and (b). The
matter is under consideration.

Development of Hill Areas

1143 8hri K. C. Pant: Will the Min-
i=ter of Food and Agriculture be plaas-
ed to state:

{a) the schemes prepared by the
Centra] Hill Development Advisory
Committee for the development of
hill areas;

1900 (A1 LSD—4

(b) whxnr a study on the employ -
ment potential vis-a-vis employment
seekers in the hill areag of U.P. has
been made;

(¢) if so, the detailg thereof and
suggestions made in this regard; and

1d) if not, the measures suggested by
the Committee to boost up employ-
ment in the above areas?

The Deputy Minister in the Minis-
try of Food and Agricullure (Shri
Shahnawar Khanl: (a) to (d). The
Sub-groups of the Working Group set
up in the Ministry of Food and Agri-
culture to prepare plans for hill
development work in agriculture and
allied subjects have prepared thelr
reports but some of these are still to
be finalised. These reports are only
guidelines and not detailed schemes.

The reports of the sub-groups will
be co-ordinated by a Steering Com-
mittee set up in the Planning Com-
mission to co-ordinate the reports of
Working Groups set up in the various
Ministries.

No specific study on the employment
potential vis-a-vis employment scekers
in the hill areas of UP. has been
made by the Working Group func-
tioning in the Ministry of Food and
Agriculture.

Hindu Buccession Act

1144. S8hri Hem Raj: Wil] the Minis-
ter of Law be pleased to state:

(a) whether the Punjub Government
have approached the Central Govern-
ment for the amendment of the Hindu
Succession Act for excluding agricul-
tural land from its purview; and

(b) if so, the reaction of Govern-
ment thereta?

The Minister of State In the Depart-
ment of Boclal Becurity (Shri
Hajarnavis): (a) No, Sir.

(b) Does not arise.
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Dairy Farms in Punjab

1145. Shri Mohammed Koya: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Government of Punjab have requested
the Central Government to help
establish a chain of dairy farms in
Punjab to meet the demand of milk
for defence personnel now engaged
against the Pakistan enemy; and

(b) if so, the steps taken by Gov-
ernment in the matter?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
Shahnawaz Khan); (a) and (b). No
specific proposal has so far been re-
ceived.

Supply of Indigenous Wheat

1146. Shri P. C. Borooah; Will the
Minisier of Food and Agricultare be
pleased to state:

(a) whether it is g fact that only
imported wheat and atta and not desi
wheat is proposed to be supplied under
the rationing svstem to be introduced
in Delhi; and

(b) if so, how desi wheat and atta
will. be distributed in the Capital and
how its price and distribution will be
regulated?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
D. R. Chavan): (a) No, Bir.
(b) Does not arise.
Raw Cotton
1147. Shrl D. S. Patil: Will the

Minister of Food and Agricullure be
pleased to state:

(a) whether it is a fact that the pro-
duction of raw cotton has been ser-
iously affected in the southern part of

" the country due to drought and incur-
able diseases during the current year;
and

" (b) if so, the steps Government pro-
pose to tmke in the matter?

NOVEMBER 23, 10865
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The Deputy Minister in the Mimis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). Ac-
cording to reports received from the
Southern Stales the Cotton sowings
were delayed this year due to late
outlbreak or failure of monsoon. How-
ever, the overall crop position is re-
ported to be generally satisfactory.

In Ghat areas of Adilabad district in
Andhra Pradesh, there was ineidence
of jassids on about 3,000 acres of L. 147
Cotton Crop, which was promptly con-
trolled by timely plant protection
measures. There are no reports of
incidence of pests and diseases from
other Southern States.

Supply of Fertllizers to U.P,

1148, Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Government of Uttar Pradesh have-
asked for the immediate gupply of
50,000 tons of fertilizers to relieve
the grave shortage thereof in the
State; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Food and Agrieniture (Shri
Shahnawaz Khan): (a) The Gowern-
ment of Uttar P has req d
for expeditious supply of Tertilisers
against their allocations totalling
90,530 Metric Tonnes during the cur-
rent quarter to meet the requirements
of Rabi Crops.

(b) Arrangements have been made
to supply fertilisers to Uttar Pradesh,
on priority basls, from ports and
factories by running special trains,
wherever necessary and possible.

Weifare of Denotiled Tribes in Orissa
1149. Shri Ramachandra Ulaka:
Skri Dhuleshwar Meoena:

Will the Minister of Social Secarity
be pleased to state:

() whether any amount hag been
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sanclioned to the Orissa State for tak-
ing up schemes for the welfare of de-
notified tribes during 1965-66; and

(b) if so, the details thereof?
The Deputy Minister in the Depart-

ment of Soclal Security (Shrimati
Chandrasekhar): (a) Yes.
(b) The required information is
given below:
Name of the Scheme Amount
approved
for 1965-66
(Rs in Lakhs)
1. Pre-matric school .10
2. Residential School I.14
3. Subsidies for agricultural
und industrial sid .15
4 Sinking of wells .35
Toal 1.74

Accumulation of fertilizsers

1150. Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether stocks of fertilizers
have accumulated at present at the
Nangal and Rourkela Fertilizer Plants;
and

(b) if so, the steps taken to
off these stocks?

The Deputy Minister in the Minis-
try of Food and Agriculture (Bhri
Shahnawas Khan): (a) No, Sir,

{b) Does not arise

clear

Warshouses in Orissa

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meens:

Will the Minister of Food and Agri-
culiure be pleased to refer to the re-
ply given to Unstarred Question
No. 503 on the 2nd March, 1865, and
state:

1151,

(a) whether any final decision has
been taken with regard t.o the p':b-
posal for opening new wareh
Oriama during lm-ﬂ and

(b) if so, the details thereof?

The Deputy Minister In the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). Yes, Sir,
The present decision is for the Central
‘Warehousing Corporation o construct
one warehouse at Jajpur Road and for
the Orissa State Warehousing Corpo-
ration to construct 2 warehouses st
Ramapur and Birapratapapur. The
warehouse at Jajpur Road is nearing
completion and the work on the other
two is in progress.

g fufidy, wk @ frtw
1152 ot wgfear ;W

afagn @t g7 A € g oAda
fs .

(%) w1 mg aw § f& wer
¥ ft (EUT-THEE 81 {IH AT
fafwze, axat a1 fazmw e fem
R

(@) 71 a8 W1 ww R fe a6
urr &1 #1f g7 qgq Agy 91, &
A {1

(7) #1 1961 & I W
zoy Afgar & @I 452, 3RO &G0
147 % wia qfem gro frsare
ft it o7 orfemam woee 7 fave
gwz famr ar;

() wm w1 & fod Afwegz
& marore B waen faedt wow Amamen
§ gar fagg wwr zifzs  widamh
¥= 1 §, o~

(%) afe a@m wrm " A,
fadt AET 1 FAT rAWTIIEA gt
a TR w1 fa=rT wm owEad eR
Lol S

ofcagn wft (st o wE)
(®) &t g1



3351 Written Answers

(=) s (7).
SLUNE S

(a) 1 fFOT-39-zE A E@E
w1 gfaw feor ¢ fs fedi fangme
weqfa & famm  gaTowawam WA
F T F 9T 454 F wAAT I
% afgr 17 afeadi & fagz o
AFEHTE | T THIAT HAT AT |

(¥) fwdr a=g &1 F«ag ad
#1 frare adr § w7 goar gufaa

LB i
atefl-anftrte gw qv qW

qEAT 39T

1153 st woy awig @ w0
afcgr #dt 21 e, 1965 ¥
wartifesr Wi ®ewr 2532 ®
IO & @y A Og qadH &1 F0
i fs

(%) 9ot waw ¥ aEd-adia-
T FEE 9 §H fear @ a4
¥ gt & frwiw fgr smamT; e

(@) v fem-fem
ffor fofar amrm 2

afcagn wmft (oft o W) ¢
(&) X gdAwiy aeEfne @2%
& 3w nadig fawm a3 fawinr feg
am AT O W aE qAT FT ager
gsqr A £ aE §o—

(1) & 9= (500 % A wfgw
g s
(2) wa™ A ( 10062 @1 500
frE Fdfmfrarnt) 3v

(3) &% 97 (20 Hrz W7
1009z ¥ wiwans) 66

T qT

——

g 110

NOVEMBER 23, 1965

Written Answers 3352

ph
™ qegt W g9 qfeada it;m'%n_
2 Sl ¥9 WrE T, W@T Wl
@7 g1 7 Avmo o faar mm g, &
¥ wrTveEeT qT fAdy s @ oo

(@) @ F1 mw gfam s
atel wa: HH AAT g 97 T
[fererm & weft of, ¥few e
qozto—5219u5]

wrol} w1 A

1154. =t ywdae ghEw

7T wre aw ghw g4 gg adA
¥ gav wiq fw

(%) #ar waTe 7 faw A
Ferfen ww & A0 w1 @A
Wt i dar wa &1 w1 AT A
[

(@) ofx g1, @1 fe@ anarsl
¥ #r da1 fem mo ;WY

(m) frami ®t @ 3 & fag
s fagry goamm mn g 7

W o wie e ¥ owewt
(oft omprerar wt) : (%) W, ar

(a) zr= & & wTRIT 7 FAAM
7,500 txs wfw & & w77 % foir
wiire So= @it A o et § i
(@TAT-6.4 A0 A7 TP ) FTWT 250
#r:g wom frg 20 wsm WY 2
® §% woert wEl B o Al ®
¥ % Tmwnr 5 oJfiwm #1 afz
% fog waew s feg m@ 3

wF wfafrer goFc A 6@
A (Ew Afex 1) A Gt W
# wmma fear § @ sufate
feamil Ao FoAw AW WA AR



3353 Written Answers AGRAHAYANA 2, 1887 (SAKA) Written Answers 3354

gfear i qradAt @ woer sl
# ot faxfra fwa T2 | G Tg@ =
@rraeda drx fomw qiw s fea
AT W GHL FHA E A 15 @
20 7.7 meg qfi * fau 36 afga
3 wodm fawd ¥ g e gfz
Frisd T4 @ § mi® 1966-67
¥ 41 fafeas qae qfa & adr w=
% fAg iy o T2 @ &F 1

(1) 3. 49 F & fag
1 {wgT w9yt w4 ag ag § fw
fFeT & T ATEWE WEA  wA
& o1 ag Iaw &Y woaré & g oai
®7 3 gadr § A7 57 wfaw AW
Tl gwd e § fag fawifor € o
ghamrer & mafua q0F wife 9%
o § wifs @ faeR urang
gat afdfeafmar & fag a§ ¢ afes
gfuwamn v offeafagr & fam

L

Development of Forests

1155, Shri Linga Reddy: Will the
Minister of Food and Agricullure be
pleased to state;

on  the
m

(a) the amount spent
schemes for forest development
the States in the Third Plan; and

() the reasons for the shortfall
in expenditure?

The Deputy Minister in the Minis-
try of Food and Agriculture (SEM
Shahnawaz Khan): (a) In the State
sector against the Third Plan provi-
sion of about Rs. 45 crores, an expen-
diture of about Rs. 43 crores is expect-
ed to be incurred. Under the cen-
trally sponsored scheme of “Plantation
of Quick Growing Specics” against
the Plan provision of 2.75 crores like-
ty expenditure will be of the order
of Rs. 331 crores.

(b) There would be a shortfall in
expenditure in some Siates whereas

— £ S
in others, anticipat-d expenditure
would exceed the Plan provision. The
major shortfalls are mainly under the
schemss “"Farm Forestry” and “Forest
Consolidation”. Under the former
scheme, plantations were to be raised
on all available village common lands
through the Community Development
organisations. Luck of funds for the
scheme and the poor response from
the public have been responsible for
the lack of performance in this
scheme. With regard to the “Forest
Consolidation" scheme, a sum of
Rs. 100 lakhs was provided by the
Government of Kerala Yor the acquisi-
tion of private forests. However only
a very smal] amount could be spent
on this account so far.

Miner Irrigation Schemes in Andhrs
Pradesh

1156, Shri Kolla Venkalah: Will the
Minister of Food and Agriculiure be
pleased to state;

(#) the quantum of fnancial aid
promised to Andhra Pradesh fer
minor irrigation schemes in the Third
Five Year Plan;

(b) the amount of aid given w=pto
the end of June, 1963;

(c) the amount which ls to be
given during the remaining period of
the plan;

(d) when it will be given; and

(&) if it is not to be given during
the Third Plan period the ressons
therefor?

The Deputy Minister ln the Minks-
try of Food and Agricolture (Shri
Shahnawaz Khan): (a) and (b). The
Government of Andhra Pradesh has
an approved Plan provision amounting
to Rs. 1826 crores for minor irriga-
tion programme durimg Thitd Five
Year Plan. Against this, the total
expenditure incurred upto 1964-65
amounts to about Rs. 2085 erore (ac-
tuals for 1961-64 and anticipated for
1964-85). During the current finanleal
year, 1965-68, the Plan Outhy agreed
to is Rs. 748 crore. Further alloca-
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tions of Central financial assistance
amounting to Rs. 84 lakh have been
made to the State Government upto
October, 1965 (Rs. 65 lJakh upto June,
1965 and Rs. 20 lakh during October,
1965). Thus, the total outlay incurred
agreed to upto October, 1865, umounts
to Rs. 2927 crore, thereby exceeding
the original Third Plan Provision.
This amount includes both Central
and State shares of expenditure. The
Central share of assistance to the
State Government, based on the ap-
proved patterns of Central financial
assistance, is sanctioned urder the
broad head of development “Agricul-
tural Production, including Minor
Irrigation and Land Development” and
not scheme-wise, consequent on the
introduction of the revised procedure
since 1058-59. Hence separate figures
for minor irrigation are not available.

(c) and (d), Further additional
allocation of Central financial assist-
ance on the basis of the recommenda-
tion made by the Joint Central Team,
which visited the State recently, is
under consideration of Government.
Such amount, if any, as may be finally
sgreed to, would be allocated to the
State Government shortly.

(e) Does not arise.

Rearing of Goats

1157. Shri Rameshwar Tantia:
Shri Himatsingka:

‘Will the Minister of Food and Agri-
sulture be pleased to state:

(a) whether it is a fact that Delhi
Administration is idering a pro-
posal to encourage the rearing of
goats to meet the shortage of milk
in Delhi;

(b) if so, the main features of this
scheme; and
_ (¢) when
duced?

The Deputy Minister in the Minis-
try of Food and Agricuitire (SEr
Shahnawax Khan): (u) Yes

{(b) The Indian Milk Goat Associa-
tion has a proposal to set up a Dairy

it is likely to be intro-
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Goat Breeding Farm in Delhi. The
main features of the proposal are:—

(i) grading up of indigenous milch
goat with exotic breeds like Al-
pine, Nubian etc.

(ii) demostration of soundness of
deiry goat industry. .

(iii) maintenance of a foundation
stock of 100 high yielding in-
digenous does and 5 exotic
bucks.

(iv) production and sale of guat milk
to hospitals etc. and popularis-
ing consumption of goat inilk.

(v) Production and distribution of
superior does and bucka.

(c) The Delhi Administration have
agreed to make available a piece of
Panchayat land for the proposed farm.
The Assocration is, however, In need
of financial assistance. Their request
in this behalf is under consideration.

Employeey Provident Fund Act

1158, Shri Rameshwar Tantia:
Shrl Himalsingka:

Will the Minister of Bocial Secm-
rity be pleased to state:

(a) whether it is a fact that there
is a proposal under consideration te
extend the Employees Provident Fund
Act to some more industries;

(b) if so, when the final decision ls
likely to be taken;

(¢) how many employees will be
benefited under thig gcheme; and

(d) the industries to be covered
under this Scheme?

~ The Minister of State im the Depart-
ment of Social Security (Shri Hajar-
navis): (a) Yes.

(b) Proposals for extension of the
Act to more industries are at various
stages of consideration and when the
case of a particular industry is finalis-
ed, the Act will be extended to that
industry.
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(c) and (d). The Act already applies
to about 435 lakh employees. The
number of employees in industries to
which extension of the Act is at pre-
sent under consideration is about
2 Jakhs, A list of these industries is
given below. The Intention is 1o
cover more and more Industries as
early as possible.

Statement
1. Cotton ginning, bailing and pres-
sing.
2. Jute bailing and pressing.
3. Non-metallic mineral products.
4. Establishments engaged In the

manufacture, distribution or transpor-
tation of certain gases.

5. Cinchona plantations.
6. Stone quarries producing roof

and floor slabs and dimension stones
ete,

7. Ferro Manganese plants.

8. Local bodies.
9. Fire-works and cap-works Indus-
ry.
10. Messes.
11, Linoleum,
12. Indoleum.

13. Salt.

14. Transhipment establishments.

15. Petroleum Products Industry.

168, Explosive Industry.

17. Fish and other
preservation industry.

18. Railway Booking Agencles run
by contractors or by other private
establishments.

19. Establishments engaged in milch-
ing of milk by hand.

20. Establishments engaged in glving
machines tools equipments (like road
roller Kollus etc.) or any other article
<n hirs.

41, Tents @=nd garments making
factories.

non-vegetable

¥y 3emaw

1159. off wew= : 7 W Aw
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Kerala Road Transport Corporatiom

1180. Bhri Vasodevan Nalr:
Bhri Warlor:

Will the Minister of Tramsport be
pleased to state:

(a) the amount given to the Kerala
Road Transport Corporation by the
Union Government by way of sub-
scription to the share capital; and

(b) the plans for expansion of the
activities of the Corporation?

The Minister of Transporg (Shri Raj
Bahadur): (a) Ri. 50 lakhs.

(b) The broad detalls of the Cor-
poration's  development plans for
1965-66 are given below:—

(1) Civll Works—Rs. 25 lakhs.

(1) Establishment of 6 Regional
Workshops—Rs, 15 lakhs.

(ill) Purchase of 110 new vehicles
for natlonalisation of bus
services on some additional
routes etc.—Rs. 58 lakhs.
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{iv) Amenities to passengers and
employees—HRs. 10 lakhs

Rs. 105 lakhs

Rice Mills in Public Sector

1161. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the progress made up-to-date
in the establishment of new types of
rice mills in the public sector; and

(b) by what time they are likely
to start functioning?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) The Cooperative
rice mills at Thiruvarur (Madras),
Mandya (Mysore), Memari (West
Bengal) and Raipur (Madhya Pra-
desh) have already been installed and
the trial running is in progress. The
work relating to the provision of
modern facilities, such as parboiling
unit, dryer and silos for these mills,
is also in progress. The installation
work of the mill at Bikramganj
(Bihar) has started and will be com-
pleted shortly. The construction work
at Tadepalligudem (Andhra Pradesh)
is nearing completion and the instal-
lation work is to start shortly.

(b) All the mills are expected to
start functioning by January, 1968
except in respect of silo storage.

Agarfaia-Assam Road

1162, Shri Biren Dutta:
Shri N. R. Laskar:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
Agartala-Assam road has been badly
damaged due to heavy pressure on it
as a result of suspenslon of all traffic
vin Pakistan;

(b) whether it requires to be widen-
ed immediately; and

NOVEMBER 23, 1965
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() if so, the steps
prove the road?

The Minister of Transport (Shri Raj
Bahadur): (a) to (¢). Information
supplied by the Tripura Public Works
Department shows that the pressure
on this road increased due to the
blocking of the cross-rail trafic via
Pakistan. No abnormal damage is,
however, reported to have been done
to the road on this account. The Gov-
ernment of India have, however, been
separately considering a proposal to
improve the Shillomg-Agartala road
further, including the widening of its
carriageway wherever necessary, to
meet the needs of the area and have
already formulated a scheme for this
purpose, The proposed further
improvement work will be taken in
hand as soon as a finul decision on
the aforesaid scheme ha: been taken

taken to im-

Calentta-Agartala Freighter

1163. Shri Biren Dulta: Will the
Minister of Civil Aviation bhe pleased
o state:

Service

(a) whether it is a fact that any
private air company is carrying goods
from Calcutta to Agartala;

() if so, the name of the company;

(c) the freight charges of
levied by the company; and

cargo

(d) the time taken to complete the
delivery of the cargo?

The Minister of Transport (Shri Raj
Bahadar): (a) No, Sir.

(b} to (d). Do not arise.
Roads in Tripura

1164. Shri N. R. Laskar: Will the
Ministér of Tramsport he pleased to
state:

(a) the progress made towards the
conatruction of the Silchar-Imphal
Silehar-ljal and Passi-Badarpur roads
and also to make them all-weather
roads; .
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(b) whether there is a proposal
under consideration for declaring
Agartala-Shillong road as a National
Highway; and

(c) whether there is also any pro-
posal to construct a road bridge over
the river Barak on this road, and, if
s0, the details thereof?

The Minisier of Transport (8hrl Raj
Bahadur): (a) to (c). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-
6220/63].

Chelari Aerodrome

1166. Bhri Pottekkait:
Shri A. V. Raghavan:
Shri Mohammed Koya:

Will the Minister of Civll Aviation
be pleased to state:

{a) whether any offer has been re-
ceived from the Birlas agreeing to
place the Chelari Aerodrome near
Calicut for providing regular Dakota
service, and

(b) if 80, whether Government pro-
pose to accept the offer?

The Minister of Transport (Shri Baj
Bahadur): (a) and (b). Yes, Sir, This
airstrip in its present condition is not
suitable for the scheduled operations
of LA.C. However, this offer has been
kept in view while surveying for suit-
able sites for an airport for Calicut.

Private Forests In Kerala

1167. Shri A. V. Raghavan:
Bhri Poltekkatt:

Will the Minister of Food and Agri-
switure be pleased 1o mase:

{n) the progress made to aequire
the private forests in the Malabar
region of Kerala;

(b) the steps takem to prevent un-
authorised cutting of timber; and

({c) the mumber of prosecutions
Mmunched during the last five years
under the Madras Preservation of
Private Forests Act, 10407

The Deputy Minister in the Mints-
try of Food and Agriculture (Shri
Shahnawar Khan): (a) to (c). Infor-
mation is being collected and will be
laid on the Table of the Sabha when
received.

Milk Plant

1163. Bhri R. 5. Pandey;
Bhri Rajeshwar Patel;
Shri E. Barua:
Shri Vishwa Nath Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
signed an agreement with the UNICEF
for the setting up of a milk plant in
the country;

(b) it so, the details thereof; and

(¢) when the project report is likely
0 be ready?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shabhnawas Khan): (a) The Govern-
ment of India have signed a Plan of
Operations in respect of the Ludhiana
Milk Conservation Project on October
27, 1865.

(b) Under this project, a Milk Con-
servation Plant will be established at
Ludhiana to produce milk, milk-
powder, ghee, butter and casein. The
development  will  take place in
phases. UNICEF has slready allocat-
ed $175.000 out of their commitment
of $800,000. It will allocate further
sums as and when required. The total
cost to the Government of Punjab,
for this project is estimated at approx.
Rs. 1.05 crores.

(¢) Since the plan of operations has
already been signed, the question of
a project report does not arise.

Flying Clubs in M.P.

1149. 8hri Lakhma Bhawanl: Will
the Minister of Civil Aviatiom be
pleased to state:

(a) whether there is any proposal
for the establishment of Flying
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Clubs im Madhya Pradesh for train-
ing young boys and girls of the State;
and

(b) if so, the steps taken by Gov-
ernment in the matter so far?

The Minister of Transport (8hri Raj
Bahadur): (a) and (b). Two Flying
Clubs are already established in
Madhya Pradesh, viz. Madhya Pra-
desh Flying Club, Indore; and Nag-
pur Flying Club, Nagpur. In addi-
tion, the establishment of a Flying-
cum-Gliding Club at Raipur was
agreed to, in principle, in August
1961. Two gliders and a Winch have
been given to the Club on loan, its
instructional, engineering and opera-
tional staff have been approved by
the Director General of Civil Aviation
and it has started gliding tralning
from May, 1985. This club has been
included In the Gliding Subsidy
Scheme and will receive subsidy/
subvention at the prescribed rates.

Further, the Club has purchased a
trainer aircraft from the Bombay Fly-
ing Club and the appointment of an
Engineer for power flying has been
approved by the Director General of
Civil Aviation. It is expected that
the Club will commence power fly-
ing training in the near future.

12,05 hra,
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ESTABLISHMENT OF MILITARY BASES IN
InpiaN OczaN By UK.

oYy o (i) : & wfewer-
#rg wrF wger & Frafefen faea =
wire dafiraprd sieft w1 ey fewrar
ot s ST § e g AR Ow
xwrer & -

“fgeg wgraTT ¥ gaeEw Feme
na e wf Tt e gam”
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bages in Indian
Ocean (C.A)
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bases in Indian Ocean (C.A.)
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4 Attention
Shri D. C. Sharma (Gurdaspur):
May 1 know if in accordance with the
practice which hag been prevailing in
the UK Government, especially the
UK Government in the hands of the
Labour Party this base will not be
used, directly or indirectly, for giving
encouragemrent to Pakistanf fascism?
Has the Government made any en-
Quiry on thig point from the UK
Government?

Shri Dinesh Bingh: I do not taink
this base will be used for giving any
direct facilities to Pakistan against us.
Because the Pakstan's borders are
adjoining ours and they can do what-
ever they like directly, But as they
are going to be defence bases, Pakis-
tan as a member of the defence pacts
may gel some assistance from there
Even so, we are opposed to the set-
ting up of foreign military bases in
the Indian Ocean.

Bhry N, C. Chatlerjee (Burdwan):
Is it correct that the military base
plan is behind the Britich offer to
lend 3 million to Indian Ocean island
of Diego Garcia near Mauritius and
has that island gome sirategic signi-
ficance for US?

Shri Dinesh Singh: This {3 million
offer that the hon. Member has refer-
red to jg the compensation which is
being proposed by the British Gov-
ernment to Mauritius for the esta-
blishment of Chagos base, So far as
ity strategic position is concerned, of
course il gccupieg a very strategic
place.

1209 pra

Ré: CALLING ATTENTION NOTICE
(Query)

Mr, Bpeaker: I have received ano-
ther Calling Atlention Notlce today
from a large number of hon Members
about the serious situation In the
Banaryy Hindu University.
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1965 Attention
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Shri Gauri Shankar Kukkar (Fateh-
pur): It may be taken up tomorrow.

Shri § M, Banerjee (Kanpur): |
have a submission 10 make. 1 never
gave notice pf a “Call  Attention”
motion, 1 read in the newspaper to-
day about the grave situation and stu-
dents taking over the Proctor's office.
1 only wizh thut before the debate
takes piace the hon. Minister makes
statemen: on the situation there, The
University is facing a closure,

wew mgny : fafezr @a i
g a1 37 & Arfew gy a0

Shri H N. Mukerjee (Calcutta
Cenira:.. This relates not by any
means tp the provisions of the BUI
which we may or may not like. That
is a different matter ultogether, A

situation has been created in the

Banaray Hindu University campus
which being a Central university is
directed by this Government, Whe-
ther the Minister of Education iy here
or not is Quite immaterial. If in the
Banaras Hindu University campus
evenis have taken place which have
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causced great perturbation all over the
country. quile irrespective of the
rights and wrongs of the provisions
of tke Bill, we are certainly entitled
to have some idea as to the situation
as it exists and as it is being handled
by Government pending the passing of
the lepislation and whatever that
might be. That is what we wanted.

Shri N. C. Chatterjee (Burdwm:
M: v 1 submit that all the trouble that
has taken place ig due to the manner
in which the Council of States has
passed o7 amended the Bill; there-
fore, it is much better that we should
have tne Bill here and give our judge-
ment, That will completely avoid
that trouble.

sfad g feaowa T fare
Li g

Shri Vidya Charan Shokla (Maha-
samund) 1 want to support what Shri
N. C. Chatterjee has said, Since the
Rajya Sabha hag changed the name,
now the Miniseter's statement cannot
change the decision of the Rajya
Babha; it can only be tackled by the
Lok Sabha, It does not make any
difference whether the statement is
made at 5 pm. today or the Bill ir
tuken up at 12 O'clock tomorrow, It
is much better if it is taken up to-
morrow than to have a statement
today.

ofy i | 7 W1 AR a7 ¥ Aifew
fear ¢ 1 =gy afdfrafa aga T &1
wt ¥ 1 wraa w arfen fE oA T
TR ATE €ITA 2% W7 7Y 227 He 71T
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1 qf=dr o wrEt aifgg

Bhri Hem Barng (Gauhati): My

name is also there.

Attention 3370

Mr, Speaker: 1 am not calling all
those Members whose names ate
there.

Shri 5. M, Banerjee: Sir, let him
make = gtatement today.

Shri Prakash Vir Shastrl rose—

oW Agh O T AR S
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[weas wRra]
QET TTF AT § A THH AT GATH I8
g¥an ¢ fw #av fear Img

ot ay: =2edz g arfgy

Bhri Hari Vishnu Kamath: May I
submit . . .

Shri H, N. Mukerjee: May 1 beg of
you to make a differentiation here?
The Bill relates to a particular mat-
ter. We have to go into its rights and
wiongs and make our decision, In
Banaras, a particular kind of agita-
tion is there and the Government has
to tackle it. I am sure, this House
or any other House would not like to
pe pressurised by whatever is hap-
ping there into giving its opinion one
way or the other. We have to discuss
that purely on its merits, Educational
as well as other things have got to be
considered. But in so far as this spe-
cific situation which has arisen in the
campus of the Banaras Hindu Univer-
sity, which is the jurisdiction of  the
Union Government, is concerned, this
House has a right to satisfaction in
regard to the manner in which the
Government has dealt with whatever
agitation is taking place there, Thmt
ig quite irrespective of the rights and
wrongs of the matter. I do not say
that because of the agitation I go back
on the decision of the Rajya Sabha or
because of the agitation I am forti-
fled in my decision to keep on to the
decision of the Rajya Sabha, That is
a different matter altogether, The
situation that has developed in the
Banaras Hindu University campus
which is governed by the Union Gov-
errment has got to be reported by
the Government to us wund then it is
far us to find out what is to be Jone.

Shrl Harl Vishou Kamath: May 1
make a submission?

Bome hon. Members rose—

Mr, Bpeaker: 1 do not think any

further discussion iz needed op this.
Only this much can be said by the
Educalion Minister as to what is the
position at this moment. That is ali
We cannot discusg what the motives
are, what the demands are and all
that. We will not discuss that,

Shry Lal Bahador Shastri: Thal he
will do. The Education Minister will
make a statement in the afternoon.

Shri Hari Vishnu Kamath:
point of clarification, Sir.

On a

Shri 8. M, Banerjee: At what time?

Mr. Spcaker: We will take it up al
5 O'Clock,

Shri Harl Vishou Kamath: The
Prime Minister was gnod enough to
say that the Bill would be brought
before the House tomorrow. Can we
have ap assurance as that Bill would
be introduced here today so that we
can sgtudy the Bill and come prepar-
ed tomorrow?

Mr. Speaker: Just now it will be in-
troduced, The Secretary.

1220 hrs
MESSAGE FROM HRAJYA SABHA

Secretary: Sir, 1 have to report the
following message received from the
Secretary of Rajyas Sabha:—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure und Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Banaras Hindu University
(Amendment) Bill, 1965, which
has been passed by the Rajya
Sabha at it: asitting held on the
16th November, 1865."
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12:20-1i2 hrs,

BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL, 1965

(As passed by Rajya Sabha) EHTE )
Secretary: Sir, I lay on the Table of
the House the Banaras Hindu Univer- e xE femn § fF

sity (Amendment) Bill, 1965, as pas-

sed by Rajya Sabha, "TTe T YART FMedm . ... ..

Mr. Speaker: The Members can
have the copies of the Bill.

12.21 hrs,
Re: QUESTION OF PRIVILTGE

o Tr wtge Wiyt (weanamz) :
e wgrey, & of ;A 54T & faars
seifta ag7 & may & ow favmr—
fawr w1 g 341 @ g o A faegw
Fet T § | vEeT A aw § fe s
§eifma 727 wagw A= & Y qge
tmmm At & 3 oW
wrow #§ wg 97 % geeife a7y, &w-
W0 W17 EHT & 7T A gaAw o §
A ageft & 1 g g ATEE ¥ Q9
R s ifeagage o & Famw
Ay Ad agd & Wi aw A9 ¥ s
wEd @ | @ vgET gAe A ag § fw
w7 fea®  Fa age &, 740 a1 g7 |
T o ATis g Ih Gy g g
) X 4T F1 TE THITAT § §@aT
wTfgd—wT ag arfam 1 907

W ARy OF FArT g1,
e gadl A

o T wAgY Wifgqt : §A0 AW@
g % e e=gifrer 777 maea T
& A9 & agA! § qw miveam §1 a0
W ifeT i oz e g Ty
v9F 97 (% ag Ia% 91 %1 UF F08
oot AT &1 giew AT & 9F
o ¥ fama |y owzAT w1 9 A
[T, FAGET AT A | T o
Hat 3 T e | A1 o AR T
Mgy g er gy |

wo 1w wATEY Wifgan &7 s
gt forar & | & a7 o = w0
# wrae w1 fawgw ATOwE @I |

weoqe WY - T TR WEAT &
Al TR §O ATET 91T TATC & A w
arfgd, Wv =1 daT HHE &7

“IHE AT qTY FEL TH @
fe wqr air Gwe &
dm § ow g &gt d
fore g %7 56 47 ¥ W
wagem dag ar 1
oy, ®ifoa, & sfeen wrigen 9w
awar g, a wedl AdY 71w |

“farw g ¥ T W WX 0TH
qifse ¥ weAr qEed
fgram we & woft s v
¥ goed w9 TE | WHEO
W T AT W g
o 0% YMg Wt B v coma
it fover 1w “me A oA AT &
“gardt wm gf & IEw
wrTo g $58 e AgTE
qorar
oY qaT g4t A A waT
“qray I A4 § A aAw Aty
& e H wEr omm 9w
Mo T 7 gwrAA fwm
# g
ot gfc faom, wm (FwmaTe)
“geRRT WaA B
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Mr. Speaker: I am reading the
statement.
oft i wwmn (AhaEr) o ‘oEEeE
N f=Eramy?

o T wATEY Sifgat : @ Fa™=
i fz=dr g # 57 mad Jea
yied @ ) AR A7 wadgi ded g a7
feg=dr 1

wgw wEEg o CwrTards’ #
¥ & 21t oyw a9 @ afe ged
A4 T 2% AATET AL TWo TH ¥ IX
aFedd fFar @ o a A @ fr ®
T AR 21 facww oF A ads
¥ A 0% ST qAdr & W oAy
foad sw® A1% & o s § A1 99
FO% w1 1 AR 4T H TFAAT F@T
Rag g ag g "

o, T Afgar wga £ v gz
e uTw fufgdr &

I have ruled.

To W wﬂm wifgn : wx
" AR oo € 4 F e oAw &
m‘lt Furey feswAd & w1 owd
g I e AT A @@ £

weqw Wy © AgY, W A AT
FAH | WA T AR A g ww
tow & Ew HEAE A GHW A
ax & ey fifar & w31 e
T owre @ e & v owww o g

5 ow g Hae frar § fr oF derr
& @ w7, T fafree< 6 a1 aew
fafreee g1, a1 gat g gl, so% ot
¥ ot w1€ 2871 At aue w1 fe A
NG § T THE! W GGTH FL AT AT
1§ o v fafassr dar 4 g
Ja¥T A AT wE e A ag g
aRAT § TS WY 1 I9 fea 9 gw
gt Tak atd qgEram A g g fe
TrIg # § wratT @aer gAOd wT
o6 Y
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o T wAgE WMfgar : aw qR
arx ¥ wrew g A1 ¥ qun w€ ) g e
Wmmfmmamgahagtw
[

eI WERY | W AT 47§ A
ad at ag fafaes g a€t aer )

Wo O wAgT Nifgar : w17 W
o ot &t & 3@ wew |

R wE@Y ¢ a4 ¥WT g HO
TR A1 ? W FEd

When a Member makes a gtatement
knowing it to be false . .

o 7w wAIgT Sifgar : sy
Hel w1 "wgr Fen fmrza o
Mr. Speaker: When a Member
makes a statement knowing it to be
false, be he a Minister also, when it
is within his knowledge that the facts
are otherwise and then he makes
as wrong statement having that know-
ledge and knowing it to be false, then
alone a question of breach of privilege
can arise, No wrong statement and
no statement, even if it is considered
false by any other Member, can give
cause for & breach of privilege mo-
tion. Therefore, there is nothing of
that sort in this modition, and, there-
fore, 1 disallow it.

Now, Papers to be Laid on the

Table,

Mo 7w "WIEeT Wifget : 77 quA
Wl A AT AR W G AT | TART
Y AT KT AT A7 | WY W Tar gy
o7 &1 Tg WHTA FA1 1 F Sraw aE E
oF d%v & Ay o IH A Ao
- g wfgd |

oW WEIMg e, W |

oft wy fawir (A7) : & sgwem
®T 9% I Ager ¥ Afawra

TH 105 & wwfes ...
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"egw wptew ¢ At DAY 9T A
AT FT A AYY TSI AT ®EAT |

ofy vy fowly : % @ 97 OF sqEEqT
W ATT 105 & geta I «Tgar
g1 o 8 A g F | 0g P
T AOWSAT §TA & WIHA WIAT A0 0
Mr, Bpesker: Order, order.

We T AAET Sifgar : TaTT Hely
T AW FT AT A I oy § oW
oIy IART AT E 1
Mr. Speaker: There ought to be
some limit, Now, we should proceed
with the next jlem,

ﬂoﬂﬂﬁtw:mm
W ar ¥e frad

1229 hrs.
PAPERS LAID ON THE TABLE

AMENDMENTS TO KERALA SURVEY AND
BounpArEs RuLEs

The Deputy Minister |n the Minis.

try of Food and Agricalture (Shri
Shahnmawax Khan): On behalf of Shri
C. Subramaniam, I beg to lay on the
Table a copy of Notification SRO. No.
286/65 published in Kerala Gazeile
dateg the 20th July, 1965, maokiag
certain amendments to the Kerala
Survey and Boundaries Rules, 1804,
under sub-section (3) of section 22 of
the Kerala Survey and Boundaries
Act, 1961, read with clause (c) (iv)
of the Proclamation dated the 24th
March, 1985, issued by the Vice-Pre-
sident discharging the functions of
the President, in relation to the State
of Kerala. [Placed in Library. See No.
LT-5203|85].
Noriricarions UNDEr MiNEs Act, Gov-
"mRNMENT RESOLUTION ON SEconp Wace
BoARp FOR SUGAR INDUSTRY AND Docx

Wosxrns (Apvisory COMMITTEE)

Amgnoament Runes

The Minister of Labour and Em.
Moyment (Fhrl D. Sxafivayya): 1 beg
te lay on the Table . . ,

(1) a copy esch of the following

1900 (Ad) LSD—S5

Notiflcations under sub-section (7) of
section 59 of the Mineg Act, 1952:—

(i) The  Metalliferous Mines
(Amendment) Regulations,
1965, published in Notification
No. GSR. 1581 in Gazettte of
India dated the 30th October,
1965;

The Coal Mines Third
(Amendment) Regulations,
1065, published In Notifica-
tion No. GSR. 1602 in Gazette
of India dated the 6th Nov-

(i)

ember, 1965;
(iii) The Coal Mines (Amendment)’
Regulations, 1965, published

In Notification No, GSR, 1603
in Gazette of India dated the
6th November, 1965;

(iv) The Metalliferous Mines (Se-
cond Amendment) Regula-
tions, 1965, published in No-
tification No, GSR. 1404 in
Gezette of India dated the
6th November, 1965 [Placed
in]Libfuru. See No LT-5204]
65].

(2) a copy of the Dock Workers
(Advisory Committee) Ame-
endment Rules, 1965, publi-
shed in Notiflcation No. BSO.
3525 in Gazette of India dated
the 13th November, 1985,
under sub-section (8), of
section 8 of the Dock Workers
(Regulation of Employment)
Act, 1948. [Placed in Library
see No. LT-5205/65.]

(3) a copy of Government Reso-
lution No. WB-7(2)/63 gated
the 16th November, 1965 set-
ting up a Second Wage Board

for the Sugar Industry.
[Placed in Library, see Na.
LT-8206|85].

NoTrricATIONS UNDER INDUSTRIAL
Freance CorromaTion AcT.

The Ministey of Plamning (Shri B.
E. Bhagat): I beg to lay on the Table
a copy each of the following Notifi-
cations under gub-section (3) of sec-
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tion 43 of the Industrial Finance Cor-
poration Act, 1048:—

(1) Noufication No. 9/65 publish-
ed ia Gazette of India dated
the .}3rd October, 1965, making
certiin further amendment to
the General Regulations of
the Industrial Finance Cor-
porstion of India;

(ii) The Industrial Finance Corpo-
ratiom (Issue gnd Management
of lionds) Amendment Regu-
laticns, 1885, published in
Notiflcation No. 10/85 in
Gazuvtte of India dated the
23rd October, 1965, [Placed
in Library. See No. LT-5207/
65.]

ANNUAL Rmorts or INDIAN CENTRAL
Anrrcanutr Commritree (Hmwor ver-
BIONS)

S8hri Shahowas Khan: I beg to lay
on the Tably a copy each of Hindi
wersion of the Annual Reports of the
Indian Central Arecanut Committee,
for the years 1961-82 and 1062-63.
[Placed in Library. See No. LT-5208/
85.]

Notrrications unDEr ESSENTIAL
CommopimiEs  AcT

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): I beg to lay on the Table
a copy each of the following Notifica-
tions under sub-section (6) of section
3 of the Essential Commodities Act,
1955: —

(1) The Roller Mills Wheat Pro-
ducts (Price Control) Fifth
Order, 1865, published in
Notification No. GSR. 1858 in
Gazette of India dated the
12th November, 1885;

(i) The Delhi Roller Mills Wheat
Products (Retail Price Con-
trnl) Amendment Order, 1863
publishid in Notification No.
GSR. 1657 in Gazette of India
dsted the 12th  November,
1965. [Placed in Library. See
No. LT-5200/85.]

NOVEMBER 23, 1965

Patents Bill 3380
12.30 pm.
RULES COMMITTEE
Fmst REroRT
Shri Krishnamoorthy Rao  (Shi-

moga): 1 beg to lay on the Table un-
der sub-rule (1) of rule 331 of the
Rules of Procedure, the First Report
of the Rules Committee,

12.30} hra.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

TweLFTH REPORT

Shri Subodh Hansds (Jhargram): I
beg to present the Twelfth Report of
the Committee on Punblic Under-
takings on action taken by Gowvern-
ment on the recommendations con-
tained in the Twenty-eighth Report of
the Estimates Committee on Indian
Oil Company Limited (now Indian Ot
Corporation Limited).

12,304 hra

PATENTS BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
motion for reference of the Patents
Bill to g Joint Committee, moved om
the 22nd November, 18865,

Shri Shree Narayan Das may now
continue his speech, He has already
taken nine minutes, Out of 5 hours al-
lotted 1 hour and § minutes have al=
ready been availed of.

=t sAToTTw T (TN ) : weErw
wgy, W@ de= frdwe darc §
o wree S T 4 TR dhw
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A ¥ g w9 w1 e o at
70 gag & & vy @1 e ¥Fz gorre
¥ oy § wHA oW w1 anw fom
fagral w1 e T atg A @A gy
IEFT ey WA § A safEr oy
wfaerToe: § fFet 7w %1 99 e ¥
O U g & g7 # § 1 A1 fagas
gAY I9fqa & gad o fagrat
w1 T g anaw fear mm g K
gt wgrar s gut AW F ww Iw
¥z W ¥ W= o ¥R gQ § IAH
ga s aER # faRfwi o ogra
fr gu wfaeer<i ¥ 33 w1 6 eaw
b 1wt aF gt A ¥ age a A
% wnfaserow A gr @ foegi we
ufewi W W ¥ fal @ wTA
¥ e s oo fed 7 ) §F ag g
a1 f& o g9y o1 1 ¢ fF gw =i
faiy  wifgrwTor & wiowTC ¥ g
e #3 agt /19 @ ATg ag 0 39 e
wfyr favie ¥ @d & Foww & 41-
|9 §UTH 4T BW w7 {ga o dfEe an

a1 fie % Wit aETET, wa aw et
Tt H oA A AT g W SWE
gwrta ey w7 A fadwit wfessros
waTa & | &fa G g omar § fr 9E-
JE gET Bw ¥ fawr W1 AR w1
wETC gar o Wi §-48 gEe dn
¥ 4T oAl wT wETT grm WX o
@7 qNH @ fafew gEIC * FEQ
W FE W e % @ § I
wwTs wifreere g, faTe 2w
w1 W wrEEr g, d9 &6 g e 9w
¥ wrA ¥ wfgwrfoes araeea grf |
wWifag v ox  weigfafa faer
AT g Fofee @) vy g
¥ g fawrT T Wiy o

% gov w1 W owr At wm
g g 1 & gm www & oA g
o ¥ feamr § qw faw w1 |A @

aEIFAqEE NS maa ¥
| faamand W AT qTgar g

TR gy & 7y wgw W
fs gaC ¥ v fZAVEE  FAIWA
ST § oY aga &w wond go g
wlwmdfrdmgfe g g
AWAR FAA WA FTC Y G T G-
fgma gt =y @ ek sew
¥ o s aff fr T ko Tufy
§¥z gawTTd wtw A qgE @dy
41 397 8 I 9 fawfor £ 6,
afF wgt aw #0 wyra § A8 W -
w1 orf § IEd x@ fawfow
W oAt wem 1 & W wgEm R
AT W fe tw SremAw § wra
Wi wls a7 T T wo
wry § 7

g @ fowE aw d
o< wgen § ag ug ¢ frox@ fagas
¥ goeT 7 wid gEww  fag
o1 W HwmE & fAg 9 & ufawie
w1 ¥ w1 mlrew fwar gar ek
ag ufaw aga suow ufawc & o
aga A gl ¥ AW R AWl W
& @iw + faw oy wfge &
gz #%ar § Afea ag wfaw guE
aw fegy @ awen ¢, &fes ag sT9%
ufaere ¢ 1 &fe7 i o waoE
w1 T nan @ (% = Ot /9 Wam
f& o fod @2z & wfewre @)
gfee &2, @ 99 @99 (2. A1 wE
aret % sfawre grm fn § gkt &
wET TEE] RTA s Ewa ¢ 1 &
guwen § [ oF w81 g ¢ @
WA T i

w0 o am ¢ faeet gt &
wrgen g wgr mar @ e gerfew gl
® g ¥ W o wfaoe g7 9w
qz ¥ wenin §Fz 7t wry W AW |
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[ sfrmTrer am)
# & qfas o Qv w A g
wiy A8 ag S 7 avgw | e
& og awt agm g, fs afz #rf
wifaF dww &1 aifaesc st @
ag wrfawwr qEEfae §rm ar 7t
TN WA HATH HAG | ATQ
fofttafen aar awtn st (st fixe
wto fem) : 7di

The Deputy Minister in the Ministry
of Health (Shri P, 8. Naskar): There
is no patent for atmroic bomb. There is

patent for life-saving drugs.

ot sirerae we ;A e
fir gzifs (oot & TR i ww aw
w W gur § ay aFEfae v gy, dew
e N gzifew AT W dgAeT
wTAT § A1 IAF Er ® §3z fegr o
wwen & av At gt Jwer E wfeg 1

ol am W o= ¥ ooy
T AEeT § e awr ¢ g
gor & fis 97 i wrde @ AT &
fore fear @ At 1912 A€ AT FS
W T o & graen ¥ Prar mam @
FawT womw feqr smomr o & Ay
auwen fe 1012 ¥ s ament §
& ot qowar  fie s wETC ¥ A
o BereTaT &1 ow gen @ &
ww o 2w H v frdw F ot oY nfareeTe
FT & W IAwr FE AT w9 IR
¥z ¥ym AR @ Iawr g7 wiEwrc
aft fer war | gafag & awwar §
fsgad 1912w fasa g qgtaw
I & § T F gEATCAG A
e wix cww e @ fadt enfaceies
Y §Z7 A7 ufgsre fra amg |

q¥ n’ttnumlﬁmuf L0
e e g £ iz iz e AT
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SATAT ArgaT § R v v fedt qife
& am aer & f=a & fasg
w1 wfl & o1 awat § qr @ o
Pk ae & AW @@ w1 AN
T %1 favia g @ wfie w ¢ &1
ufg®rz Tq safeq w1 feram wfeg 1

A+ HIY-HTY FATH 66 & qATL A
# wzr *Ear # e g fagr g @
fir feft ot 38z w1 @ F w1 wlasTC
FORTT A AA | I §ORT AT
fir w1¥ 32z &7 gEwanT ¥ @1 § 9K
o o7 19 3w fga & fawg s &,
&1 39 g i g ®1 fedt Wt 8%z
®1 T T 7 FheT g o § gawe
g fw Gar wfirere aTeTc W AT
wrfgy, #fwa arq 1 a7q Fawr afw
®t ot fargw gt wfey aife fad
srfer favir &t Ta% Sw wfEwrg
¥ ofag 7 femr Ir &%

ag WA waT Affy ® A o
w § | TeN a7 ¥ §rm fe o
S & G HYE A 4T A | WY
fary sy faste ar wfaoeTon fnde
W WEwTC W1 A FE R
v AT Y gefy Tk ) gerd ey Iy
Wt gt arfe A ot srEE A @Y
s Ao At 9T sfe favie, fraa
gare & wegmoy & fady v @ et
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5 fqo @1 wea1 Wi &g 3,
Fa% =rw A afaa wT feqr s
W & ar|l F guE w % & wmwan
f % @ f4gaw #1 g8 wav afafa &
faarad s e

% AT W W & g ®§ w5l
[gm g 1 ag N fawm Frdae gart
#A T g § SEET faeAr arag @
% wwwar g fF § @9 3@@m grayg §,
wfFT & @ @il &% g1 gt § o
EATE 9T %7 w0 w1 aven o fawmr
@ &g AR T T gEfowd @ WR
RO TEEIAE | FHH T e
a®y o8 § 9% W g ¥ 9
dmfore T amg) &7 A wr Iercefae
AT W | FTA AT AT
& fer o aam & a1g-aTe TEwr
wa w1 v forw #wem o g ag
g ST w9 g AW W wgT T
ar afge 1 & goie e fw ot
oAt gmT G2z fawrr § o1 ot aw
T W RATT @ § A §E EAA
#1 AT & A7 W17 q9gw 9 9w
wAT g fawd qg w W Wee NET
§aF

W Wei & ®9 Wdl "gwa A
w1 7@ fodww ¥ w gfafa & g
w1 wwey foear & waer & g2 ¥ andw
ATE
Bhkri N, C. Chatterjee (Burdwan):
Mr. Speaker, Sir, anyone who had
anything to do with the administra-
tion of patent law in this country
must edmit that our law which
was enacted in the year 1911 ‘was
archaic and anti-deluvian and need-
ed comprehensive change. There-
fore, the hun. Minister has done well
in introducing this Bill. As a matter of
fact, it I remember rightly, this Bill to
thoroughly reorganise or amend the
Patent Act of 1801 was introduced in
the Lok Sabha in the year 1988

alter some recommendations  were
received from a cummittee which was
appointed to make recommendations.
Unfortunately, that Bill was not pro-
ceeded with, 1 go mot remember why,
and in 1857 it lapsed with the dissolu-
tion of the First Lok Sabha. There-
fore, 1 think my hon. friend Shri
Dandeker was too hard on the Minis-
ter when he categorically castigated
bim for introducing a measure of thia
kind.

A measure of this kind is absolute-
ly essential, although there are cer-
tain blots, certain unsatisfactory pro-
visions which would retard the ob-
jective of thig Bill. Therefore, I will
point them out, but | do maintain
that the main purpose is development
and exploitation of new inventions,
and also to sumulate Indian progress.
Anyone who knows anything about
the working of this patent law in
Indin will realise that 90 per cent of
the petents are really held by
foreign nationals. Therefore, Lndians
hold only about 10 per cent, and
therefore it was high time that we did
something to stumulaie inventions
among Indians. How iy this to be
done, how far will this Bill encourage
the development and exploitation of
new invenlions from the Indian point
of view and stimulate Indian progress’
That i# the main thing.

There are certain provisions in the
Bill. 1 am offering constructive criti-
cism with a view to help the Minister,
the Select Committee and this House.
I am pointing oul certain provisions
which will not stimulate inventions
among Indians, which may retard and
act as disincentive, which wili dis-
courage inventions and will therefore
arrest our industrial progress.

The most fantastic provision in the
Bill is Clause 5, and I would ask the
Minister tp seriously think over it,
and the Seleci Commitlee to amend it.
Secondly, 1 would say that there ix
another pecullar provision which i
very unsatisfactory by which Govern-
ment is vested with the power 1o use
or aoquire any patent without any
reasonable compensation. It is almost
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like expropriation without compensa-
lion, legal freebootery, and I am gure

that this kind of provision kept on
the statute-book will be declared as

unconstitutional. This is certainly
opposed tp the Indian comstitution.
Every one has got certain basic

fundamenta] rights, which even Par-
liament cannot negative, and I am
afraid this is couched in such language
that it may be struck down as re-
pugnani 1o the basic rights conferred
by the Constitution.

Claugse 5 is a very important
clause, under which inventiong in
respect of claims for substances are
not tenable, but only claims for the
methods or processes. I dp not know
whose brainwave this is. Sri Justice
Rajagopalu Ayyangar, who was a
Judge of the Madras High Court and
a distinguished Judge of the Supreme
Court, so far ag I remember, never re-
commended any such thing in his re-
port, on the basis of which this Bill
is being framed, Clause & says:

“In the case of inventions—

(a) claiming substances intended
for use, or capable of being
used, as food or as medicine
or drug, or

(b) relating to substances pre-
parcd or produced by chemi-
cal  processes (including
alloys. ...

no patent shall be granted in respect
of claimyg for the substances them-
selves...."”

Clamis only for methods or processes
can be entertained. 1 am submitting
that whoever is responsible for this
is not doing any good to India. That
means that you will have practically
no patent, no monopoly, no right con-
ferred on the man whose inventive,
scientific faculty, has produced some-
thing which is useful for tackling dis-
eages and other elements.

Shri T. N, Bingh: I would invite
hon. Member's attention to page 16
of Shri Rajagopala Ayyangar's Re-
porl, paras 33, 34 etc, in which he
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has himself made a distinction bet-
ween processes and substances.

Shri N. C. Chatlerjee: I am point-
ing out that so far as I know in the
USA there is no such distinction, pro-
teclion is given to products even in
these cases, In the UK there is no
such distinction. In the French law
on patents there is no such distinction.
I have also had it verified that in the
patent law of Ireland there is ne
such distinction. I am asking the
Minister carefully to consider this.
What is the good of patenting eonly
methods or processes? In the case of
infringement, you will never be able
to get at the man who is responsible
for the infiringement. Processes can be
discovered only in exceptional cases,
and I gubmit that if you do not allow
patents for substances, you will real-
ly make the patent law nugatory, and
it will not atimulate research for new
products. In the case of food and
other things practically you give no
protection on behalf of the State.
Proof of violation of processes is very
difficult to establish in & court of law,
and therefore 1 am submitiing that
this thing should be revised. There
should not be this artificial distine-
tion made. It may be that in times of
famine ete, you may suspend the
patent law for some period, but you
should not put on the statute-book a
general law where you say there
should not be any patent for substan-
ces but only for processes or methods.
From the practical point of view, it is
making the law nugatory,

The gecond Clause to which I want
to draw attention is Clause 53, which
reads:

“(1) Subject to the provisions
of this Act, the term of every patent
granted after the commencement of
this Act shall—

(a) In respect of an invention
claiming the method or pro-
cess of manufacture of a
substance, whers the sub-
stance is intended for use, or
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is capable of being used, as
food or as a medicine or drug,
be ten years from the date
of the patent; and

(b) in respect of any other in-
vention, be fourteen
from the date of the patent”

T do not know any country jn the
world except Two countries which
have got any law making this artifi-
cial distinction, and those two
countries are Nicaragua and Vene-
zuela. I do not know why the
Minister is running to Nicaragua and
Venezuela and putting in @ clause
like this. In Ceylon, Trinidad and
South Africa they have made the
law 14 years, and they have also got
& provision for extending the period
for T to 14 years. Therefore, I am
submitting that this sort of artificial
distinction should not be made. This
will act as disincentive, a deterrent,
and therefore you should not make
thig distinction as in sub-clauses (a)
and (b).

cutting it down
all other

Already you are
from 16 to 14 years. If
civilised countries in the world ecan
function with practically the same
term of patent for all kinds of things,
why do you meke any distinction
like this*

The last clause is the clause which
gives the Government the power
really to appropriate any patent or
nullify any patent when it is said to
be for its own use, The language,
“for its own use" is very extensive,
It is not only for the use of any
particular defence purpose, but also
for all purposes, it iz even extended
to all Government undertakings.

Shri P. 8. Naskar: Public purposes.

Shri N. C. Chatterjee: All Govern-
ment undertakings. “Own use” |s
very wide, and therefore I submit
that this will mean practically expro-
priation, and as thls will apply to all
Government undertakings, the patent
law ig practically nullified. If it is

for your own use, yOu can say that
You ignore the patent law, you can
appropriate it, you can misappro-
priate it, you can use it for any pur-
pose. What is the good of giving a
patent then?

What is a patent? According to
the latest report published by the
United Nations on the role of patents
in the development of technology in
developing countries,

“The grant of the patent privi-
lege has been based on two pri-
mary legal and social justifica-
tions. The first is that patents
are private property, the inventor

has the exclusive right to his
invention and the patent law
recognises that right."
If you say that for your own use

you will appropriate, that really Is
conflscation of private property, dep-
rivation of privale property, that is
a denial of ihe exclusive right which
the inventor has in the invention.

The other is,—I am reading the
United Nations report—

“The other is exclusive privi-
leges for a limited term of years
granted by the Government in
the public intercst to encourage
research and invention, to induce
the investors to disclose their dis-
coveries instead of keeping them
as trade scercts and to Ppromote
economic development by provid-
ing an Inceniive for the invest-
ment of capital in new lines of
production. It is on this latter
rationale thst many patent ays-
tems chiefly rely.”

‘That is the rationale according to this
report which is prepared especially
for undeveloped or developing
countries. So, I am submitting this
will not induce inventions. If you
enact this kind of legislation, it will
not encourage research, it will not
stimulate any further Invention, it
will not induce inventors to disclose.
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As a matter of fact, this means noth-
ing but naked confiscation, end this
sort of wide power should not be
given. That is my submission.

Therefore, on three points I

am
asking the Minister and the Select
Committee to consider the matter.

What is the absolute necessity for
making an artificial distinction bet-
ween patentis for substances and
patents for processcs as in Clause 57
Is there any necessity for making
differentiation in the term, making it
14 years in one case and 10 years in
another? Anybody who has got any
practical knowledge of these things
knows that even if you kecp 14 or 16
years, there must be a time-lag bet-
ween the time of patenting and its
commercial exploitation.  Supposing
it takes five or six years, practically
those six years are gone when you
cannot earn anything, when you can-
not put your scientific knowledge
or invention to commercinl  use.
Therefore, you ger only three or four
years. That will not Ube fair, that
will not be proper.

Therefore, my submission to the
Minister is this. First, Jo not make
any artifical distinction in  Clause
5. Secondly, do not have a naked
policy of expropriation, which will
be practically legal freebootery, some
kind of confiscation which is not pre-
missible under the Indian Constitu-
tion. We have never allowgd any
expropriation of property without
payment of compensation. Even
when we changed the law with regard
to land reforms. jagirdari abolition
and so on, we enacted certain szafe-

guards for payment of compensa-

tion, about the formulation of the
prineiple of compensation, bui here
it is naked confiscation. Thirdly, I

submit that it should be made more
objective in the sense that they
should make them more practical from
the point of wiew of the objecta
enumerated. We should do mothing
which will disecourage invention and
I am afraid we have this kind of Bill

NOVEMBER 23, 1965

Patents Bill 3392

which will practically paralyse all
foreign collaboration in Indis, and
that is g very, very important thing.
I would ask the Minister if he has at
all taken that aspect into accoumt.
You will not have proper foreign
collaboration operating in India if
we have this kind of Bill becayse
they will realise that there will be
no real guaranice, no legal guarantce
for their discoveries and their pro-
ducts.

8brl Indrajit Gupta (Calcutta
South West): Mr. Speaker, Sir, if
one examines this Bill in its proper
cantext, that is to say, the fact that
it-is being brought forward as a com-
prehensive amending legislation in a
country like India, then, 1 am con-
strained to say that this Bil]l is really
a gigantic hoax which is being per-
petrated upon this country. 1 have
been listening in the speeches made
by my hon. friends Shri Chatterjee,
and yesterday by Shri Dandeker. They
tried their best to wax indignant but
they could not, with all the best will
in the world. The voice of the Fede-
ration of Indian Chambers of Com-
merce and Industry which has recent-
ly submitted a andum on the
Bill to the Government speaks
through Shri Dandeker's arguments
and alsp finds an echo in Shri Chatter-
jee’s arguments; in the ranks of the
Federation, 1 have found almost all
the big foreign patent-holders’ colla-
borators, who are in this country.

1 am surprised to hear Shri Chat-
terjee just mow asking the Minister
whether he had at all taken into con-
sideration the question of forelgn col-
laboration and the impact this BiN i
likely to have on it. I would rather
say that the interest of foreign colla-
boration ls practically the only thing
which has been taken into considera-
tion; and it Is under the pressure of
those forelgn patent-holders who have
been lnoting and exploiting this coun-
try under the shelter of the existing
patent law of 1911, it is under their



3393 Patenta Biil

pressure that this mutilated, emascul-
ated, croded piece of legislation is
now brought forward before this
House. A very interesting piece of
shadow-boxing takes place between
the Minister on the one side and Shri
Dandeker and Shri Chatterjec on the
other, to give us the impression that
something very drastic and very re-
volutionary ix being put on the Sta-
tute-Boek.

Shri P. B Naskar: You arc the re-

feree?

Mr, Speaker: Hg is now the real
fighter.

Shri Indrajit Gupta: This Bill
scekg Lo replace the Bill of 1911, a Bill
which was enacted at that time purely
for the purpose of safeguarding
foreign interests in what was at that
time their colony. Today, it is not
only a question of the country being
independent; it is also a question of a
country which is under-developed,
struggling to develop its own indigen-
ous national industries end also a
country which today, in the context of
the recent events on our borders, has
got to struggle to be self-reliant. It
is in this context that this Bill has to
be examined and in no other context;
otherwise, national interests have no
meaning,

Now, the Minister yesterday made
some reference to the relations be-
tween the provisions of this Bill and
the recommendstions made by Mr.
Justice Rajagopala Ayyanger, but he
did not tell us what was the difference
or the similarity in the basic provi-
sione of this Bill as is now being in-
troduced in the House. and the earller

12.59 hure.
[Mr. Derury-Sreaxen in the Chair]

draft, which everybody knows had
been prepared a considerable time ago,
and was being discussed inside the
Government and perhaps in other cir-
cles also, the earlier draft whose in-
troduction has been postponed time
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and sgain. 1 do not know if the Min-
ister sitting opposite me will admit it
ur not—we know very well, and the
couniry knows it, that there were very
sharp differences in the preparation
of that draft between the Ministry of
Industry and the Ministry of Health;
it is very natural. And those differ-
ences are now scught to be reconciled,
shall I say, in the interests primarily.
of these foreign patent.-holders who
hold today 80 to 95 per cent of the
patents which are operating in this
country, which are held by foreigners.

13 hrs

1 shall, for the purpose of illustra-
tion, confine myself for the tiune being
to some cases of these medicines or
life-saving drugs or food, becuuse
there is a special place allotied to
them in this Bill and quite rightly so.
It was in December last, I think, when
we were all rather disturbed to read
in the newspapers that our Prime
Minister, who was at that time on a
visit to the United Kingdom, was met
in London or app hed in London
by the representatives of some of the
big British pharmaceutical concerns,
and the press reported that the Chair-
man of one of these major pharma-
ceutical concerns in Britain asked
Prime Minister Shasiri whether he
could t on r about
changes in the patent law, and Mr.
Shastri is reported in the press as
having said in reply: “If the ques
tioner is happy with the present regu-
lations, he can relax because that is
how things will remain” A lot of
adverse comment appeared in a sec-
tion of the Indlan press, the national
press; no contradiction was made,—
that I am aware of—that this was »
misrepresentation of what the Prime
Minister had said casyp,ly, T suppose,
in London. But my contention is thia:
I do charge this government that they
have watered down the original draft
of this Bill under the preasure of these
foreign patent-holders and, particular-
ly, the powerful organisations of these
pharmaceutica] and drug manufsctur-
ers who are operating in this country
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sometimes under the name of PAM-
DAL~—the Minister, | am sure, knows
the name of thal organisation—and
other organisations called OPPI who
are sending their literature to us also,
sumetimes by book post, and that is
how we come to know. Several lakhs
of rupees have been spent over the
last several months op a high-power-
ed, concentrated campaign against any
kind of amendment to the existing
patent law,

I do not wish to take up the argu-
ments advanced by Shri Dandeker and
Shri Chatterjee because their argu-
ments boil down to one simple thing,

and that is, that there should be no |

change of patent protection, both for
products and processing, and they
must be allowed to continue—the old
familiar, hackneyed arguments—and
if this thing is done, then the sacred
right of private property is violated,
that principle is violated; that is their
first point; though nothing is said
about the sacred right of being allow-
ed to rob the poor, under-developed
countries and their consumers for the
last 50 to 60 years., Secondly, that
foreign collaborators will get shy and
not want to come; thirdly, that if the
Patent Law is waterced duown or re-
moved or eroded in any way, there
will be no incentive for research and
for invention. These are all old argu-
ments, I want to know this from the
Government—let them tell us on the
floor of this House—that under the
shelter of this existing law, (they have
given over-protection, I would say,
complele protection, for too long), I
want to know, under the shelter of
this patent law, what has been the
development of research and inven-
tion by these  oatent-holders in this
country? Evr st -oday, in the whole
range of su!pl’. urugs, these big firms
which are making sulpha products
here, theyv are importing almost their
entire supplies of basle raw material,
drups, from abroad. In all these 50
years they have not set up anything.
Except a single firm CIBA, there is
no single firm which has set up any
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kind of research laboratory or any
king of indigenous plant for proces-
sing or making these things, these
basic drugs in India. How has this
patent law helped and encouraged the
people to go in for research and inven-
tion? On the contrary, it acts as a
deterrent factor.

I want to ask one question. I know,
at least T am told—and if I am wrong
the Minister will correct me—that in
the original draft of this Bill, which
has later on been watered down the
period for the validity of patents par-
ticularly in respect of food and medi-
cines and drugs was placed at sevem
years. Now that seven years has been
again, in the present Bill, increased
to 10 years. As far as the Federation
of Indian Chambers of Commerce and
Industry is conrerned, they are ful-
minating even against this. They
think that the period of 10 years is
too short and that it will amount to a
virtual abrogation of patents. That is
what the FICCI memorandum says. I
want to know why the period of T
years, which was stipulated in the ori-
gina] draft, has been again increased
to 10 years in the case of drugs and
medicines. Who is responsible for {t?
Under whose pressure, to suit whose
interest was it done?

The FICCI memorandum says there
should be no ceiling on royalties and
in every particular case, there should
be negotiations between the patent=
holder and the man who gets the
licence. I know in the original draft,
probably at the instance of the Health
Ministry, it was laid down that the
maximum ceillng on rovalties would
be 2 per cent. So many comments ap-
peared at that time in the newspapers
and economic journals in the country
that 2 per cent was quite adequate
remuneration. Now suddenly we find
that it has been Increased to 4 per
cent. Not only that. Clause 88(3)
says:

“...the royalty and other
remuneration reserved to the pat-
entee under a licence granted to
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any person after such commence-
ment shall in no case exceed four
per cent of the net ex-factory sale
price in bulk of the patented
article®.

When the minister has lald so much
emphasis in the introductory speech
on the fact that it is not the finished
article which is allowed to be patent-
od now but only the process, why is
it that when we come to the calcula-
tion of royalty, it is the patented artl-
tle, i.e. the product, which is taken
a5 the base for calculating the royalty
on the basis of ils ex-factory sale
price? The Minister knows that a
greal many of these pharmaceutical
oncerns obtain part of their basic
vaw materials from abroad and part
ol them indigenously. When the roy-
nlty is calculated on the ex-factory
wale price of the finished article, it
imeans we are including in it as a com-
ponent even the cost of the indigen-
m.lalr procured raw materials and the
o8t of production. Is that due to any
particular inventiveness or discovery
that that man has made to his credit
wn the basis of whi~h the royalty must
e calculated? This is a gross sur-
vender which is being perpetrated
liere in the interests of big patent-
lolders, particularly foreigners who
wre working in collaboration with
athers here,

Therefore, my demand is that in
calculating royalty, it must be minus
the cost of indigenous raw materials
and the cost of production Why
should they be given credit for this?
‘We find a very serious concession has
veen made here.

Clause B5 stipulates the matters
that the Controller of Patents shall
teke into account when he I3 going
10 issue compulsory licences. I draw
nttention to sub-clauses (lil) and (iv)
which say:

“(1il) where the invention relates
to a scheduled industry within
the meaning of the Industries
(Development and Regula-
tion) Act, 1951, whether the
applicant would be granted
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ﬂ‘rgn-ln.lon to work the in-
vention, if a licence is grant-
ed.

(lv) the capacity of the appiicant
to undertake the risk in pro-
viding capital and working the
invention, if the application
were granted."”

After I, as the applicant, am consi-
dered by the licensing authorities
under the Industries (Development
and Regulation) Act, 1851, to be a per-
son who is deserving of a licence, what
is the necessity again for my capacity
to undertake the risk in providing the
capital and working the invention to
be taken into consideration? If 1
have been given an industrial licence
by the licensing |ulhurit}- under the
Industrial (Development and Regula-
tion) Act, that is final. There is &
process by which that licence is given;
everything is enquired into before the
licence is given. After that, why
should the Controller be given the
power again to probe Into my capacity
to undertake the risk in providing
capital and working the Ilnventlon if
the applications were grantad® This
double probe was not there, according
to my information, in the original
draft. It has been put in under pres-
sure so that it will provide a loophole
or a handle for the patent-holders to
go to the court, challenge the Con-
troller’s decision and hold up the pro-
ceedings as far as possible. These are
some of the points to which I would
like to draw the minister's attention

The minister has saild that the pro-
ceas will be patented and not the pro-
ducts and this Is going to be a very
big step forward. As far as I under-
stand it—and I have consulted opi-
nions, written as well as oral, of some
people who are in this country con-
sidered to be distinguished scientists
and also people in the fleld of phar-
maceutical industries and research in-
stitutes and they say—in a country
like India confining patents to pro-
cesses will mean very little for the
simple reason that we have no ad-
vanced chemleal industry. India is
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still an under-developed country and
for sometime to come our indigenous
talent will have to reiy on the known
jirocesses which are already there.
Yhat means, processes which are under
patent. So, we will not be really able
o create a break-through.

The Minister spoke at length about
licences of right. The question 1s: will
this provision for licences of right
really be an effective break-through
»f the monopoly?

Shri T. N, Singh; It should be.

Shri Indrajit Gupta: But it may
not be for the simple reason that the
Indin: firms have to obtain the licence
from the patentee and natun]ly the
Indian firms also are not innocent peo-
ple; they aisp would like to make as
high profits as they can. So, there win
be n temptation on their part to rely
on the patentee for his technical
know-how also. When giving the
licence, the patentee will be in a
position to dictate certain terms
and conditions by which the
licensee will also agree to market that
trug or medicine at almost the same
vxorbitant price which the original
patentee was doing. So, this will not
really prove to be an effective break-
through of the monopoly in practice.

I aubmit with all the emphasis at my
command that as far as these life-
saving things are concerned, where
we are concarned with sick people,
invalids, children and oid people.
there is no moral ground whatsoever
for retaining the patents law. They
uhould be made non-patentable. 1If
twentions regarding atomic energy
can be made non-patentable, why
should not foods, drugs and life-sav-
ing medicines be made non.patent-
able? This is my demand and I hope
the Joint Committee will consider
this matter in its proper context.

Il is necessary for the House to re-
member the kind of thing which is
going on, because we have been con-
tinually told about the great proprie-
vary rights which must not be expro-
yriated. How are those rights being
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practised now? There is a well-known
drug called Librium in the market
and the pateni-holder at the moment
is the Swiss firm of Roche. The basic
drug for this Librium can be imported
today if we want from a country like
Italy at a price of Rs. 312 per kg. c.id.
price. ‘The price st which Roche ob-
taing this from its own source is
Rs. 5,500 per kg. If one calculates the
price at which they market their drug
made out of this material, it works
out, per kg, to Rs. 11,000,

Shri P, 5. Naskar: What about the
other one?

Bhri Indrajit Gapta: These are the
tobbers, these are the gentlemen rob-
bers to whom we have now to consider
whether we are going to pay adequate
compensation or not, compensation for
robbery for all these years.

Shri P, 8, Naskar: At what price
does the other man, who imports from
Italy at Ra. 312, sell his finished pro-
duct?

Shri Indrajit Gupta: That is your
job. 1 am not paid to do that. You
are paid for it and you should tel] us
about it.

Shri T. N. Bingh: Sir, it is not fair
for the hon. Member to say that we
are paid for it.

Shri Indrajit Gupta: What ] meant
was that he is the minister in charge
and he should tell us. I do not mean
any dis-respect to anybody.

Shri P. 5, Naskar: You have given
hal! the fact, what about the other
half?

Bhri Indrajit Gupta: You can give
the remaining half if you can.

Then, Sir, take Vitamin B/1L
Messrs. Merck-Sharpe and Dohme are
the patent holders. Their selling
price in this country is Rs. 230 per
gram whereas, everybody kpows, the
international price at which it is ob-
tainable from other countries is be-
iween Rs. 30 to Rs. 40. Instead of
that they arc charging Rs. 230 per
gram. Messrs Pflzer are the patent
holders for Dexamethazone. One-and-
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a-half years ago their price was
Rs. 60,000 per kilogram and wunder
pressure and threats from the Import
Controller, who threatened them that
if they went on charging this uncon-
sciunable price he would stop the im-
port gradually or get the material
from other sources, in one-and-a-half
years these Pfirer firm reduced the
price of Dexamethazone from
Rs. 60000 to the present rate of
Rs. 16,000. This is the kind of thing
which has been going on. I am in-
formed that at this very moment in
the High Court of Bombay &n injunc-
tion has been issued against the Haff-
kine Institute, which is one of the re-
search institutes in this country. Their
crime was that they have invented a
process of making Tolbutamide indi-
genously. Along comes the patent
holder, a German firm—Hoecst—and
they appear as applicants before this
court because their market will dis-
appcar and they must stop it at a'l
costs, The Patent Law as it exists at
present gives them that opportunity.
They apply for an injunction and the
injunction is issued on the Haffkine
Inatitute that they should not proceed
further with this process of making
Tolbutamide. Who are these people?
They are traders in death. They are
making money out aof the lives of peo=
ple, out of the sick people and out
of the invalids. These are the people
whose organised attempt and action is
going on, together with their collabo-
rators in the country, tu see that this
law is not made into an anti-mono-
poly weapon and our country is
not allowed to deve'op ils indigenous
industry. We arr going to tinker with
it making such few amendments here
and there that even Shri Dandeker
and Shri Chatterjee despite their best
efforts could not work up indignation.
How can they criticise something
which suits them all right?

Bhri N, C. Chatterjee: That is nol
fulr,

Bhri Imdrajit Gupta: Then thers ls
the firm of Parke Davis. Chlorom-
phenycol is their product. They are
the patent holders for Chlorompheny-
col. They were given a licensed capé-

ecity in this country of 18 tons for the
last—I do not know how many years—
12 or 15 years. Their performance so
far is that they have resched only 12
tons. And, they are importing the
entire raw materia). They have not
started any plant, anv process or any-
thing for making it in this country.
This ls supposed to be the wonderful
patent law which encourages people
to go in for production, research and
inventions. They continue to import
the whole thing.

Sir, these are some examples which
I wanted to gilve. So many more
could be given of the kind of thing
that is going on in the country.

Finally, I must make a reference,
because it is connected with this pres-
sure which has been put upon the
Government, to the other avenue that
is open by which, whether we dealt
with the patent law or not adequately,
we could have exerted counter pres-
sure in the national interest against
some of these foreign patent holders.
In the year 1856, as the hon. Minis-
ter kmows, a wonderful offer was made
to us, worth about Rs. 80 crores on
very easy terms, by the Soviet Gov-
ernment for setting up four major
p'ants which together would cons'itute
almost an integrated drug industry,
which would almost make our country
self-reliant in synthetic drugs, in vita-
mins, in anti-biotles, In hormones and
intermediate chemicals, In 1956 as 1
said, this offer was made and after a
lot of procrastinetion and delayx and
all sorts of evasions an agreemont was
signed only in 1962 in a thoroughly
mutilated form, because If these Soviet
plants were to come into opera'ion aa
suggested by them, s projected by
them, it would mean virtually the end
of the stranglehold on our market
which is held by these big monopo'y
concerns who operste from  abroad
through collaborators. What is  the
result of this mutiiated agreement?
The basic plant which was to make
synthetles has been left out and hand-
ed over to some private German firm
for therm to make {t. They have deel-
ded that the Soviet public sector plant
should not make it but some private
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German firm should make it. My in-
formation is, subsequently that Ger-
man firm has declined to build that
plant, and now I do not know where
we are. The hormone plant has been
left out of the agreement, and the
synthetic drug and vilamin plant
which the Soviet experts wanted to
build to the capacity of 2400 tons of
85 different drugs has been cut
down by our Government, in the
agreement, to R0 tons of only 20 drugs.
1 say here, though words may sound
harsh, a deliberate sabotage has been
carried out. Here was an opportu=
nity, a golden opportunity, to break
this stranglehold and to put India om
ita nwn feet and make it self-reliant
on basic drugs. It is not being done.
Under whose pressure, under whose
impact is it not being done.

Sir, 1 do nnt wish to say anything
more, but 1 hope when the Joint
Commitiee goes into this thing, apart
from the details of the various clau=-
ses, they must try, 1 would respect-
fully suggest, to view this entire piece
of legislation in the context of India’s
national interest and needs today vis-
a-vis the interests of these foreign
moncpoly patent holders who have
been trying from 1811 to keep the
Indian market entirely within their
monopoly grip and to exploit it as a
eolony. We are not prepared to put
up with that kind of thing any more
Therefore, the Government should be
bold now 1 do not know if Shr
Shastri's assurance, which is report-
ed in the Press, given last December
to some British manufacturing medi-
eine king in London, means that as
long ago as December Government
had already decided to give up the
fight. We know there are contradi-
ctions inside the ranks of the Go-
yernment, but somehow they get re-
eonciled and patched up and they try
to make the best of & good contradie-
tion: whatever it is, T would appeal
to Government to keep the na‘ional
interest primarily in view and not to
wyleld to undue pressure which has
been put upon them, otherwise the
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whole things would be nothing but
& hoax which would be perpetraled
upon the country.

Shri C. M. Kedaria (Mandvi): Mr,
Deputy-Speaker, Sir, 1 suppoit the
Bill and 1 do appreciate the spirit of
this Bill, as Government cunnot
carry on the monopolistic tendeuncies
in the field of drugs and medicines.

The Patent Act is in force In India
for the last 50 years and the existing
patent law 18 very strong in the mat-
ter of protecling inventions. In spite
of this it will be found that our country
has not made much headway in indus-
trial growth and scientific resecarch
particularly in the field of medicines
and drugs. Even today, it will be
found on making & scrutiny Jhat more
than B85 per cent of the patenls are
held by won-Indians. It is no doubt
true that patents do encourage inven-
tibility but the conditions required
for taking full advantage of the pro-
tection given by the patent law to
the inventor, I must say, do not un-
fortunately exist in our country. We
are a developing country and what
would be applicable to a highly deve-
loped country would not hold good to
a developing country such as India.

‘With regard to the drug industry I
must point out that very little research
is done by the industry in the country.
Whatever research is carried out cur-
rently is cither by the universilies or
by the national laboratories, both of
which are sustained by pub'ic funds.
It is quite necessary to encourage re-
search, but it is not necessary that
there should be patent law for this
purpose. The inventors and scientists
cen be rewarded by means other thae
that of giving patents.

Drug is a commodity required by the
poorest section of the people ang any
exploitation of the dire needs of the
poor patients would not be morally
justified. The great sclentists who
have contributed to the alleviation of
human suffering have never cared for
patents. T will quote only two instan-
ces. Insulin was discovered by Best
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and Benting. Penicillin was discovered
by Flimming. These two momentous
discoveries that have contributed so
largely to the saving of millions of
lives were not made by the versons
concerned for personal gains. Their
reward lay in the sense of achieving
something that has resulted in reliev-
ing miseries.

The commercial exploitation of pat-
ents without regard to the general
welfare of human beings cannot be
justified in the condilions existing im
India. Patents give rise to monopo-
lies. Patent holders enter intp cross
agreement with other interested par-
ties with a view to maintain a parti-
cular price level. This fact has been
brought out very clearly in USA by the
late Senator Kefauver who carried out
investigations in the drug industry.
There are very revealing facts which
open our minds. He remarked in his
report that India is one of the coun-
trics where price of drugs is the high-
est in relation to the earning capacity
of the prople. I would like to sup-
p'ement what Shri Indrajit Gupta has
said about the price siructure fixed by
foreign collaborators. He has referred
to cholormphenecol manufactured
by Parke Davis. [ would like to say
that not even a gram of chloromyce-
tin is sold (o any other party. Park
Davis have sole monopoly for this
drug. The international price of
chlorompheneccl powder is only Rs.
95 per kilo whereas Parke Davis sells
one kilo powder capsule of 250 mg.
at about Hs. 3,300. Take ancther drug
librium, which is available at Rs. 300
per kilogram. It is sold in India in
tablets at Rs. 22°000 per kilogram.
This is manufactured by Roche. This
will show how the foreign collabora-
tors are exploi:ing the Indian market.

India can very well take a lesson
from the Italian drug industry. In
Italy drugs are not pateniable. 5till
they can compete in the world and ex-
port at highly competitive prices, even
though they were establisheq during
the post-war period. This can be @
guiding force to our country.

The patent law, which was designed
in 1911 to protect foreign interests, has

been perpetuated in this country im
spite of 18 years of independence. To-
day the industry ig not in & happy
position as it has to import the raw
materials and the intermediates. If
the patent law is really beneficial to
India, we would not have had to face
the present situation in the period of
severe trial through which our coun-
iry is golng through.

We are faced with situation where
our utter dependability on foreign aid
should force us to turn our lights in-
side to see whether the paient law has
been of real help to the country. My
own conclusion is that jt has not and
the sooner it is ended the better. I
would go to the extent of saying that
the patent Jaw should be abrogated
and that there should be no patents in
drugs. However, since our Govern-
ment has brought forward this Bill in
the interests of the nation and in the
interest of the industry 1 do support
it and congratulate the Government
for bringing it.
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Shrl Priya Gupta (Katihar): Mr.

Deputy-Speaker, Sir, 1 rise to make
certain observations on this Pa.ents

Bill, 1965. This Bill as introduced by

Shri T. N. Singh, the Minister of
Industry in the Ministry of Industry
and Supply, has given a slant more
towards industry than to the patenmt
itself, What I mean to say is that

since this Bill is more in respect of

the patent—that js the mother word

of this Patents Bill—this should have

been introduced by the Minister of
Scientific Research, But since this Bill
has been introduced by the Minister
of Industry, I feel, the slant Las been
given more towards industry and,
therefore, fo big business magnates,
than to the knowledge of patents, the
invenlions and other things. That s
what I would observe at the very
outset.

Coming to the clauses, the clauses
are of different rays. It all depends
upon the colour of the spectacles. 1t
it ia blue, the rays will be blue; if it
is white, the rays will be white and
if the rays are allowed to pass through
the column of water, it will be &
spectrum having seven colours in &
Similarly, there are all the detalls
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about it. What T want to say in nut-
ahell is this. We have seen at least
some advancement towards the huwnan
values and other things from Avadi
to Bubhanegshwar— fg&n@Er § ar

9 ®W T g Similarly,
there should have been some objeclive
view taken about these things from
1911 to 1865. This is a country which
is not to be compared in respect of
development of industry and other
things with the countries of Europe
and other countries. When this Bill
bas been attempted to be prepared or
introduced on the basis of an impor-
tant report that has been submitted
what I would have expected is that
much weightage should have been
given to these two things. Firstly,
the Government should have made
some provisions in the Bill for attract-
ing the people with initiative 1o come
forward and to materialise their in-
ventive initiative so that some inven-
tion can be made over there. Second.-
ly, this binding that a particular pro-
duct cannot be patented only because
within so many specified years some
production cannot be made in line
with the processes patented so far is
quite wrong because there it comes to
be 8 commercial attempt and the real
perspective of the whole thing is lost.

Again, I want to Ilmpress upon the
Ministry one more thing. e have
got foreign collaborations im respect
of medicines which we require so
much. Everywhere we fing that the
foreign collaboration iz 49 per cent
and 51 per cent is our share. But what
about .the know-how portion of it
In bow many cases has the know-how
portion of it been taken over by us?
How long should it take to come to
that stage? As most of the hon.
Members have pointed, the total cost
of the ingredienty is in a negligible,
microscopic, percentage as compared
to the total production cost levied on
the product itself. What I want to
know from the Ministry is as to what
attempts they are going to make—are
they going to introduce a separate
legislation or to amend this in future
or to amend it here and now?—s0 as
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to m‘e‘lh! know-how easily avail-
able to our people by the ways and
means as the Ministry might deem Mt
to be adopted.

The restrictions should be relaxed
in respect of patenting of medicines
ang other things. The Ministey of
Industries knows much better as to
how it could be done for the better-
ment of our country.

It may also happen like this. It
a question of research; il is 8 question
of availability of the ingredients for
research; il is a question of initiative
and urge for research. So it may be
an accidental coincidence that another
research student might as well flad
out the same processes, but then the
embargoes in the clauses of this Bl
prevent him from getting it patented
because the processes of the gne which
is plready patented and the proccsses
which the other student has found out
are almost similar. So this should be
kept in view. This will give an impetus
to the scientists of our country, a poor
country, ang I expect that something
will be done in this direction.

In respect of the terms of patent and
other things, i.e., clauses 53 and B8,
the other members have spoken st
great length. 1 have also said at the
very beginning that 1 do not want to
go into the details of clauseg .since
I fundamentally differ from the very
principle on which this Bill has been
introduced.

We have also to take into ncrount
the fact that our country is under-
developed; the scientists do not get
much opportunities and we have te
depeng fundamentally on foreign col-
laboration. We are today about 47
crores of people and the Mycin group
of medicines cannot reach all of them.
From the hospitals and dispensaries,
the medicines go to only MPs, MLAs
and high officials and not to ordinary
clerks or villugers or typlsts or peons
or agrarian workers. This is due to
the fact that the cost of production
is very high. Either the Government
should say that in each of the free
dispensaries this Mycin group of medi-
cines will be available or thry mus
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make an attempt to find out the know.
how to produce similar medicines for
application in g mass scale. I am not

wifew wife 39 7 ofosw fear & W
g wfaey & g&sr o wv wfar

_a specia'ist in commerce nor am I a
specialist in sclentific research, but as
an ordinary layman I give you the re-
action of the gencral mass who arc
deprived of the amenities. Thereforc,
I solicit through you the Minister of
Industries to find out ways and means
of making this know-how available,
80 that the country may be benefited
by that. I have nothing more to add
and I beg of the Minister to re-orient
the provisions of the Bill in such a
way as fo suit the circumstances of
the country and the society and also
to suit the pledges the ruling Party
has taken from Avadi to Bhubanesh-
war for running the Government.
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TETE § | §W WS ¥ FAT ORI
¥t fifs ¥ 1 of@wdy o o g
ot grar wrfew 1 & g am A wE A
W §=T ¥ %g %7 § (¥ gwre agi A
frir amafew g—fomat 2w & agw
T qGET —IAN T wafugt
wrf w1 g frer g o f o
grr ST e o7 £t At 0 & ag
gem Zav g v & s g e
fie o wiwfgar gart 3w ¥ & I
& At H wEemETS § g
fire amd Wit @@ am € wifow @ fiw
% ohfugi ¥7 & w7 oW § ¥ 6w
o ¥¥ a i fir ¥ @ oam e
ww var 9w & g wafagi e
AT A W E1 ) W ATE W
arc ¥ = ¥ wrfge o Wi oy ot
EE g WA g qM F o oy
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SETT #T FATH A WY I SEAAT w1,
faawr arErT 4ZE 2, TAWT ART
'Il'f'iﬂ? o w0

mF qrt AF 1@ faaw # W wg
& s 43w A ¥ gy qETe faar fE
agi a% Foifres " §, o e A
N FEW I A WEE F W
wfewre faar w8, 18 st a4/t &
* vxd oz wwwat § e for et &
amfes & fafaw wfewd &1 sw@
A—izz wezA Wi fafaw o E—
fag o7 gaw gafzrg s §, T H
aary a1 & fam safer w1 359 T
A% aT w AT AT afgy, dan gR
9T §t 3% A A awar & 1 gEfag
W W e W fwH e g
arfge | a0 a7 Tam mar § fe s
&K weeTe ®oAToRT & wirerd
¥ ATy § @F AW & 9T F afawg
feiy oy § e amfow %1 ag ga
Y g A e gmer gréerE ar gfm
o am B oA

o AT g az v ¢ e 1011
¥ T @Al 9w & ¥ ay gemee
T o &, Ffew foe o @i 9w
afrardt ot 9¢ v A fer ma
faer & & it frs fira § fir fest
wfer w1 o §ame w2 IEwT AT Ot
wit Y Faeet arfgg oife o sa%
QTETT T MR ¥ &% 1 & at wEwa
i fe g aw fadfodl w1 ampew 8,
R W gfeed @@ v ¥ aro
 weft § SR vEb WmETC 9T gEnt
W ¥ wmyEm w@ § o7 9T WR
¥9 gfoavw war arfgn, s Ad
& wfgwrc wifar a9y av & fog gt
wfgw 1| o Fw difig gwn & w=e
AW I g AT ®Y AT 94 O 9%
i Tife ot gEer AW fdwt ¥
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T WY TE TTH GO W T g
wifew ot o fawr & 78 w=2w I3
arfge | foiie w7 3@ @I &
Ty Ffewmr g wfeo o v &
HTAATE! WG SqATYT ATAT WA
¥ fy 2w =t warf o\7 2w &7 A
T AW T W I A WE, WX
Iuk A & bt W Arfear & 39 9
sfas B |

o #TT gAT W fawg § Ay
a7 fias Az FA H o TET & 4
agi 5 faw o7 favig At o0 w™=
T wifgy e &8 ® a0 dan 7 &
fw firdt =fer w1 93 w1 a9 @
gve faar oy fe 3z wda & fag
amwfae grar @, Hfew g
wifgy i a1 &1 3w wiewre w1 a<h-
FI KT X AT IH FH K FIEIC

ot fmr mar | ot e o A€ o
% fax ¥ § 3R oft W oW
e faar A 7 faar gw fgq o
#fer wre T F aro o o
&1 #ATAT ATE AT A Fardwi & v
wwr T o Srfit wife e § ooy
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[sft 74 v )

0 TR gAY IW T Wi shm
IR Gl e el 0 e
AT AET AT WAl | gETT wEW
W T I5AT Aifge fF g amewtawx
€ AR ag Tt W Amer @1 AR
WTTH F AWAT ' WIT OO
og Wt dET 1 7-18 @ B A
T & a1 o) A @ § S
W N ¥ 9% 919 % fgwm ¥ A
W@ § 91 ¥ fem s o g
wfrwrz gom Wi firerd weqome  gw A
T IT F 4B T AN wvow fem
oW XA W § W F wwT @
¥ g9 T 99 @ 7Y W 5@ ANK
e TR fo g 3 0 e T
wafaw o & 70 73 geTx ¥ § fe
¥z faa & gwima 9 9w Wt fae
fFm oo @t o wmER W faan
sy gt fe adft o wefom @
forrer xer aw & Wi ST SET
g & W g v & 9 e
A aeqy § T qr Al W fomm gt }
gz ¥ ow frar mm @ oag T
w9t gy § TR W 37 w1 ogEd
AT 9T R E T § A9 aife g
€ W ¥ 59 gl w1 T wow gt
W W & grm e tm ¥ e g
wwaT § W aw & ArET 3 g e
a1 o g fw gw fadwi & ¥ @
sl gro @) wiww gren § 99 %) 2N
UF wva & 1| Afe v g7 T
Wy aft g¥ W oy smTon fadnw
WsrAra s A @y
oot oY ¥ g &7 fadet § o amat
I ¥ ART GATE T@T § AT § 99 9
Lago ok eitic pEcikroif]

Dr. M. 5. Aney (Nagpur): I only
want to make a few observations on
this Bill which is to be referred to
a Joint Committee. My attempt will
be to say somcthing that may be of
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use or guidance to the Joint Commid-
tee in discussing this Bil and pre-
paring their report.

As has been stated in the Statement
of Objects and Reasons, the present
Act has failed in certain respects in
achieving its main object. Though the
old Act has been there on the statute-
book for a long time, it has failed in
certain respects. Now, what are the
directions in which it has failed? We
find from the Statement of Objects
and Reasons:

“Although the Act hag been in
in force for a very long period,
it has not achieved its main pur-
pose of stimulating inventions
emong Indians and encouraging
the development and exploitation
of new inventions for industrial
progress in this country.”.

This is the first test. While looking st
this Bill, the test which the Members
of the Joint Committee should apply
is this, namely how far the new pro-
visions introduced in this Bill are cal-
culated to serve these objects which
the old Act has failed to achlevs,
namely whether they are likely to
stimulate: inventions among Indians
and secondly whether they encourage
the development and exploitution of
new inventions for the industrial pro-
gress of the country. It has been
admitted that among those who are
patentees ynder the existing condi-
tions, nearly 80 per cent gre forelg-
ners. If patents in India are to be
of advantage to the patentees then
it is patent now from this very figure
that the advantage has gone to the
foreigners and not to persons of thix
country. The first attempt, therefore,
should be to find out how for the pre-
sent Bill differs from the old Act in
discouraging foreigners to get patent
and encouraging Indians to take
patents here. That should be the
main line along which the examina-
tion of the provisions of the Bill
should be made.

Having said that, 1 turn to the

second test which has been mentioned
here. It has been stated that this
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Bill is the result of several inquiries
and reports submitted by those per-
sons who made the inguiries. The
main report is the one presented by
Shri N. Rajagopala Ayyangar. It is
state that this Bill is based mainly
on the recommendations contained in
that comprehensive report. So I would
particularly request the members of
the Joint Committee to see in what res-
2ects the prezent Bill differs from the
recommendations made in that report,
and whether thcre are any good
grounds for belleving that these
recommendations which are embodied
here and which constitute a departure
from those recommendations are in
effect more encouraging in the direc-
tions to which reference has been
made in the statement of objects and
reasons. That should be another cheek.

1 find from a statement supplied to
me by one of those who are engaged
in this business that there are several
points in which the recommendaions of
the Ayyangar Committee have been
departed from in the Bill. The memo-
randum tries to make out that these
departures are not necessarily to the
advantage of Indian inventors at all.
That is another point I wish to bring
to the notice of the Joint Committee.

Then there is another thing. It is
admitted here that many times it has
been found that a patentee has so
worked his patent right that ultimately
it has operated tn the prejudice of
people here. Whether this aspect has
been taken care of in the provisions
of the Bill should be examined. The
provisions dealing with that aspect
should be carefully examined and, if
found necessary, rectified. Of course,
the powers of the Controller and the
period of validity of patents—all these
are matters relevant to the considera.
tion of thiz aspect of the matter.

As regards the period of validity of
patents it is fixed as 10 years under
cl. 53. This has been shown to be very
inadequate for the patentee to make
the most of the patent. 1 do not want
to po into detalls because, in the first
place, T am not a businessman and have
not dealt with this matter. Thig is the
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first timl *h:t 1 have received a repre-
sentation on this point. So [ do not
rely upon that complaint also, But 1
would request the Committee to care-
fully examine those things from the
practical point of view ruther than go
merely on theoretical . considerations.
The criterion should be: are India's
interests going to be furthered by the
provisions now contemplated or are we
going to continue under the old con-
ditions under the same provisions, the
spirit remaining the same though the
words and clauses may be different?
If the Committee did something in that
direction, I believe it would be doing &
Breal service to the country, because
we are entering upon an industrial
age. After all, the future of India will
depend upon how our industries gre
encouraged and how they will pros-
per. In this connection, the encourage-
ment given by Government in that
direction constitute the most vital ele-
ment in that progress. Qur future
depends upon our industrial as well as
agricultural prosperity. So this is one
of the essential weapons in the hands
of government to encourage Indian
industry in an indigenous way so
that our invenlors and research
workers receive encouragement and
not the foreigners. I hope the Mem-
bers of the Joint Commission will go
into this aspect in a'l its details and
sec how far the Bill meets that re-
quirement. If they do that T am sure
they will come to the right conclusions
and their report will be of great ad-
vantage to the House and the country.

Shri D. C. Sharma (Gurdaspur): As
one goes through this Bill, one feels a
great deal of happiness and also .
great deal of elation. Though one feels
that this Bill should have been brought
in earlier, it is good that we are hav-
ing it in the year 1085,

Of course, this Bil] has gone through
the usual kinds of processes to which
all Bills are subjected. There are
amending Bills, there are inquiry com-
mittees, there are departmental com-
mittees; there are commitiees which
may be called inter-ministerial com-
mitiees This Bilj has alse been
through all those committees and we
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have here the results of the joint deli-
berations of those bodies. But what
will you think of a Bill brought before
this House by g Ministry which has a
corrigenda consisting of T pages? Who
is reponsible for those mistakes? Who
has dealt with that matter? Who has
been liable ty make all these errors
of spellings, punctuation and other
things? I think this Bill shows what
kind of slackness has crept into the
working of our Ministries. Shri T. N.
Singh, who was himself a proof reader
at one time, and who has managed and
published a newspaper at one time, has
not been able to see to it that such
things do not make the beauty of 5 Bill
from which free India cxpects g great
deal. [ hope this remerk of mine will
be taken into account when Bills are
broupght before this House in future.
We are tired of these corrigenda. We
are fed up with these correction slips
whiciy say that ‘we have made a mis-
take here and a mistake there. I think
if this kind of thing creeps into a book
ang it is presented to the department
of Education in any part of India, it
will be thrown into the waste paper
‘basket. But here we Members of
Parliament are being treated to a king
of feast of mistakes.

' Shrl Sheo Narain (Bansi): Mem-
bers are here to correct the law.

Shri D, C, Sharma; You have not
yet passed your law examination. After
having attempted so many times, you
were lucky lo have passed the B.A.
examination. When you pass your law
examination you can do whatever you
like.

One thing that makes me happy is
this. We want to achicve the purpose
of stimulating inventions. Thig makes
my heart glad. There are two coun-
tries in the world where inventors are
reapected and honoured and where
everyone tries to improve upon what
exists. My couniry, unfortunately, is
a country of t-aditionalism and experi-
ment, 89 per cent traditionalism and 1
per cent experiment. But 1 believe
that if this Blll is implemented in the
right way, my country will also have
inventors all along the line, inventors
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in every field of human endeavour, in-
venilors who can change the face of
this country. Iwant a Luther Burbank
who can change the face of agriculture
here. I want an Edison in this country
who can give us mechanical inventions,
I want some other types of inventors
in this country who can make us do
better things in a better way and in
a very short time. But how are we
going to dp that? 1Is the Controller
of this organisation going to stimulate
inventions?  Will the Controller be
able to pick up the inventive talent in
this country? Shall we be able to give
a fillip to this kind of talent in this
country? Certainly not. I think the
only thing we can do is to protect them
whenever some invention has been
made or some inventor as come in
the fleld. T want to know from the
hon. Minister, who himself i3 an
inventor of many things. . .

Shri T. N, Singh: No.

Shri D. C. Sharma: . . what
efforts he is going to make in order to
stimulate invention. There ghould

have been something in this Bill to
make inventions g profitable, a lucra-
tive, an honoured and respected pro-
fession in this country.

In the Ministry of Education we
have instituted something which is
called the Search for Scientific Taiest,
1 am very happy about it. Of course
that search for scientific talent has
come to be equated with an examina-
tion in science, and as a result of that
examination, we pick up the sclentifie
talent in this country. Well sowe-
thing is better than nothing, but I
want tn know how these inventions
are going to be stimulated, I know
that you will encourage development
and exploitation of these invenuuns, I
know that purpose is there in this Bill,
but there is nothing, as I said, in this
Bill which will encourage peopls to
invent. Therefore, I would say it is
not a Patents Bill which encourages
people tp invent things. 1 think the
the Patents Bill will act as a damper
on this inventive skill of peopl:, the
Patents Bill will be a kind of dust
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which smothers the fire of inventivn 1
people.

An Hon. Member: Question,

Shri D. C. Sharma: It is a question
which need not be answered because
the questioner does not know what 1
am talking about.

S0, some provision should be made
in this Bill, some money out of 1he
fund which will accrue as a result of
the working of this Bill should be set
apart for discovering new inoventive
talent in this country, as we are trying
to fird out new scicntifle taientl w this
country.

How is it that we are using the same
razor blade in the villages which my
grandfather used. Of course, I love
that blade, that cut-throat kind of
blade, and I wish I could cut the
throats of some of my friends, not here
but elsewhere, but still I love thut =ut-
throat kind of razor, but 1 ask you a
question, Have we been able to do
anything? The same old plough, the
same old harrow, though the toaus are
now different under the harrow.
Therefore, [ would say tha* there
should be a deflnite provizion 1n this
Bill to encourage the discovery of
new, young, youthful, inventive talent
in this country, and some part of the
fund that accrues to Governmert from
this Bill should be set apart for this
purpose. How should this be Jdunc?
The Government of India is not so
meagre in thinking power that it
cannot find ways and means 1o do that.

It has been said that this Bill will
apply to food. What kind of food, I
ask you. According to the defnition
clause,
any subsl
intended for the use of, or capable
of being used by, babies, invallds
or conva'escents as an articls of
food or drink. . ."

oy "

1 ask you one question. What are
those foods which are used for bables
in this country, what are those foods

AGRAHAYANA 2, 1887 (SAKA)

Patents Bill 3430

2t

which are used by invalids w this
country, what are those foods which
are used by convalescents in this
country? I do not think our cuuntry
has produced any kind of food except-
ing the quack kind of food, about
which I see so many advertisements in
the papers. In all these different cate-
gories of food, our country has been
deficient, and we are going only to
do this, that we take the patent from
some other country and make it our
own, or give the rights of patent to
some kind of food which is gsub-
standard or below the normal standard
or below the nuiritive value which
we require of it. I do not know what
is going to happen in this country. At
least I need food of this kind some-
times, and so do other pcople, bul
where are these foods? What are we
going to do to produce this kind of
food for babies, invalids and con-
valescenis. You wlill say we have
the Glaxo and other things. What are
they? They are only cheap imitations
of the kind of food which are gvall-
able in other countries. You have got
to relate the food which |3 going to
be patented under this law to the
conditions, to the environments, to the
climate and to the pockets of the
countrymen of this free India,

Shri Shinkre (Marmagoa): Which
part of the country? We have varl-
ous climates?

Bhri D. C. Bharma: The whole of
India. If you do so, I think this Clause
will become real, but if you do not
do so, I am sure that this will be
having a kind of fictitious worth.

Then it says:

“invention’ means any new and
useful—

(i) art, process, method or manner
of manufacture. . ."

1 think the only kind of art, process,
method or manner of manufscture we
have discoverad so far In this country
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—and that also 1 doubt if il is our
own—is the art, process, method or
manufacture of soaps. I see such glit-
tering advertisements about all kinds
of soap in the papers. I think the only
thing where our manufacturing pro-
cess has succeeded, whether on account
of indigenous efforts or on account of
the efforts of other countrics, is the
manufacture of scap. Sometimes 1
alsu read about different kinds of
creams, but I wonder whether these
creams belong to our country, or they
have come from some other country.

What are the processes of manufac-
ture which we are going to stimula‘e?
We want to manufacture tanks, we
want to manufacture supersonic aero-
planes, we want to manufacture new
kinds of ploughs and harrows. How
are we going to patent the art and
process and method of manufacturing
al] these things, machines, apparatuses
and other articles?

1 used to feel very happy when 1
was told that we were manufacturing
bicycles, when I was told thal we
were manufacturing scooters. My
heart jumped with delight when 1 was
told that we were manufacturing
sewing machines. If you look at the
reality of these things you will find
that most of these things are assembl-
ed here. T know of some cycle-manu-
facturing factories; they are big names
in the trade. But they are mecrely
assembly plants. When we put gques-
tions on the floor of the House and
ask what is the indigenous content in
them, it is said ‘80 per cent’. If you
compute the price of that 80 per cent
and compare it with the price of the
20 per cent which is imported, you will
find that the price of the imported
component is very very high and the
price of what we manufacture here
which is called the indigenous content
is very very low. Therefore, so far
a8 these machines are concerned 1
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think we moy be making some head-
way, but we have not made much
headway.

And then medicines and drugs. 1
shiver with fear when I find that they
are going to patent medicines and
drugs. Of course, if something is
manufacured by the Antibiotic Fac-
tory, Pimpri 1 do not mind that; but
I know what is happening in the fiuld
of drugs. The USA ig thought to be
a great country—and it is a great coun-
try—ang some years back therc was an
exhibition held by the great doclors
of USA in New York. And along with
that exhibition there was another gxhi-
bition by “doctors’ who had no medical
degrees and whom | can call as quacks.
Sir, more people went to the exhibi-
tion arranged by these quacks than to
the exhibition arranged by the highly-
qualified doctors with high degrecs
from great universities of the world
and great universities of USA. We
are talking of X-rays, but if the Minis-
ter for Industrics had gone there and
seen that exhibition grranged by these
great doctors, he would have come
across something which is greater than
‘X-ray, namely the Z-ray.

An Hon. Member: Death-ray?

Shri D. C. Sharma: Z rey—-
A, B,C,D. . . Z If you do pot
know the alphabet, what can 1 do?

Sir, what 1 was submitting was that
we have to proceed very cautiously
about patenting medicines and about
patenting drugs. Already the market
is flooded with these things, and 1 hope
that these patents will be granted with
the utmost care. Of course, the words
“medicine” and “drug” have been
defined with the utmost care that the
Ministry can bestow upon the difini-
tion of anything. But | would like to
suggest to the hon.  Minister that
there must he provision in it not only
for drugs and medicines which are
used by allopathic doctors. There
should be at least four categories of
medicines and drugs, and we have got
to take care of those categories: medi-
cines and drugs which are of use ‘o
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allopathic doctors, medicines and
drugs which are of use to homoecpa-
thie doctors, medicines and drugs
which are of use to naturopaths

Shri U. M. Trivedl (Mandsaur):
They have no drugs.

8hri D. C. 8harma: They have also.
You have not undergone that treatment
.28 I have undergone.

And then medicines and drugs
which are of use to ayurvedic practi-
tioners gr unani practitioners. We
ghould not lump all thes: together.
We are killing the lniliative of the
petople by going whole hog in favour
of modern medicine. George Bernard
Shaw said that modern medicine is a
quackery of the highest order, and I
believe to some extent in that, But
I  believe that these four categories
must be defined, and you must make
provision: for them so that our peo-
ple who can invent certain things in
the syurvedic field or the unani feld
or the homocopathie field also can
have the benefit of this,

Sir, one more point and I have
done. Ang it is about this Control-
ler. We are creating new empires in
this country, We tried to dp away
with the five hundred and odd States
in India created by the British Em-
pire. But now we wure creating new
empires, new States, new kingdomas;
and T can te!l you that the Controller
under this Patents Act is going to be
not a Raja of a small State but a
Maharaja of a big State. (An Hom.
Member: An Emperor). He has been
given all kinds of powers, eivil
powers and all kinds of powers. I
would say that absolute power cor-
rupts people absolutely, and I would
request the hon. Minister—who, thank
God, has started now wvlelding mome
kind of power—that he should see
to it that the powecrs of this Control-
ler are truly mirimised and that he
is not given legislative powers, re-
gistration powers, punitive powers,
judicial powers, sang all these kinds
of powers 1 think you cannot find &
human being who can exercise all
these powers. Where Is that human
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being? You will have to find some
avatar to be able to exercise all
these powers judiciously. The days
of rishis and avatars have gone
Therefore you cannot have a control-
ler, a big-bellied controller, who will
one day sit as a judge, another day
sit as a registrar, the third day sit as
an assessor of inventions, the fourth
day sit In some other capacity. I have
known of gods who have got two
faces, I have known of gods who
have three faces, but this Controller
is going to be a many-faced god. Sir,
I dread to think of a many faced god.
I would therefore say that the Minis-
try should see to it that the powers
of clvil court which have been given
to this Controller are withdrawn from
him, because 1 know the Controller
is so much blessed with powers that
he will not be able to exerclse those
civil-court powers judiciously in the
best interests of the country.

Mo wrm wrivye Wifigan (Fidamare):
e wEET, FATT AW H §T WeW OF
gy & argT gy ot & e ag {ofrofedi
w1 wrewr § ot Awtandr w1 wvwer
§, wu s §3 47 o w1
WWAT & U1 A AT THA FAET T WY
qr e & IA AT K g wwar
& forr ot avdafoe w71 atal § 1 XW
firr & guer § e a7 aw §3 any
g wrfr & wfed fo ©F 97 wrfee
L A ook fo ks AR
toxfe SWE | IR ITE
aredr # qaet formaa A o wvd §
fir fegeama fra™ myreg 291 § wifa-
o0l AT Amifaw e € mmEd #
wga & wwAT T p, wrr gfea @
Y T FWX T | TafAl gEET
#ra gferai & 21 § 1 0w i arfaceTe
.ﬁ.{fqa-_ gy wifges e ¥ gfez
¥ 0w ETY WE ¥ zfiz B dx
oy fadfagi o gfir & 0 & et
gfer weiy fadfed’ & &1 7 ok
LU S
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& oret A 7 wg wwar § Afed
W NI @I foo @
&t wT G § wrAAl W, v &
wTT 10 ¥ 15 4w A §B & AW
& 340 quaT § 39 w1, 97 AT QiEwTT
ey H @ feEwW & s omar
T AWogdE wAET N A e ¢ e
faa fesr ot ®1q7 ¥ o
& 3T s d@r owAT @ IW
qg W17 & S@T § 4 AL | gH
Ay AFE A F A qr al i &
Az F AR O g A ¥ B
art & & w4 TEAE | AT O T2
ar IRTE AR | ¥ ;TR Tq A
i & faly gaa §ar waf fear s €
4% & fadr a7 QR TS
uw ¥ ¥ fggeata & wigafa ang-
fafes T3 @t ¥ | IFA A= fE
a8 I A (oA T | aw Tl o
far @ 1 7@ 97 ¥ A0 qRIEA @
AM wEAT qr ) Kr sw v wz W
“glemt” amw 7 2aAr | “fgr” @A)
Iqat A1g “fex" v @ Afed
wdr 7% 43 g caw fay #if dan
agy fgat | &7 & &7 50 AT 60 FATL
a1 qgx fagar srfgy av wife §
“fgee’’ s TANMET A7 | SAEATH A
st wray A4 § Ffw agfew
ATy wAETY 9X WY I A A2z
*1 §ar 7ff fagr \ ag & St wgEw
Y TTAAT ATEAT | TAE A WA
awaw §

MAFTz a0 I H A qF
ax & oft ata 9 g 3w gwan
* qrad § 1% ot o § o
Wi fowet @t & 1 & gw foht @
faara faa &7 § 1| WY a% @9 &N
7 ¥ fadt 1 5% g 7 T3T A
wTarg ) Tew & 8 g § f i
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afmftamadafmw s o1 6 Gy
1 THATT AT R ) Tl 9T oY gw
qz feafesr &1 7ft 737 g fow &
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MOTION RE: ANNUAL REPORT
OF LIFE INSURANCE CORPO-
RATION OF INDIA

Dr, L. M, Singhvi (Jodhpur): I
beg to move the following:

“That this House takes note of
the Annual Report of the Life
Insurance Corporation of India
for the year ended 3lst March,
1964, along with the wudited Ac-
counts, laid on the Table of the
House on the 18th  February,
1965."

Mr. Deputy-Speaker, Sir, before I
commence my observations, 1 would
like to take emphatic exception to the
absen~e of the hon. Finance Minister
whose duty is really to come  and
reply to this debate. I had the pri-
wvilege to initiate a discussion on the
report and accounts of the LIC on
the 5th September, 1963. When I
initiated that discussion in it was the
first time the LIC report was dis-
cussed on the floor of this House. At
that time, Shrl T. T. Krishnamacharl,
the hon. Finance Minister, who repli-
ed to the debate said that so far as LIC
was concerned, he considered it a
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University (8t.)
somewhat unpleasant subject and that
he suffered from amnesia jn respect
of it. 1 would have thought that
these 28 months which have clapsed
would have enableg him to recover
from his amnesia. His absence today
appears to be an instance of sclective
inattention rather than of amensia; if
he has recovered from his amnesia, as
I hops the has, we would have ex-
pected him to be presenl here tp lis-
ten to the debate and to reply to it.

Since I initiated the discussion last
in 1963, in this House, we have receiv-
ed tho report of the Committee on
Puhlic Undertakings which contains a
wealth of information. This report
furnishes its conclusions and recoms-
mendations which should serve as the
basis for the discussion today in the
House. If I am permitted to say so,
the report of the Public Undertakings
Committee on the LIC has confirmed
each one of the conclusions T had put
forward before this House in 1963,
and has imparted to those views T had
expressed in 1963 the stamp of its au-
thority which is pre-cminent indeed.

Let us ficst take the volume of busi-
ness. In 1950, the Corporation had
drawn up a five-ycar plan for deve-
loping its business, and had fixed a
target of Rs. 1,000 crores of husiness
which was tp be achieved by 1963,
On the 6th August, 1959, the then Fin-
ance Minister had stated that reaching
a figure of Rs. 1.000 crores in five
years was a good ambition for the
carporation, but he felt that  this
could even be bettered. Unfortunately,
however, the target and the claim of
the Finance Minister were to be v he’
ly belicd. In the year 1963-64 the
target of Rs. 1,000 crores was hastily
abandoned as unrealistic and was re-
fixed at Rs, 750 crores. The _target
for 1964-65 has been fixed accordingly
at Rs. 80780 crores. I should like to
invite the attention of this august
House to the observations of the Com-
mittee on Public Undertakings on the
manner in which these targets are
fixed and what they leave to be de-
sired. This is what the Committee
say:
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“The Commiltec are constrain-
ed to obscrve that the Corpora-
tion has not been fixing its tar-
get on a scientific basis. There is
immense potential for expansion
of the life insurance business if
one compares the ratio of life in-
surance business {o national in-

come in India with the other
couniries.”
“According lo one source, in

India, the rotio of total life in-
surance business in force on 3lst
March, 1963 to the national in-
come was hardly 205 per cent,
whereas it was 172 per cent in
Canada, 142 per cent in the Unit-
ed States, 50 per cent in Japan
and 67 per cent in the UK. The
Corperation  should, therefore,
while fixing the targets for a
year, not only take the past per-
formance into accounit, but also
cxamine what has becen the rise
in the savings of the people and
wha! proportion thereof ought
to bg aimed at”

The Committee has gone on to review
the performance of the LIC in the
context of these targets and has come
to the conclusion that even the mo-
dest annual targets fixed by the Cor-
poration during the last four years
have not been achieved in practice.
The committee have given the follow-
ing table:

{R&. in erores)

New Husiness New Business

Year
target Written
1560 525.00 497.54
1,61 655.00 6oB.B2
1-1-1962 to
31-3-14%3 875.00 745.96
1961-64 750.00 T02.52

The Committee has come to the con-
clusion that this is a clear evidence
of the lack of vigour in the present
organisation of the Corporation, But
at the same time, the Commlttee felt
that the Corporation should review
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thp manner in which business ls can-
vassed with a view to effecting ime
provements therein.

I feel these remarks of the Commit=
tee on Public Undertakings firstly on
the manner in which the targets are
fixed and secondly the manner in
which the actual performance  has
follen far short of even the modest
targels is a wvote of no-confidence on
its working, The conclusion that we
reach inescapably is that life insu-
rance business has become very flab-
by and stagnant in the hands of this
Corporution, this mammoth and
monolithic Corporation, 1f quantita-
tive performance has fullen short of
expctations, the qualitative perfor-
mance is positively distressing, if not
alarming. The reasonz for thiz are
many and complex. The main ex-
planation for the absence of qualita-
tive performance is the very Tow
standard of scrvice given by the LIC,
It is reflected in the chronic lapse
ratio.

Considering this matter of the very
large lapse ratio in the working of
the LIC, the Commiltce on Public
Undertakings has made wvery porti-
nent observations. They have point-
ed out that whereas the lapse ratio
in 1855 was 7.6 per cent, in 1830 it
had gone up to the very high figure of
9.10 per cent. n 1857, 1958 and 1850
it had been of the order of 6.4, 5.1
and 6 per cent respectively. In 1860
it again increased to 8.8 per cent. It
was of the order of 7 per cent in 1061,
From 1-1-62 to 31-3-63 it was 8.1 per
cent and from 1863 to 1864 it was
8.2 per cent. Thi= was confirmed also
by the report which is under discus-
sion in the House today. This is a
very distressing fact which charac-
teriscs the working of the LIC today.
A close study of the lapses would
show that roughly for every 2 new
policies which are brought on the
book by LIC they lose I policy. This
is a staggering and most disquieting
feature indeed. Connected with this
{s the year-end rush of business
which continues in more or less the
same fashion. [ had pointed this out
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in my speech in 1963, but nothing
seems to have been done in this re-
gard.

I would like to draw the altention
of the House to the Supreme impor-
tance of considering the gquestion of
the revision of premia rates, To this
matter, I had drawn the attention of
the House in my speech on 5th Sep-
tember, 1963. I will quote in extenso
from that speech, because it covers
the entire ground—the argumenits and
the neglect of the government and
the Corporation in this respect:

“The recent valuations have in-
dicated that mortality experience
hag been much better than what
was assumed at the time the LIC
procecded to compute the rates
of premia. We are, therefore,
entitled Lo expect and indeed to
demand that the question of re-
vising premium rates should be
considered in  all earnestness.
How long does the administra-
tion propose 1o dodge, ditch or
delay this  matter? 1 should
illustrate how evasive the  ad-
ministration can be in such mat-
ters. ©On the 28th August, 1983,
the Chairman made a statement
in Calcutta that any decision to
revise premia rateg should not be
taken in & hurry, that the Corpo-
ration insures lives of policy-
holders for generations and a
decision could only be taken in
the light of adequate statistical
experience, The statement 1{s
certainly umexceptionable, 1
hope the LIC does not take
generations to arrive at this de-
cision. What is standing in the
way of coming to a decision in
this matter? No excuse as lame or
legless should be permitted by
the Government to come in the
way of opening the question in
all earmestness. .

1 had clited on that occasion several
questions raised in this House and the
other House in respect of this all-im-
portant matter. We were told time
end again that this matter would be
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considered in due course. As early
as 1961, we were told that an early
decision would be taken. Once again
the “due course” mentality seems to
have enveloped the capability of the
Corporation to act in this matter in
complete inertia. I do not under-
stand what justification the Corpora-
tion pnow has for not attempting to
undertake a revision of the premia
rates, which as you know, Sir, are
based on actuarial  investigations
made betwepn 1925 ang 1835. Hardly
anyone in this country or in the
House would deny that mortality
rates have undergone a complete and
radical transformation. Why then is
it not possible for the LIC to under-
take a revision of the premia rates?
The high and unattractive premia
rates are largely responsible for the
tardy growth of insurance business
in this country. This was a matter
which was covered by a recommen-
dation of the Estimates Committec,
This is again a matter which is cover-
ed by the recommendation of  the
Committee on Public Undertakings.
I cannot understand why the recom-
mendations of these augusy commit-
tees are shelved, postponed and a deaf
ear and blind eye are turned to them.
How can the Corporation, and on be=
half of the Corporation the Minister,
justify this kind of calculated in-
difference and this attitude which can
best be characterised as that of Rip
Van Winkle who refuses to wake up
to the realities of the sitution?

I would like to know whether the
Corporation has considered the possi-
bility of re-introducing the salary
savings scheme and the question of
providing more incentlves under that
scheme. This is also covered by the
recommendation of the Committee on
Public Undertakings. What has hap-
to the renlities of the situation?

The Minister of Planning (Shri B.
R, Bhagat): What schame is the hom.
Member referring to?

Pr. L. M. Singhvi: 1 'uuhrrln;
to the smlary savings schame.
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hon. Minister will find that on page 18
of the Report of the Committee on
Public Undertakings. This matter is
discussed there and a positive recom-
mendation iz made by the Commitiee
on Public Undertakings.

1 would now like to turn briefly to
the organisationa] aspect of the Life
Ingurance Corporation, I am glad
that since I initiated the discussion
last the accountability to Parliament
has been further strengthened by the
conatitution by Parliament of the
Committee on Public Undertakings.
The fundamental conception is that
autonomy of the corporation should
be reconciled with the accountability
of the corporation to Purliament, and
arising from this is the central ques-
tion that the autonomy of the corpo-
ration should not be made a cloak for
muking it a sheltered pocket of put-
ronage for the Government. This is
what appears 1o be happening in a

very insidious and, slow way. The
corporation device which 1 consider
1g I most vital] and significant
o the whole range of our
ceonnmic development  has  becn
diluted, hag been somewhat misused,

and it geems that while the corpora-
tions in the name of auntonomy are
less and less accountable to Parlia-

ment, they arg morce and more res-
ponsive to such  pressures as the
ministers mav seek 1o exercise on

them. [ would also like to refer to
the fact thay these corporations have
often tended to detract from the au-
thority and the dignity of Parlmment.
Many are the examples, in fact, of
this kind of phenomenon, which 1
deplore in the strongest possible
terms. [ would like to cite one exa-
mple—it is to be found on page 32 of
the report of the Committee gn Pub-
lic Undertakings.

“In this connection, the Comn-
mittee notice that a suggestion
was made by the Estimates Com-
mittee in 1960 that the Corpora-
tion should collect the various
minutes relating to the procedure

2, 1887% (SAKA)  Report of
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of the Investment Committee
lo serve as a ready guide to the
Members of the Committee,
This recommendations has not yet
been implemented.  The Commit-
tee would urge that the Corpora-
tion should at least collect the
aforesaid minutes and frame the
Rules of Procedure for the In-
vestment Committee as required
under Regulation 23(ii) of the
Regulations.”

3450

This report of the Committey on
Public Undertukings was submitted
to this House in Maorch 1965,  Five
vears had elip.ed sinee the recom-
mendation originally was made by
the Estitmates Committee and in five
long vears the corporation could not
implement this recommendution.

I woniid alse ke to pase the ques-
tion of directions by the Government
Lo the corporation in this conneglion.
I would like to say very clearly that
thery should by a clear  distinction
drawn between dircctions under the
statute and instructions by the Gov-
ernment to public corporations, and
that the rules regulating the relations
between public corporations and the
Government should be codified.  To
this effect also there is a recommen-
datiom by the Committee on Public
Undertakings. This is what the
Committee has to say:

“. ...t is at the sam, ume
necessary that clear principles
should be laid down in writiny
specifying the occesions when 11
should take the form of an in-
struction rather than a directive.
The representative of the Minis-
try conceded that the principles
governing the relationship bet-
ween the public undertakings
and the concerned Ministry
which had cvolved over a period
of time could be codifled, If an

lay down principles for guiding
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the relatinnship between the pub-
lic undertakings and concerned
Ministries.”

Since this is a matter of great signi-
ficance, I would urge that those codi-
fled rules regulating the relationship
between public corporations and the
Government should be laid on  the
Table of the House and discussed in
this House because, as 1 said earlier,
the growth and development of the
corporation device is vita] und deeply
significant to the whole range of our
economic development in the country.

I should also like to know from the
hon, Minister as 1o what has happen-
ed about the suggestion which had
been made regarding splitting  this
mammoth monolithic eorporation into
5 or 6 independent zonal corporations.
I would draw once again your atien-
tion and the attention of the gugust
House to the debate which took place
on 5th September 1963 in this House,
I had citeq at that time, in the first
place, that when life insurance busi-
ness was being nationalised Shri
Ashoka Mehta had suggested that the
corporation might be split into § or
6 independent corporations, At that
time we were told that the Govern-
ment was keeping an open mind on
this matter and it would be given
due consideration. Later on, the Fin-
ance Minister himself said in this
House:

“We feel that to start with we
should have only one autonomous
corporation with zonal organisa-
tions, and if we find that it does
not work satisfactorily, . then it
should be open to us to change
over from it to & number of au-
tonomous  corporations. This
process would be easier than the
reverse process, that is to say, to
proceed from several autonomous
corporations to one monopoly cor-
poration.”

Indeed, even the late hon, Prime
Minister had slso said that this
would be considered and that the

Government would not hesitate to do
this. The Krishna Menon Committee
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on Public Undertakings gave a very

categorical recommendation in  this
respect:
“The LIC would in our view
funciion more  gainfully and

ceffectively if it were not of one
unit but consisted of several
which would develop their ogwn
character and creale  healthy
competition in performance and
results. Such a step would also
help to effect economies giving
opportunities for more taleny to
become utilised in  positions of
higher responsibilty...."

The Committee also siated:

“The committee agree with the
view that the pattern should be
to utilise the existing organisa-
tions to take up new activities in
the line instead of ereation of
new bodies for the purpose, But
this does not mean that where &
line of activity has the charac-
ter of being or becoming huge
and monopolistic and is pot of a
strategic significance, more than
one unit should be set up for the
purpose.”

1 would like the hon. Minister to
tell us one thing. This rccommenda-
tion for splitting up the corporation
has again been rciterated and con-
firmed by the Committee on Publie
Undertakings. 1 would like the hon.
Minister to defing very clearly, and
not dodge the issue this time, and
give before the House as to what the
Government plans to do, because this
is a matter on which the Government
would have to lay down and formu-
late its policies.

15.20 hrs,

[Dr. SAroJINI MaHsHI in the Chair]

I would like also to confront the
hon. Minister with the debate of 1083
inrespect of the demand for aboli-
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ton of divisional officcs of the Life
Insurance Cuorporation. The present
organisational pattern of the  Life
Insurance Corporation presents a very
peculiar spectacle. It is neither centra-
lised nor decentralised so far as the
form and putlern of organisation are
concerned, At one time the hon, Shri
T. T. Krishnamachari  himseif had
very clearly and categorically plead-
ed that the divisional offices should
£0. This is what he said:

“There are ccrtain superfluous
tiers in the administration of the
LIC which require to be eliminat-
ed. There should be direct con-
tact between branch officers who
are the real producers of busi-
ness and the central office which
is responsible for the formula-
tion of policy, and other inter-
mediary offices should be only of
i supervisury character.”

I should like the hon. Minister of
State in the Ministry of Finance 1o
spell out the thinking of the Corpora=-
tion in this respect. This is covered
by a pronouncement of the present
Finance Minister. That pronounce-
ment, of course, is not binding on the
Lite Insurance Corporation because
it has all the autonomy to function in

so far as organisationa] pattern is
concerned. 1 should like to know
what the Corporation is thinking

about this matter, whether the Cor-
poration has actually considered this
matter in any great detail and what
its present position in respect of this
matter is.

I should like briefly to say that the
need for reducing the expense ratlo is
imperative, The cost of management,
the expense ratio of the Life Insu-
rance Corporation is one of the hig-
hest in the world, and life insurance
business in this country cannot real-
Iy make a headway unless the ex-
pensp ratip is brought down.

I would also like briefly to refer to
the delayed submission of wvaluation
reports. Something ought to be done
fo see that these are submitted to
Parliament with all possible expedi-
tom. K
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terms  and conditions of service of
agents. These numerous people, the
eniire agency force is one  of the

weakest links gf the chain o insur-
ance business in the country. Krpea-
tedly commitltee after committee, ex-
pert after expert have pointed out that
unless you strengthen the agency
foree, unless  you prescribe  their
terms and condilions, unless you make
their condilions of scrvice morg sec-
ure, you cannot possibly augment life
insuranee business in the manner in
which it is desirable. I would briefly
point out what the Committee on Pub-
lic Undertokings had te say sn this
matter. It says in the first place;

“The Committee are not clear
as to why the Corporation has not
8o far complied with the statutery
requircment of framing regula-
tions governing the terms and
conditions of service of the agents
and the method of their recruite
ment. The Committee urge tlat
this should be framed at an :arly
date.”

I would use somewhal stronger tx-
pression in this regard. There are
certain duties cast, there are certain
obligations prescribed and enjoined by
the statute and it is tantamount to
contemp{ of the statute if the Corpo-
ration neglects to perform a duty that
is  enjoined upon It for years and
years. It alsp pointed out:

“The Committee are inclined to
believe that the benami system
still prevails and the Corporation
has not fully succeeded In rli-
minating the evil. The Committes
therefore recommend that the
Corporation should take energetic
steps to weed out the existing
benami agents and to properly
screen the new agenis at the time
of their requirement.”

Further, the Commiitee says:

“The Committee have noted
earlier that the lapse ratlo of the
Corporation is rising and the ser-
vice to the policyholders is poor.
In the opinlon of the Committes
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this appears to reflect unsound
PIC of busi and un-
satisfactory after-sale service on
the part of agents. The Commui-
tee understand that the better
managed insurance companies in
the past used to depend a great
deal on professional agents whom
they used to properly select and
build up by training. The Com=
mittee, therefore, recommend that
the Corporation should endeavour
to develop a.stable agency force
built on g nucleus of whole time
professional agents not only by
exercising care in their proper
selection but also by imparting
them  suitable training which
would equip them better for their
task."

It secems that very little has beeu
done in this direction by the Corpova-
tion, and this is one of the most vital
sectors for developing life insurance
business and for carrying the opera-
tion of the LIC on sound lines,

1 would alse like to say that the
conditions of service of the officers
should be improved. They have been
improved but there is need to 2volve
a salisfled cadre of energetic officecs
who would give the best that is there
in them to the work of the Corpora-
tion. to its exiension in the rural sec-
tor, to its greater efficlency, to better
service to the policv-holders.

1 would like to deal with one
more |mportant matter before 1
conclude my initiating speech, ana
that is in reapect of the proposed
automation of the work df the Life
Insurance Corporation, I understand
even the report gives an idea of the
proposed automation. I am not sure as
te what is the magnitude and what
are the real implications of the pro-
posed scheme of automation ar of
introducing electronic computors in
the work of the LIC. 1 am not oppos-
ed to bringing or injecting Into the
working of any organisation the ele-
ments of technologieal ‘revolution.
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Perhaps, sooner or later we will have
to absorb them. But the important
question at this time, at this critical
juncture in our national history of
economic development, i3 whether
we can afford to render thousands and
thousands of life insurance workers
unemployed. The Government has
not been able to fulil any of
its targets in respect of employ-
ment. The Ministry of Labour
and Employment should be really
styled as the Ministry of Labour and
Unemployment. The backlog of un-
employment has been increasing year
after year and in that situation I find
that if technological revolution is
carried to the doorsteps of the LIC,
if automation is brought out in a full
measure, it may be that jt would bring
about large-scale unemployment. It
may be that T am wrong. I would
very much like that my opinion in
this matier js not correct. It appears
that if automation ig brought about 29
out of 30 employees in the LIC would
be rendered superfluous oy redun-
dant. It muy be that iy 1s an  ex-
aggerated figure; it may be tha' the
proportion is somewhat different. But
1 would like the hon. Minister to re-
assure the House and this counlry as
to whay the policy on automation is
going ‘0 be. I would like to know as
to what is in store or what is the
fate of 40000 or more clerical and
subordinate staff of the LIC.

There is very great need to huma-
nise the administration, wherever it
comes in coniact with the lives of
people, with the lives of citizens;
there is even greater need to huma-
nise the administration of an organi-
sation such as the LIC which deals
with people, very big people but very
often very amall people also. 1 hope
that the LIC will not ignore the
moral obligations jt has to these small
people. 1 hope that the LIC would
try and see that Dayment of various
insurance policies s hot delayed. I
had bBrougtit forth before this Housw
a very shoékthy case In which pay-
ment was delayed. I had complainsd
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of this case and that complaint, I
hope had registered on the minds of
those who administer the LIC.

1 would like to say that I have ini-
tiated this discussion because 1 feel
that such a mammoth organisation
should be discussed periodically befora
this House in order to give effect to
the fundamental principle of our de-
mocracy, the principle of accountabi-
lity to Parliament. 1 would like to
congratulate the goog work that the
LIC has done, particularly under the
very esteemable and able guidance of
u bLrilliant administrator who heads it
now. But I ghould like to know as
to what is the constitutional position
in respecy of the appointment of the
Chairman as the Chief Executive Offi-
cer. Hon. Members would recal] that
this mattey was discussed gy consi-
dgerable length in the Committee on
Public Undertakings and they hawve
very clearly stated that.

“although the appointment of
1hi+ Chairman gs Chief Execulive
would be legal, there has been s
depariure from the management
patlern envisaged in the Life In-
surance Corporation Act, 1956,
namelv, the Executive Committee
being in charge of the general
superintendence and direction of
thpe affairs nf the Corporation and
the Managing Director being the
whole-time executive of the Cor-
poration. Under these rcircum-
stances, the Commitiee feel that
the matter needs to be reviewed
in the lighy of the provisions of
the Aect™

I would like the hon. Minister to
«clarify the position in this réspect.

Mr. Chairman: Motion moved:
“Thay this House tukes note of

the Annual Report of the Life
Insurance Corporution of India for
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Shri P. R. Chakravertli (Dhan-
bad): Mr. Chairman, we have tra-

versed rather g long way from the
days when we thought of the very
fact of insurance not without g sense
of apprehension in the mindg of the
people. Anybody who insured was
supposed to leave behind his widow-
ed wife. That was the curse which
was associated with the concept of
insurance. After that we had to work
hard. My hon, friend, Dr. Singhvi
had referred to development officers.

Shri Daji (Indore): Even now the
LIC gives the advertisement of a new-
ly married couple with the caption
"It you die what becomes of the wi-

dow?”, It is very idiotic.

Mr. Chalrman: How  is it relevant
here?

Shri Daj): The hon. Member was

referring 1o the history of jnsurance.

Shri P. R. Chakravertl: Afler that
stupe of approhension we have nnw
come to the present stage and tha s
due to the 'tnrir:f.'l'ligﬂblr' labuur  of
thase officers who are called develop-
ment officers, Undoubtedly. they have
done & lot of work in popularising it

despile thy Inhibitions  which  giill
cling 1o the general public. For ins=-
tance. while guing through the re-

port 1 found that there are difficullies
in getting women insured. Of course,
they have now revised their scheme.
In 1960 or thereabout this idca was
practically rejected. Now they have
again revived the scheme under cer-
tain conditions for insuring women.
Those cases were highlighted so much
that the scheme came jn for 3 lot of
popularity and ultimately the Gov-
ernment thought thay an integrated
Corporation should take charge of the
work so thet insurance can reach the
last man in the rora! aress and also
people belonging to the lowest income
group. In that phage of progress and
development the five-yeur scheme
was edopted and, as hug been sygges-
ted, the target was increased. Tt rals-
ed expectstiors In our mind that st
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least Rs. 1,000 crores will  be the
amount insured annually go that ul-
timately it reaches the scctor which
stands in the greatest need of insu-
rance,

When I went round with a study
ieam, we went to ovne of the biggest
citics of India, namely, Calcutta, we
asked, the officials, there “What about
your insurance scheme? Is there any
scheme whereby you can utilise your
provident fung so that while in ser-
vice you gel something for your
rainy days?™ 1 was luld that some
amount was collected so that they
could get it on a particular day if there
was no provision for gratuity. “But
is it allowed to be useg fur the insua-
rance scheme?”, 1 asked apd some of
them said, “We gre low-income group
people ang it js very difficult for us
to maintain our families with all the
difficulties, of which the most im-
portany which concerns us directly s
the problem of housing”  Naturally,
this idea was mooted and imme-
diately all the ¢mployees preferred lo
join the housing  scheme. The
Rs. 6,000 per year or Rs. 500 per
month income group are called the
LIG; similarly, there is the middle-
incorme group. But 1 am  directly
concerned with the LIG. So, I asked
those gfficials headed by some very
important Secretary, ‘Do you know
that thg term LIG is unknown in the
city of Calcutta® Here js my hon.
friend, an MP, from Calcutta sit-
ting; do you know that these Benga-
lis at least know gomething of English
but LIG is a term unknown in Cal-
cutta, not {o speak of MIG?"

An hon Member: LIC they know.

8hrl P. B. Chakraverti: The repre-
sentative of the LIC, who was a mem-
ber of the same committee, the Study
Group on Housing Co-operatives, 3aid,
“From the LIC, we are now advan-
eing loans to facilitate the housing
schemes for LIG". I want to tell the
bon. Minister that it is ane of the
best contributions and the possibilities
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are immense. It must be seen  that
LIC group be benefited by such ad-
vance of loan from the LIC

1 saw the total investment and
wurked out the proportion also. The
Hoyusing gcheme is only a very minor
item up till now; but they ventured
with the scheme and T am sure that
ultimately they will go in for this
scheme su thal these loans under dif-
ferent heads, speecially the LIG loan,
are ulilise more and the poor prople
can get the benefit,

Now comes the question of rural
arcas., They are now extending their
business in the rural arcas, At least
in one State, the State from which
Dr. Singhvi comes, they have started
using the post offices. It is a great
innovation that the LIC takes advan-
tage of the DPostal Department so that
the post offices may colleet the premia.
They say that they have referred it
to the States, but it is up to the LIC
to take this work intensively also so
that ultimately the benefit will go
to the man who will not come 1o the
banks or insurance companies or who
do not care to know jt. We have to
carry the message of small savings |o
their door,

When thig question of the small
savings was taken up in right earnest
throughout the country, I found that
there was a form of awareness, also
willingness, on the part of the lowest-
income group to save something; but
he could not cope with it. He could
not cope with it because of the ter-
rible difficulties—family {roubles gnd
other things. So, some form of
compulsion should be there. I sugges-
ted, specially in the area wherefrom
1 have to come, namely, the colliery
area—we are taking it up at anothcr
level—that every colliery  worker
must have insurance, in addition to the
provideng fund, which was jntroduced
earlier, 1 want each of them should
be . There should also be
some form of annuity so that they
can save something. We have the
welfare  scheme; we are doing that,
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but we want that this should pow
be slowly projecting itself 1o the
lowest income group in the rural area.
They do not know i\, they do mnot
care {0 know how thcy can save.
They know gnly onc thing, namely,
kismet or destiny., IHe struggles and
passcs away and despite our denun-
cia'ion of the present social order,
nothing seems 1o alter. So, tire miin
thing on the part of the LIC should
be to project itself to that rural
sector, through the Postal Depariment
specially.

I analysed the insured sum. It has
a redeeming factor, I found that
policies insured up to Rs. 1,000 con-
stituted 178  per cent; between
HRs. 1,000 and Rs. 2,000 it was 26:8 per
cent; between Rs. 2,000 and Rs. 3,000
it was 18 per cent and between
Rs. 3,000 and Rs. 5,000 it was 23'5
per cent. Practically it is now coming
to the Jower ijncome group. It is a
happy augury find that slowly this
type of peopel are coming forward to
the extenty of more than 80 per cent.
who are now intent on insuring their
lives up to an amount of Rs. 5,000,
It is a very minor attempt, but this
starts a new form of guarantee for hus
rainy days. As you know, the en-
dowment system is the most popular
in India and it praclically comes to
three-fourthy of the total policies in-
sured because cverybody knows that
he has to make provision for his old
days instead of depending on chance
or destiny. So, these factors have to
be brought to light.

Now, the question which has been
mooted by my hon. friend, Dr, Singh-
vi, has been examined in detail by the
Estimates Committee as also by the
Public Undertakings Committee.
Recent reports have given indications
and it is up to the LIC to see that the
administration ls carried on effective-
ly and the cost ratlo be brought down.
The ratio has not yet been brought
down to the desirable extent, maybe,
because of thelr high capital ex-
penditure on  bulldings. The ex-
pense ratlo is 275 per cent; maybe,
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wiln. betler *inistralive expecrience,
the ratio vml be brought down and
ultimately we shall find that it is
really un jnstitution which has come
for the service of the people at large,
who cannot save on their own and
who huve no stope to save, nor 8
there the incentive zlso., Thatl crea-
ting of incentive depends on the de-
velopment pfficers. They should not
work under any grievance that now
that the LIC is working and there is
ng competition, this monopolistic ten-
dency of LIC has put them at & disad-
vantage. That is the grievanee which
they represent 1o us. So, we have to
lnok up to these development officers
who have created a wide ficld for the
insurances business,

ot wo Ao fwndt (TmwEr)
AArRAT WEEET, AIEE T A
qrewd & AT H AR FO gEIE &3
| it AR ATEA X FET @M
#1 qwtA aaA & ot femn s
g T vwEr ¥ osmE TRE R
& o s &1 WA & W gEay
ELUE R St (Gl G
T faw| aFe wife Hio w7HT
§ il zgrii @ Tw @ WL W
wa % Agl ¢ (wen st femi
w1 7g gfaw fordt 1 A fr
wgdl AW F1 g E 0 4% WA oW
fafea A AT ar
qO fATE  qT TAT 1 A
#a gf xx g ad gfen z@Aa
Frt a1 o (et wifgn (#T qRE
e ifs @ amiw fm f
a0F frox w=m g wign

FgT A% Egwl 7 gww @
Ay weA ®1 qEw ¥ few
#t ey ox rEm § wfew Awfent
@ owft & frg e A o
ST Ay 41 FET swwent welt aft
{1 wafee Afor LR g
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w0t ¥1 w1 oW ¥ w1y arfe wT-
fedi T ¥ aw H A AFAIF
T AT ¥ TR A B W WY
& qgmr g frxw ag o 9w
gwrta FIORWA &1 wr§ X
o & gy ¥nfen | oA A ¥ wwr
Fa41 famde @M gy =g @
At o A F oawr awew
et @ oW gEh wnEt § s
ATAAT qEAT Y { TOX AZ AT AT 0.
wTrar wam % forw yet & awr, 3
a5 & agt, A1 fF soa1 25 atw
FAE TAR OTY AT AT A2 wuAT
dE, AmEe Fteg foaEr
§ wAR Ag T AETHE IWA
FTr wasr  fawdw §1 o o
w1 AT Z

o AR ATAT THAATRE ® WA
wE ¥ o 4z Az f& ®wgwria ¥
AzA WAl B A Afue W g
sawl swris FA oarfim o ww
# faadm 1 aTaT 97 IAE A1 A9
fam arg @ o AWMl 1 wART AT
# 31 a0 ¥ TIVARIT F1EEH JW
QEFAT | WA FOAF farawr fw wme
AT wrat g o faasl AW w AT
w1 wrry qex oo aw fawmrfEm
#1 Wy ¢ wifs A1 3T AT KA
gt & g A A A ot & ) efe
o qg qeTR 3 e yEe srawar ¥
iy W7 ag AT A W7 (VEEE &
g o Y *vy o Sifoer *
D wifww § % TR W &
aeE A AL AN ¥ WY |

qw fovea T i T ag dfeadiz
e ww ¥ | fETE &) e fen
wmar § Afew s ag Wl /T AT
g A awk Ww & dfenliz # oot
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e wiiwa ofare arai ®1 awew
gt & gt I o oge s
Tt & fir 5% e A AT TE v
fr amgw Smly N faodw @
afgg WY ot fam=dt /0T wE ZET
aifer a7 =Y eft & o SEE Y
WA} gafg & s fn faw
af 1 gfrrw qqA s SET
w14 F, gwe Amr s &) § an ey
T4 & taam qfewllc & v 7
e P FEFTH BT WT L
Fn o Afradz ¥ fau g #1E
fH; wwm  FwvAr afgn fe W owr
YTAT 7 9§17 ANAT ®T WO F oufF
wE far A N WT AW ATYE AT
7 & 916 wOAT AT i SATEr A
AT TE |

FHT T AT AT FT AT 4ET T8
ZETATFT W FIF1 T T FT A
% nitweafza ¥ A1 qmam § waA
I ZHEA E IR TE W AR
Fra & wrr wgen ¢ fr fom oid &
UIT S#F FTIEGMH F74 2 THT AR
& dwd w1 Wt ¥ifew | W owwAr
sgre & frowit o7 amgw gwrdw
w1 17 agAT AT & W1 AT gEIT
v A7t wg ) § o fwaw fawdw
¥ erfed EFwoEA™ @ IR QT A
sT O & ag @ SE e IaH
gromn ot faorde ot W@ o g
¥ Aw e aw & fagd w § oo
N FEE g | ww AR g @
frizr w77 a1 )

Shri Prabhat Kar (Hooghly): Mr.
Chairman, 1 am thankful to Dr.
Singhvi for initiating the debate on
the Report of the Life Insurance
wdmmmmm
ding 31st March, 1984 1 agree that
se far as this type of Corporations
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are concerned, the more we discuss
this in Parliament—we get <i¢ oppor-
tunity  periodically—the better it
helps to keep the public opinion in
the country informed about the func-
tioning of the public sector.

As you know, we are the supporiers
of the public sector. At the same
time, we want that the public sector
should sel an example in its funec-
tioning, in all its aspects, so that the
public sector can really deliver the
goods,

In the case of the Life Insurance
Corporation of India, when we criti-
cise some of the points, I want to
staty at the outset that it is not that
we do not appreciate what they have
done. But cven then our ecxpecta-
tion during the last 8 years has not
becn fulfilled. It is because of the
fact that there has beem no proper
planning or even if there has been
planning, there has been no  proper
implementation. Today, so far as the
L.IC. 15 concerned, 1 find the discon-
tentment is par excellence. You find
thut even in the Investiment Commit-
tee, the persons resign; the Class 1
officers resign; the Class II officers or
the Development Officers go on hun-
ger strike and the Class IIT ang IV
employees give threats because  of
their not being properly looked after.
Then, there are the policy-holders.
There are so many complaints, Again,
there are the agents who procure
business and they ore completely
discontented. My feeling is that there
must be something basically wrong
with the functioning of the Life
Insurance Corporation.

As regard the target of Rs. 1000
crores, it has not been fulfilled. 1 do
not know why it has not been fulfilied.
The national incomes has increased.
With the increase of the national in-
come, there should have been a pro-
portionate increase in the ]ife insu-
rance policies. As pointed out by
Dr. Singhvi, only 20 per cent of the
national income today forms the total

t of the Mfe insurance policies.
have been ap many new Inno-
vations which were made about the
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Janta policy, and all that. The most

of them—{§ Wo not know—were either
not pursued properly or they were
found to be completely ineffective and
the net result is that we are, for the
last three years, only roundabout
Rs. 750 to Re. B0O crores,

So far as the lapse ratio is con-
cerned, as I pointed out earlier, it is
still comtinuing. One of the reasons,
as I understand, is that go far as the
Development Officers are concerned,
their quota fixed is too high and in
order to fulfil their quota, they bring
forward some of the policies at the
fag end of the year which automati-
cally lapse afler the flrst premium
is paid_

Generally speaking, it require: an
overall inquiry into the functioning
of the LIC. to find out how best we
can improve its working. I would
just deal with three or four points
arising out of this Report.

As regards Para T, so far as the
agents gre concerned, there are com-
plainis—it has been pointed ouy by
Dr, Singhvi by quoting the Report of
the Public Undertakings Committee—
that there are benami agencies. Un-
less and unti]l these benami agencies
are dispensed with, unless and until
the whole-time agents who take to
this as a profession or 3 carcer, those
iype of persons, are brought in, the
business of the L.I.C. will not jmprove.
There have been representations from
them. But until now no such effort
has been made. The same thing has
been alloweg to continue.

Then, coming to Para 83 of {ihis
Report, so far as housing s concerned,
I want to point out that while for the
housing of the employees about Rs. 1
crore has been sanctioned, it could
not be ulillsed by the employees be-
cause of the high rate of Interesi,
that is, 8§ per cent., charged from
the empioyees. The Stale of India—
1 am quite sure the Minirter is wivare
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of jt—grants the house building loans
1o their employees free of interest.
The Reserve Bank of India charges 3
per cent interest.  Bug  the LIC.
charges 5% per cent. As a re-
su't thercof, the whole of this amount
is lying idle. 1t cannot be utilised by
Class II, Class Il and Class IV em-
ployees on account of the high rate of
interest. It ig thecessary that there
should be revision of the policy. When
today there is so much dearth of resi-
dential quarters, when today there are
amounts invested in the Slock Ex-
change, these amounts could casily be
granted to the employres at a lower
rate of interest for this type of pur-
pose.

In so far as the 1958 report about the
incentive to acquiring technical qualifi-
cations is concerned, I am told that
even today when there is a technical
qualification which has to be ae-
quired as a result of obtaining a certifi-
cate from the Indian Institute of Insu-
rance, the increments which were
granted earlier have now been stopped
and it is only after completion of the
third part, that they arc heing granted,

The most important thing today is
about bringing these electronic compu-
ters. It has been placed here under
paragraph 99. It has been said that
the Corporation has decided to instal
two computer systemg and that these
computers will ultimately replace the
present machines and are expected to
do the job more efficiently and yield
more information. What are the jobs
they are expected to do? They will do
these jobs—preparation of premium
notices, premium eccounting, prepara.
tion of Commission bills,compliation of
valuation statistics, etc. 1 do not know
why it was necessary to put it in such
.a  way; actually the machines have
-been brought for a purpose which Is
known to the L.I.C. authorities. The

of the
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LIC. is procuring one Electronic
Computer, make IBM 1401 or 1410,

which can perform the following fune-
tions: —

(1) Policy Issue (2) Premium
Billing (3) Daily Accounting.

(4) Commission Accounting (5)
Dividend  Accounting. (6) Loan
Accounting (7) Valuation (8) Agency
Production,

9) Field Payroll (10) General Led-
ger, and. (11) Budget Accounting.

(This is from General Informa=-
tion Mannual, the IBM RAMAC

1401 and RAMAC 1410, Data
Processing System for Combina-
tion Life Insurance Companies,
p.8).

15.57 brs.

|Mg. SPEAKER in the Chair]

It can further be utilised {for
furnishing upon demand upto the
minute answers on policy status, divi-
dend status, quotations, surrenders,
loan stalus, claims, actuarial policy
exhibits, agency production statistics,
agenry contest qualification, agency
financing, sgency earnings, accounting
trial balance and accounting budgets.
I do not know what else will pe left
over to be done by the staff.

I want to put a question. This is a
public sector undertaking; it nas to
put forward a policy for the benefit
country at a time when :he
country is suffering from acute n=
employment plpblem As the Plann-
ing Minister, Mr. Bhagat knows
what is the backlog of unemployment
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and what will be the position in the
Fourth Plan. [s it necessary that the
American machines should be brought
in to replace the Indian labour? Is
it pecessary or imperative for the iype
of accounting which is done in the
L.J.C. which is pure and simple a:-
counting, Is it necessary that, for
that purpose, the machines are io be
brought in end put in such a way as
to render w few thousand employees
out of 30,000, surplus. Is it for that
purpose that the LIC has becn taken
in the public scetor. It was expected
that it would expand ond create
more and more employment spportu-
nities. I do not know why it has
become necessary to  bring in these
machines in such  a way. If we are
80 much enamoured of these machines,
we can do away with the services of
all Ministers; the Prime Minister can
be there and machines can do the
job of all Ministers,

16 brs.

Mr. Speaker: Can & computer do
the job of a Speaker zs well? Then [
can also go away.

Shri Prabhat Kar: There may be,
perhaps, I do not know.

Mr. Speaker: We can put so many
<computers in the plare of Members
also.

Shri Prabhat Kar: As I was saying,
it is against the national interest to
bring in computer muchines to do
the job of accounting.

Coming to investment, we find that
<arlier in  the public seclor it was
76.897 and now it has been reduced
to ’75.33{_‘, In the private secior it
was 19.497 and it now remains at
18.297. Investment in the co-opera-
tive sector has inereused, but it is at
the cost of public sector. I want to
know why, instead of transferring
‘from the public sector, it should not
be transferred from the private sec-
tor.

AGRAHAYANA 2, 1887 (SAKA)
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I want lo?nake one or two more
points, respect of  sugar  and
brewerivs, tu anvestment  in 1961
was Rs. 4,14,00,000; in 1964 it has
been raised to Rs.  6,04,00,000. As
export incemtive, the sugur barons
get a subsidy from the Government
and yet it is necessary in the interest
of sugar barons to invest more in
sugar and breweries. I do not know
how this investment policy is being
pursued. 1 would request the hon,
Minister to look into  these things,
purticularly, the question of electro-
nic computer machines. 1t 15 no good
giving an assurance today that there
will be no retrenchement. What has
happened in the case of il com-
panies?  They alsu gave the assu-
rance that there would be no retrench.
ment, but now a tripartile body is
sitting and people are being furced to
retire even before attaining the age
of retirement.  Exactly  the same
thing, T am afraid, will come up in
the LIC. also if they do not change
their policy so far as the electronic
computers are concerned.
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Shri Bezhivan (Pcrambalur): Spe-
aker, Sir, 1 am one of those who still
believe in the significance and use-
fulness of Life Insurance. Therefore,
any criticism thut we raise sgainst
the working of the Life Insurance
Corporation shovld be taken not as a
tirade against nationalisation bul as
a useful suggestion for the successful
working of nationalised Life Insu-
rance in India.

This ITouse knows that the Life
Insurance business was nationalised
in 1058 with the object of ensuring
absolute sccurity to the policy-holders,
spreading insurance widely, in parti=
cular, to the rural areas, and mobilis-
ing public savings and making insu-
rance funds available for the deve-
lopmental projects of the country.

While absolute security of =rums
essured is aveilable end Life Insu-
rance has spread to a certain extent

there has been serious regression In
mobilisatian nf puhlie savings and Its
utilisation for development purposes,
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as also in the policy-holders getting
adequate service.

There have been wvarious reasons
why the business of Life Insurance
Corporation has come to a stagnation.
For the last three years it has been
stagnating at the same figure, around
Rs. 700 crores. Various reasons are
attributed for these—financial and
otherwise, The target was set as
Rs. 1000 crores by 1863; in 1861 there
was a plan to raise the new business
to Hs. 2080 crores by 1971. But these
targets has been thrown overboard
and now they want to revise and
lower the target, to suit the fall

While the new business has come
to a stagnation, the other things are
going up sleadily, The lapse ratio
and the expense ratio are going up
in rapid strides, but the figures given
in the report—tihe percentage of
lapses—may not give the correct
picture to a layman. If you take the
absolute terms, say 1962-63. .. ...

Shri S. M. Banerjee (Kanpur): We
are discussing Life Insurance here.
There should be some life in the
House,

Mr. Speaker: Already there is much
lifc when such Members are present.
So, why should the hon. Member say
that there is no life? Of course, he
can ask for the quorum.

Shri Harli Vishnu Kamath
angabad): He omly said that
should be more life; he did not
that there was no life,

Shri Sezhiyan may
The

(Hosh=
there
say

Mr. Speaker:
resume his seat for a minute.
quorum bell is belng rung—

Now, there is quorum. Shri
Sethivan may continue his speech.

Ghri Beshiyan: Since undue empha-
sis was laid on new business without
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the whole thing has resulted in a
high rate of lapse. Also, there has
been a marked deterioration in the
policyholders' service.

In absolute terms, im 1062-83 there
has been lapse to the tune of Rs. 297
crores, in 1963-64 Rs. 270 crores, and
in 1964-63 Rs. 292 crores. When new
business is reaching a stage of stag-
nution, we find the lapsed business
rising up. If we go through the met
lapses at mean duration during the
period 1858-60, we find that 32.7 per
cent of the 1938 Dbusincss lapsed
within three years. 35 per cent of the
1959 business lapsed within  three
years, and 382 per cent of the 1960
business lapsed within three  years.
That is, more than one-third
of tho new business done in a parti-
cular year lapscs within three years.
This speaks of the quality of the
business and the method of procura-
tion and the training that we have
given to the agenis and  the field
workers.

My hon. friends who spoke earlier
have already referred {o the increas-
ing expense ratio. The rcnewal
expense ratio was 1246 in 1963-64.
In 1964-65 for which we have got the
latest report, we find that the trend
has not been arrested; on the cont-
rary, it has gone up to 14.09 per cent.

The Estimates Committee of the
Second Lok Sabha has brought this
question to the attention of the Minis-
try and also the corporastion and
pointed out that they should bring
the expense ratio down to 8 or 9 per

cent. They have stated in their
134th report that before life insu-
rance was nationalised in 1956, in

the New India, which was a premier
insurance organisation, the renswal
expense ratic was only 0.1 per cent
in 1858. If a private compemny could
do that, there was no reason why
the rengwal expense ratio could not
be brought down when Insurance
bad been nationalised on & meno-
lithic base and there was no competi-
tion also.
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This high expense ratio may be
due to one aspect of the lopsided
growth of officialdom in the corpo-
ration, and to the disproportion la.ger
number of officers commg into the
picture. In 1957, the number of class I

officers was 903. In March—April,
1964 it had risen to 2751. The num-
ber of development officers in

January, 1957 was 5960, but it had
gone up later to 8585. On a compara-
tive basis, the number of class I
office’s from January, 1857 to March,
1864 has gone up by 205 per cent,
whereas the number of development
officers had gone up by only 44 per
cent, the number of clerical staff
only by 96 per cent and that of the
subordinate staff only by 42 per cent.
Therefore, when they talked of deve-
lopment all these years, there was a
continous development in the number
of class I officers in the Life Insu-
rance Corporation. That is a very
serious aspect which must be taken
into account.

As a result of these high lapse
ratios and expense ratios, the bonus
of the life insurance business has
been only Rs. 16 and Rs. 12.50. This
is less than what has been declared
on the ‘Units’ business, namely Rs. 21
and Rs. 16'50 on the Oriental, United
India etc., on practically the same
level of premium rates.

1 would also like to point out that
in the craze for new business figures
the policvhalders’ service has become
s casualty. There has also been a
negation of the declared policy of
decentralisation of policyholders’ ser-
vice. It was the pledge of the LIC
Ao take |'fe insurance serviee to the
very door-steps of the people”. But
contrary to that pledge we find that
fhere his been a serious regression and
a negation of the pledge, Now the
LIC wants to centralise the policy-
ho'ders' service on the basis of some
gcheme of recrganisation for whirch 1
do not know what s‘uivy has been
made and what the logical basis is.

The hon. Minister of Finance, Shri
T. T. Krishnamachari while replymg

1000 (Ai) LS—8.
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debate in 1963 on the motion
by Dr. L. M. Singhvi had said:

to t:i
mov

“But I believed and I still be-
lieve, that multiplicity of tiers
should go, and I think they are
making some efforts towards that
end. T recently read in the papers
about increased powers being
given to branch managers and the
higher echelons in the Insurance
Corporation being more or less
confined to stimulation of business
and to supervision.".

But what we find is that quite
the reverse has been taking place, and
they are trying to centralise the poli-
cyholders' service not at the branches
but at the higher echelons.

The Life Ingurance Corporation hap
a useful role to play, because vast
amounts of money of the public have
been entrusted with the LIC, and the
LIC has Lo act as & trust for these
funds. Unless these funds are pro-
perly administered, it cannot play that
useful role which it is expected to
play. As one banker and insurance
man of South India, namely the late
Mr. C. R. Srinivasan once said, “If you
want to do a temporary misapproprio-
tion, you have to start « bank, and
if you want to do a permanent mis-
appropriation, you have to start an
insurance business'" For, in the case
of insurance, any misappropriation or
mismanagement made cannot have an
immediate impact and it will tell upon
the organisation and those who have
contributed only in the years to come.
I do not want to impute any motives,
snd I do not say that there is misap-
propriation by those who are in power
now but we must remember that {if
there is any mismanagement or mal-
administration, it will affect the peo-
ple at large for many years to come.

Therefore, I would suggest that life
insurance should be taken very seri-
ously by Government, and if possible
Government should bring forward &
comprehensive Bill to amend the orl-
ginal Act in order to take over invest-
ments of the LIC, to serve the wider



Annual

3475

[Shri Sezhiy an]

interests of the country, as recom-
mended by the Estimates Committee,
with planned priorities of investment
in co-ordination with the other gov-
ernmental end quasi-governmental
bodies such as the ICICI, the Unit
Trust, the Development Bank and the
IFC; all these institutions serve the
same purpose in so far as investment
in the private sector is concerned.

Shri Sham Lal Saraf (Jammu and
Kashmir): 1 am glad that my hon.
friend Dr. L. M. Singhvi has provided
this opportunity of discussing life in-
surance in this House. I shall not
traverse the grounds already covered
by my hon. friends who have spoken
before me, but T have a few observa-
tions to make on the functionlng of
the LIC.

Firstly, we have always welcomed
the idea, and I do welcome very much
the setting up of the Life Insurance
Corporation. I purposely separate it
from general insurance. My hon.
friends Shri P. R. Chakraverti and
Shri K. N. Tiwary have suggested that
general insurance also should be amal-
gamated with life insurance. But I
would say that this is not the time
when Government have to touch, in
any way, the general insurance. They
should leave alone general insurance
as it is today. But as far as the life
insurance business is concerned, they
have got to do a lot of things.

1f the LIC has not reached the tar-
geted figures in regard to the number
of policies and also the amount, T think
the reason for It is that till now most.
Iy the activities of the LIC have been
centred in the towns and cities only;
even the fringe of the rural popula-
tion has not been touched up to this
day.

Since the LIC is an institution, the
finances of which are absolutely under
the control of Government and can be
utilised by them for the betterment of
the community, it is absolutely Incum-
bent upon Government to see that the
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activities of this corporation are
doubled in such a8 manaer that lLIe
insurance should reach every home,
particularly if the rura] areas, ana
also the working classes whether 1n
ihe factories or mines or collicries ue
elsewhere, The business has not coiue
up to the mark because the LIC has
not done this so far. It may be that
life insurance has reached the satura-
tion point in the big cities or the Dig
areas. So, we should take steps to
spread life insurance to the rural
areas also.

As far as the finances are concerned,
there is one thing that I would like
to know. Though I have put one or
two questions about that here, 1 have
not been able to get an answer to that
so far. 1 would like to know what the
policy of the Ministry is in regard to
the investment of the funds of the
LIC. I would expect the hon. Minis-
ter if he gets the opportunity to do
80 now or a little later to clarify the
policy of Government in this respect
in a detailed manner, indicating what
their thinking is in regard to the in=
vestment of the finances and funds
that come under the control of Gov-
ernment from such big financial insti=-
tutions. I hope Shri B. R. Bhagat will
‘be able to give out his mind as to how
Government are at present controlling
the policy of investment of these big
funds and how they are golng to im-
prove upon it in such a way as to lead
to further development in the public
and private sectors,

Thirdly, my hon. friend, Shri Pra-
bhat Kar, has made a very cogent
point and that is with regard to per-
sons who work in this Insurance Cor-
poration. Benami business is still in
vogue. This must be put a stop te
with an iron hand. It is not creating
a8 good impression all over the coun.
trv. Maybe, sitting at the Centre. our
Ministers might not be in the know
of things happening outside in the
country. But T can assure him that as
for as benami transactions are eOn=
cerned, they still take place, whick
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does not speak well of this Corpora-
tion set up by Government.

Then again, certain improvements
are being introduced by way of mech-
anised units and electronic units, We
have already discussed this question
once or twice before. Of course, In
this matter the best thing would be
be to take into confidence the repre-
senlatives of the workers, On this
point we have got an assurance from
the Finance Minister. When I point=-
edly asked this question of the Fin-
ance Minister, he favourably respond-
ed and accepted that the representa-
tives of the workers, particularly the
representatives of the two organisa-
tions that exist in this Corporation,
should be consulted, and any steps
taken in this direction should be after
taking them into confildence. I will
not rule out altogether the introduc-
tion of mechanisation or automation.
It is absolutely essential. Unless we
do that, we will not be able to step
up our efficiency, whether it be in the
farm factory or office,

Ag regards the detmiled working of
this Corporation concerning rendering
service to the insured, comparatively
speaking the service that is being ren-
dered is of a high order. But still
there is room for improvement. Some-
thing more is wanted. Towards that
end, the Corporation authorities should
pay their attention.

With these observations, I conclude
by hoping that the hon. Minister and
the high-ups in the Corporation will
take more and more interest, because
I personally feel that insurance has a
lot of potential in the country both
for getiing the finance and getting 1t
invested. The task before Govern-
ment is not a small one. We require
money both for defence and for deve-
lopment; we require more money for
furthering many a cause in the coun-
try. I hope that the observations
made by the preceding speakers—I do
not want to repeat all that they have
said—and also the few suggestions I
have made would be taken note of
and an effort made to see that we
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make the Corporation really and fully
achieve the purpose for which it has
been set up.

Sbri Shinkre (Marmagoa): I am
afraid very little use will come out
of the discussion of this motion
brought forward by my hon. friend,
Dr, L, M, Singhvi, because I know
this Government will be ‘most reluct=
ant to consider any radical or funda-
mental changes in the law relating to
life insurance.

Mr. Speaker: He might continua
though 1 did not call him. Also, each
Member ghould finish in flve minutes.
The Minister would require half an
hour.

Shri S. M, Banerjee: May | submit
thay this ig a very important discus-
sion? Tomorrow there may not be
time available, The Minister might
reply to the discussion the day after
80 that the whole time available ta-
day may be given to Members,

Mr. Speaker: I do not know if it
would be possible. Ig it possible for
the Minister to agree to that?

Shri B. R. Bhagat: Reply day aftar
tomorrow?

Mr. Speaker: Any day he likes

Shri 8. M, Banerjee: He iz pot very
busy—I know,

Shri B. R, Bhagat: Probably [ may
be required in the other House. Any-
way, I am in the hands of the Housa
We wil] make some arrangements.

Mr, Speaker: He might find out any
day when he could reply, round about
8 O’clock.

Dr, L. M. Siaghvi: It should also be
convenient to me because I have to

reply.
Mr, Speaker: Certainly.

Ehri Shinkre: I was saying that
this Government would be reluctant
to introduce any fundamental changes
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in the law relating to life insurance in
this country because this is about the
only Corporation which gives this
Government the chance to use and
misuse people’s money at free will
with complete irresponsibility and
total impunity. Still I decided to par-
ticipate in this debate because 1
thought the time was ripe to bring in
the larger question of the nation's
policy on the whole question of public
undertakings in this country. With
some regretl, and with all the love and
loyalty 1 have for socialism, I have to
state before you that 1 feel that the
time is not ripe in this country for
total socialism to be introduced and
the whole question of socialism in this
country deserves reassessment and
proper study.

If I am asked what is the real rea-
son “ehind the utter failure of the
Life Insurance Corporation in this
country, 1 would in one single expres-
glon say that it is absolute lack of
personal touch in the management.
Dr. Singhvi has also referred to this
aspect.

1 may be allowed to refer to one or
.two instances. One of them was in-
volving myself. 1 think I can illus-
trate my point more effectively by
narrating what happenad in my case.
That will mnke my point clearer.
-Bometime after LIC was allowed to
start their business in Goa, the local
representative approached me for a
proposal. Though T am not a fool not
‘to know that life insurance is not re-
quired for people of my status or my
financial standing, still to please him,
T said ‘yes’, signed up the proposal and
gave the first instalment of premium.
1 was medically examined in due
course and it was submitted to the
 higher-ups of the Corporation.

Mr. Speaker: How does he recon-

cile the two things?

SBhri Shinkre: Sometime later, 1
received a letter, 1 think, from the
Branch Manager asking me to submit
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to them a report on an operation I had
about 8 or B years ago of inter-verte.
bral dise. I replied to them, ‘Look
here, I was operated by so-and-so, an
outstanding surgeon in the country. 1
am not prepared to bother him and
ask him to give me a report of some
operation he performed B or 9 years
ago. Anyway you know that this
inter-vertebral disc. operation is an
operation where, if performed success-
fully, the patient will be now more &
patient for the rest of his life. So if
you care to, you may make further
arrangements in due course’. Later,
a reply came to me, ‘We regret, we
cannot accept your proposal' and
after rome days a cheque was sent to
me returning the premium deducting
the fees for medical examination.

It is this lack of personal touch
which has contributed to a great
extent to the utter failure of the Life
Insurance Corporation. Otherwise, I
cannot understand how in a country
like ours with the average low in-
come, where there is not even the
necessity of pub'icising life insurance
and where it is common knowledge
that there will be one crore of new
adults every vear as potential, the
total number of poliries under-written
during a year should hardly be 18
lakhs. I feel that the minimum number
of policies for anv year in this coun-
try. with the average income that we
have, ought to be not less than five
million, and the total business under-
written bv this Corporation should be
not less than Rs. 1,500 crores< per year.
With a maore libera' estimate, it can
easily go to Rs. 2000 crores every
year, and even that should not be con-
sidered too murh for this countrv, But
I think we have come to the stage of
complacency in every respect.

Every now and then one of the so
many Ministers of this Government
refers to so manv corborations and
public undertaking= as the biggest and
largest in the countrv. For instanrce,
every now and then the governmental
agents in this House and elsewhers
refer to the railways as the largest
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undertaking in the public sector, but
they do not want to disc.ose to us
the fact that the totai mi.eage of rail-
ways in this country is not equal to
the mileage obtaining in Germany,
East and West put together, which is
not more than the size of one of our
middlesized States. I say this subject
to correction, because in West Ger-
many alone the mieage is three-
fourths of our mileage.

So, we need not be complacent and
say that we have built the highest
dam in the world whilst we have
starving millions amongst our people.
Let the Government have some sense
of realism and try to meet the pre-
sent problems of the country, instead
of secking protection and shelter in
its ambitious achievements.

I fec) that the time has come when
our policy regarding public undertak-
ings shou.d be subjected to a wvery
rigid scrutiny. [ would like to give a
few suggestions which have occurred
to me at random, though 1 admit there
may be better suggcstions.

From every public undertaking or
management thereof, we should get &
clear-cut guarantee from now onwards
as to the minimum return on the
capital invested therein, as alsp the
minimum business or turnover that it
will give the country per year,

There should also be a quota-wise
or proportionate distribulion of all
key and major industries  between
the public and privale sectors. A
larger quota may be allowed to the
pub'ic sector, but this proportionate
and quota-wise distribution wil] en-
sure a sense of competition, because
lack of rompetition appears to be the
onlv rea~on whv these publi= under-
takings are Id'ing awar and taking
pride in their achirvemeats when they
have been protectrd with monopoly as
in the case of LIC.

I would also suggest that from now
on all these publle undertakings
should be treated on a completely
equal footing with the private sector
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undertakings. That is, ail the indus-
trial and labour jegislation should be
forthwith applied to public sector
undertakings a.so, so that they prove
to the satisfuction of the country that
they are really doing a useful job and
can stand open competition. ~

Shri U. M, Trivedl (Mandsaur): I
am nol going to take much time of
the House on this resolution,

It strikes me that it is high time
that we studied the working of this
whole Act which we passed so many
years back. We have enlered into &
monopoly, and the day we tried to do
so 1 criticised it very strongly. I now
feel that my criticism was just and
right.

An evil practice thalt has grown up
1s that agents can be appointed who
do not do any work, who are parasites.
Who are these parasites? Most of
them are wives of Gouvernment em-
ployces. Il is & very bad thing that
goes on, and it should not be encour-
aged.

Mr. Speaker: He should be more
polite to the ladies at leust.

8hri U. M. Trivedi: In this House,
politeness only means that there
should not be indecent language.
Wives are wives, and whether they
be'ong to Government servants or
anvbody else, they do nol require any
further clarification.

Mr, Bpeaker: Or to lawyers.

Shri U. M. Trivedi: This aspect
must be properly looked into. . We
cannot encourage this and allow peo-
ple of that type lo deprive nthers of
their legitimate trade, and then put
money into the coffers of thoze who
are already wealthy,

Very recently we passed a law, by
virtue of which five per cent of the
total profits of this business is taken
away by the Government without
making 8 law of taxation. In our
country a provision exists In the Con-
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stitution thal there shall not be any
tax without the authority of law.
What is this backdoor provision that
we have made? On the one hand,
LIC wanls to inrrease the premium
that it charges from the assured, and
five per cent of that money goes into
the coffers of the Government and
into the Consolidated Fund of India.
For what purpose and how? It s
taxing the people as a whole, and this
money comes from the poor people.
So, five per cent ought to be allowed
as & rebate to those who are insured
with this Corporation.

We have got a monopoly. On ac-
count of this monopoly, the premium
rales that have been flxed arc higher.
As very properly complained very re-
cently by one of the hon. Members,
the proportionate cxpenses for run-
ninmg this business are wvery high
Apart from that, we are levying a
sort of tax on all and sundry without
any justification,

The Minister of State is involved at
present in close conversation with the
Minister of Parliamentary Affairs, and
1 do not know whether any attention
is being paid to what I say. The worst
offender happens to be the Minister
of Parliamentary Affairs. He pokes
in and then does not allow the con=
cerned Minister even to listen to the
Members. By this the charm of any
debate or any criticism that is being
offered is lost.

Mr. Speaker: That will be g very
good argument for televising the pro-
ceedings.

Shri U, M, Trivedl: That is true.
1 wish it could be done.

Dr, L. M. Singhvi: Ag a matter of
fact, this is being currently consider-
ed by a committee of the House of
Commons, and perhaps you should
also conszider it when television is in-
troduced in this country.

Shri 8§ M, Banerjee: In place of
the Marshal, you should have a
TroAmer.
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Shri U, M. Trivedi: The Postal life
insurance is also a government con-
cern rup by government machinery
and the charges levied there are much
lower than the LIC. I would, there-
fore, suggest that when running this
LIC in this monopoly which the gov-
ernment has foisted upon the people it
would be quite proper for the gov-
ernment to see thal it runs economi-
cally, and cconomically not with a
view to help the government, but with
the objective to serve the assured. If
we want to serve the assured it is
essential that the table of premia must
be so adjusted that the burden on the
ordinary man in the street is de-reas-

ed rather than increased. It goes on
increasing as they pay very heavy
commission to the agents. That must
be brought down. I for one have

never liked insurance policies at all
hecause we lose faith in them. Since
in this material world evervbody tries
to do that and I am the onc exception
who is not assured . . .

Harish Chandra Mathur
You can join me also.

Shri
(Jalore):

Mr. Speaker: If a list is going to
be prepared, I might be included.

Bhri U M., Trivedl: I am in good
company, Sir. They should reduce
the rate of the commission and allow
only such people to get this business
who are actually doing this business
and do not bring in all types of peo-
ple as to just live on the earnings of
the others and enjoy the benefit for
themselves without rendering any
help and taking advantage of the
friends who are known to them, whom
they mislead into that. Ewven if you
want it, there must be some lowering
of the commission, some lowering
of the premia, and some lowering of
the expenditure; that would be neces-
sary. For God's sake do not charge
five per cent. This decision of taking
five per cent of the profit must go.
Have some second thoughts about it;
you have no business to swallow that
money.
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Shri Nath Pal (Rajapur): Mr.
Speaker, the reporl of this committee
is a case of hopes belied and oppor-
tunities lost. I think all the hopes
which were entertained when Mr. C.
D. Deshmukh came before this House
and promised how by nationalising
this vital sector of national activity,
vast funds would be madc available
for more productive channels and also
how the evils from which insurance
business was suffering would be cured
have been largely belied. I would
be taking during the very few
minutes I have al my disposal
some  salient features which are
disturbing all those who look into the
working of the LIC. For a few months
now we have been having a very able
and honest muan to nead this corpora-
tion and we hope that those failures
and wcaknesses in the working of this
corporation which the Estimates com-
mittee has been pointing out unceas-
ingly since 1961 will be looked into.
But it makes sad reading to find what-
ever the Estimates committee may be
saying and whatever the committee on
Public Enterprises may be striving to
bring to the notice of those who run
this public corporation, remains only
on the library shelves of Parliament
and I think also of the LIC. I would
now first take how it suffers on some
of the major counts. Organisational-
ly it leaves much to be desired. It is
a top-heavy organisation, built like the
Pyramid, with those who slave and
toil at the bottom, the fleld workers
and agents who lead a dog's life when
actually they have much to contribute
by their initiative. No understanding
hes been shown. Tt is a sad commen-
tary on the public enterprises which
are so indifferent both to the contri-
bution and the difficulties of whose
who do the actual work. There Iis
unnecessarily a heavy proportion of
Class I officers. T for one am not
against them; T would like to see able
officers and a good number of them,
well-maintained and well-serviced by
the depariment. But what we find is,
at the bottom, those who toil, who go
out to the flelds, who put up with all
the inconveniances, and very often the
indignities and the insults—the return
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the; get is wery inadequate, Their
life has become, without exaggeration,
a dog's life. The Corporation which
depcnds  on  the services of these
men needs to be a little more sym-
pathatic and realistic, That is one of
the main problems.

Then, about the organisation of this
Corporation, it has been said or it has
been promised by the then Finance
Minister, Shri C. D. Deshmukh, that
they would be looked into. When
the matter came to be discussed under
not very pleasant circumstances, that
is, during the Mundhra affair, il was
promised by the then Prime Minister,
the late Prime Minister, that if it be-
comes necessary, they would review
the structure of this orgonisation. I
think the time has come to take &
bold look both at the methods em-
ployed by the Life Insurance Corpora=-
tion &and the structure, the media,
through which it operates. They need
to be recast radically.

May I draw the attention of the Min=
ister, who is going to reply, to one
report? [ am quite sure, since he is
interested in reading the rcports, he
must have read the report of the Com-
mittee on Public Undertakings.

The then Finance Minister had pro-
mised to this House one thing. They
said:

“We have said that to start with,
we should have only one auto-
nomous corporation with zonal
organisations and if we find that
it does not work satisfactorily,
then it would be open to us to
change over from it to a number
of autonomous corporations. This
process would be easier than to
reverse the process, that is to say,
to proceed from several autonom-
ous corporations to one monopoly
corporation.”

It is very interesting. The Chalrman
of the Corporation told the Estimates
Committee on the 29th November,
1960 on similar lines, that if the new
business of the Corporation in a year
exceeds Rs. 1,000 crores, it may be-
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come necessary to split it up into one
or more separate bodies. This target
is expected to be reached by 1963.

Now, Dr. Singhvi and others have
pointed out two .acunae in the work-
ing ol the Corporation, Their target-
ing is unrealistic and very poor, and
the implementation of those targets
is anything but vigorous. Here, they
expect that chis target would be reach-
ed by 1963, but actually they have
scaled it down, and they came and

told Par.iament how business had
been coming, more than what they
expected.

There is another gspect of it. To=

wards the end of the vear, what is
called benami—may 1 be permitted to
say so—that is, bogus business began
to be entered, sothat there ison piper
a very impressive figure of busi-
ness booked by the Life Insurance
Clorporation. It was this kind of mal-
practice from which the policy-hold-
ers needed to be protected, and there-
fore, insurance was nationalised by
the then Government. We see that
ail thece failures are stil! there; all
these glaring drawbacks are there.
This target has not been reached. We
find that this recommendation of the
Estimates Committee, this promie by
the Finance Minister, this promise by
the Prime Minister and this admission
by the Chairman of the Corporation—
all these remain ignored even to this
day.

1 wish that the Finance Minister
himse'f was present to reply to this
very important dehate. We are all
interested ip this major corporation.
1 endorse the romments made by my
hon. friend from Goa whep he said
how & public corporation like the Life
Insurance Corporation will have to be
a mode] one. Before T sit down, I
wrill b offering one or two ~omments.
The time his come to appoint the
promised expert rommittee to look
i 1to the working and se¢ whether the
present structure of the Life Insur-
rance Corporation 13 adequate to meet
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the needs and carry out the duties
which we have entrusted to the Cor=-
poration. I am afraid it is anything
that.

I think the Governmenat's attentiom
has been drawn to the lapses; this
proportion of policies that lapse ia
higher in India than anywhere else
in the world. Our proportion of in-
surance business is the lowest in the
world, but the proportion of business
that lapses is the highest! What an
achievement for a corporation which
has to be the pace-setter and a model
for the country? May I turn to an-
other aspect of the matter? In the
malter of one welfare activity, which
insurance corporations all over the
world take to, I think our record is
very deplorable. Sir, I will not be
compelling you to ring the bell, be-
cause I know there are other hon.
Members who want to speak. But
may I draw the attention of the Min-
ister to one aspect only, and that is,
housing? During the past 18 years
of this party's rule, India is becoming
a vast slum. It is no exagperation.
We are not building better, newer,
grander and more beatutiful eities.
Other countries are competing with
one another in creating a new para-

dise where there was none.  Here
the=e was no paradise, [ agree, but
when Government takes up some-

thing. befo-e it finishes it, it becomes
a slum. Therefore, a body like
the LIC is called upon in a massive
wav to foster new and beautiful
buildings. The late Prime Minis-
ter, Shri Jawaharlal Nehru, said this
in the Lok Sabha:

“There i< one aspect of the work
of the Life Insurance Corporation

to which T would like to draw
spe-ial attention. Roth in Fng-
'and and in the U.S.A. private

insuranre comnanies and corpora-
tions undertake building opera=
tions on a tremendous scale.”

You know. Mr. Spesker, how the Tow-
in~ome groun needs to be helped in
the matter of housing. Sir, may I
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have the attention of the hon. Minis-
ter? They carry on this gossiping in
the Central Hall. Will they not see
that the House is free from it? That
is how things get neglected.

1 was trying to draw your atten-
tion, Sir, I know that where commit=-
tees have failed, I cannot succeed.
Where others have failed, why should
I be so ambitious? But I would like
to make an appeal to the Minister of
Planning to try to see that he puts
some vigour into the working of the
Corporation. Let him take a closer
scrutiny and see whether the p'edges
have been fulfilleq and whether the
policy of the LIC in regard to foster-
ing housing is a satisfactory one. The
record of the LIC is g failure on many
fronts. But this is one front where
it can set up a better example.

Mr. Speaker, I would like to say
many things more, but I have no
time, May T make a proposal to you?
It is no use having such a smal
debate on a corporation whose funds
are go vast and whose activities touch
every aspect of the citizen's life. T do
oot know how vou will guide us. But
at least a selected number of puhlic
corporations should be scrutinised
properly in the Houce and we should
get longer time to make our com-
ments on their working,

Dr. L, M. Binghvi: That ls the feel-
ing of all of us.
ot wy fors (W) : sreqer vy,
et et & aw€ w1 YJgrwm & ary
# w3t wmEn f 0 awf gafan tE
TE wIgd 9L wiA A ot wEnfg o
wit Tire @ I @1 v F fom
W 3% fagw gwAte ®1 g ey
& fAv $3 %29 3217 § w17 w147 Ta-
Fﬂqqumw-ﬂwgﬂwﬁ;m
¥ 1 iU fakew & e oo vt @
% &7 wfify a1 dawdrm fraer oF
o f& o g, e, w0 F owal
atfy ¥ art # firferwy wrarfogt & -
aar A A gz @ wvd gwa  wk
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’g;(‘x gwa ¥ oy ¢ fe f7a
ReATAT, HUAT Rened aqr gz €
g tee 7 o draa meme ad,
gfrd §i & Fo@1 | g A faw
g, mfaw ao & M § mar g oo &
& § Fak o wiFnd di=r g
aorTe A o | IEE Afmn €T gam
gum i & g wgar f® o
w71 wTET 1F Afew W TEa
# figfr & aft ¥ = w OR
w1 ¥z aff EweT @ A sewt
ox fowr guer W §3AT wilig,
Fuw as () & 84 21l mfw
w2t &% gHIT da <F AT FNE B ag
garat frfesra g @ o v fed) o
wante {1 wrn §, med R A7 sev A
TR WU ATH TH F 0T 7 [wwmT
Tt ool vz

dra gwa o1 oz § fw &
T G A1 Wi & 7E R, gy
wi TE ¥ A1 78 w7 femt ey
gorTei & s F fra afew it
ol 5 Ty ok § fugE e Ty
wirt fasre a1 (R g 79z &y A
g ¢ o 0w & F oead
# sar gaw (om ofr, falaw mowd o,
ag gl avy &t Y osa v @
o[ ATH 3 F<H T3 T WTT, GF T
A g

dar ¥ gwA ap & 1 FT K
YA AT MRAT AT azs fwE MAT
wgan g1 M g 1w ren § oz
o afefe @ 6 92 48 97 a7 W21
fie 77 1963 W 4 7 & sz A
qifleat § w7 9 gelag dan Tft
&1 &% % o7 377 41 Wt & AW A7
Y &1 qrar | AiwA €T g A X
falt s w1 weafort ot 33%7 oifia
& wit ¥ &1 ag d4a fem §, afweq
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faaeft 7t oifafeat & sk a1t § ww
% 3T FIE hEen gl fen g w
ug g ¢ s ar ot ag arfefeai & &
s @ Ear I w1 fgmw g
g arfgd 1 off &hr 9 &1 T
o ¥ Ewy § Agl 91 9% §Eq
& mrgr & e aife g & SAw
93 & 1wt wew A 3w I
& AT IEE WA 0T 9@ A0 | g
BT H a9 F WA T AT unAT
¢ va% @it ¥ #i s fig grn
arfed |

it arfafest @ & &, sifigw 7
¥ & OO @ g AT § I Ak H
% Tl et § 1 & wget o o fate
afre™ 91T QT § T T &
gary oAl § 6 ol @ wwd I
agrn afga | R @ w5 oifelaat
wew 1wt 1 gl W fraea @
fir ot sifraw Arfem et € ag mafow
WIaTHT § W7 9, ¥ wHA H T a0
wifE qrfior LAl § ST A arfEeT
Tty 7 W@ & | W g Aifee wrafuw
WTOTE 5 Wal A a1 oA sifas
¥ O |ie AW amar §re IEn
femngii 1

Xt SETC & A1 gt faar o §
T a § agrn @mar § Swen fawt
way & fod, oifew wd & fad, Ow
wheam &wr any | A drET g
& mfafogi s o &@ § 9
SrATE &4 ¥ fad aar o=l o e
sfrrfodi & fod o wiivwam gwr o
fe 91 W81 ¥R FLOT IEE] EOH
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Fit7g faamm | gm a7z & o el gl
W 9% WBT TR &3 |

faeeft i Tt & v # w1
e 1 ¢ wfirfat & agifs e
&Y T AL ¥ § W TH TH4T I
dAr gvEIe 31 @} ) AT a1 Av ¥%ev
feeeti @ Twar amg, =few g7 weww
7g 7E @ 1 Fré 7T waw agi a7 mH
arh #qifa. 77 749 97 € 50 F@ T
1 $UF To & g1 AT

Shri Ranga (Chittoor): Why do you
want everything in Delhi?

ot =y faerg @ a1 faw oy T 4w
feq 17 1 g8 qwg O #1237 aga
sutal fedAasl a1 & ¢ wisy &
o 4T &0 |

fer ox @1a 7 2 1 54 aFT AT
arar manT # ot waimi a9 w@oe
%1 §@ famd & &0 e g 1 0w
Fisn TR § mHe #lo sifAmea
gred | & &1 wfeEme wiw g
AT 9 § o afew gwE am 0
UT HET Arad S AR 4 3w,
faor | qvaf ¥ o faet & ATw 9%
iz xing faadt § &1 veaT waew
w1 flat g 7 feedt g@e mfer w1 o
Ama s qEr % A 9%y | Afww I
am g e 2T fhay o fam don
wrgnr 7 7w fear o« & wg Awan g
fr frdt asiwTd & @t & Qar &
woaT 91fgd |

g a1g ¥ 7t ¥ oF Ty
weefl fafeen w1 v § 1 Sad Arfa-
Wqq aTga B wAg 1 7L § 1 I
ATHT TEFT TR WA W § ¥
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wTaT & W7 q9 AT A7 AL 1500
go fararar ot 37 & 1 17 gigefi & ar
# ot & qrgAn g i w1 07

weaw ARy : fafaeet amge dw
=20 e g &1 A= F1 3707

st g fmd ;3T AT IwTA
FFG A TTATE

weaet wgvg : 7T A fedt A
w13 % 1 wrf fiT Tar smgA 4 AR
Fusft safm & a7 & w247 |z w4 A
% fAn ozt 7 Aifen a1 Iw7a o7
da1 fa Z3n7 ®e5 7 tom goar & A7 38
Amrgry gravT T wna ga & 0oy

st vy fomrg c Az At 3w ¥ owaw
FIgE

WO AEIAA AT T TET FT HATA
ZiT A7 7% g TAN A0 AT & W

ot &y farmd : Y w10 @A e,
FAA Fasre, afeas; frson, w1 "/
At extfaerad ¥ w3 @ gur
1 UF TN F Goo To FT ag1A€r o
FAT % 1 78 wf wwa7 # | & g% Ay
Y 7 g, A% w19 @ avg W
aagtd

T4 A7 A Frmar § 0% zeAT a1
faas T me e & g frf Frgifen
adr 7Er & 1 37w e wigE” w0
wAT & 1 A3 Fon e o g A
IT*T " wgha £ o) # form o
awg i 4w g 1t o ¢ #7 A<
TN TEE K gm (e TA WAt i
Wt £1f 31" FTH 3500 AT )

Ar13 AT GITIT FT BF & oF oy
FIFAT & T HrET T A AT @
1 § T3 7Y I5rm 1 gEEY o Wi
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Erit gt | < weaw S & W o
AW # FART o TH AroeAT 4T KryET
foa, g7 a7 &t £ gt aec
H |

CER LRI ok T i S

WEUW WENAQ © W9 a4 &7 {ifA,
ETR! &1 74T )

ot wy fomd : 35 F19 Tig W
17 ¢ 1 g wAwfE 61 o e
2 i T2 &1 S & fog @vmr 4 g
2 pe Al & fag aft @ oo e
WA TIAT AT & | AT @ § oy
wT0arE gt rfed

T AF B ETH TATE Qo 1%
o & mmar rura fawr steal £
=78 F1 i1 28 ma 3 § 7a e
¢ fa 37 97 Al g o7 7
A w1 amar g

Mr, Speaker: Shri Banerjee might
have five minutes,

Shri 8. M, Banerjee; Sir, ] may be
permitted to start today and continue
my speech the next day.

Mr. Bpeaker: No, that is not possi-
ble.

An hon. Member:
Minister replying?

Mr, Bpeaker: The reply will be on
some other day.

Shri 8. M. Bamerjee: I am sory,
the time that is given to me is only
five minutes. First of all, I will op-
pose automation in LIC. Sir, you
will remember that this question was
discussed [n this House and It was
pleaded that the introduction of auto-
mation, called computors of man-ea-
ters, is going to eliminate human la~
bour from LIC. I have read a repori—

When is the hon.
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I am sorry, I cannot quote the whole
of it herc—wherein they have said
that the introduction of the computor
machinery is going tv fulfil certain
work. 1 have in my possession a
document prescnted by the All India
Insurance Employees Association
which clearly gives the picture that
the introduction of the electronic com-
putor js going to eliminate practical-
ly all workers. IL will be wrong to
say that ths will not eliminate human
labour and will not result in mass
transfers or mass down-grading or
even retrenchment. An assurance
was given to this House by the hon.
Minist r, Shri Bhagat, that retrench-
ment will be avoided. T feel that ulti-
mately retrenchment i bound to
come. I may add here that the All
India Insurance Employees Associa-
tion has decide to convene g confere-
renee on the Tth and B8th of next
month against automation. We will
mnbilise public opinion and we will
invite all leaders, all eminent econo-
mists avd put before them what bene-
fit th. Corporation is going to derive
by this. Th~ Corporation say that their
policy is to dscentralise so that insu-
rance work may be taken cven to the
remntest vi'llnpes, Tt has not been
done and the introduction of auto=
mation is not going to serve that pur-
pose. So, I oppose automation,

Secondly, the LIC Is  spending a
Int of money on building houses. But
wp have a sad eommentary hefore us
of the role of LIC in the matter of
buildine houses. The total rumher
of emn'oyees of clnss 3 and class 4
is 33000. How many of them have
been eiven auarters? 505 quartrrs for
class 3 and 108 quarters for class 4.
Tt in a matter af  shame It 13 for
the Minister kindlv to renlv- why
quarters were not constructed for the
LIC employees.

17.80 hrs.

My third point fs about the LIC
dectes mgaihst one of the ex-Mem-
bers of this House who was elected
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from Gonda. It was surprising that

this amount of Rs. 23 lakhs has not
yet been realised from him. A war-
rant was issued, but thers is mno
power on earth that can execute that
warrant against thig great industria-
list of Kanpur,

Not only this; apart from the non-
realisation of Rs. 23 lakhs for which a
decree has been issued and a war-
rant was issued, I am told, agaln the
Finance Ministry has obliged this
g-ntleman by writing off Rs. 32 lakhe
of income-tax. This is something sur-
prising.

Shri B. R. Bhagat: Income-tax?

Shri S. M, Banerjee: Income-tax
That question is coming before the
House

I would only request the hon. Mi-
nister to answer these three pointa.
Once again, I warn the hon, Minis-
trr of dirc consequen-es; if they want
to implement automation, it will po
resisted tooth and nail and the con-
sequenceg are better known to him.

Dr, L, M. Singhvi: You may ask
thg hon, Minister, when he interve-
ns in the debate, also to inform the
House about th outcome, if any, of
Shri Khera's visit abroad. Has there
been any outcome or any rcport?

Mr, Speaker: Is Thursday conven-
ient to the hon. Member?

Dr. L. M. Singhvi: Yes, Sir.

Mr. Bpeaker: Is it convenlent to
the hon. Minister as well?

Shri B, R. Bhagat: Yes, Sir.

Mr. Sp=aker: Then, we will have
it on Thursday and the Minister
would reply.

Dr, L. M. Siaghvl: At what time?
Shri B, B. Bhagat: 6 o'clock.

Mr. Speaker: At § o'clock
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17.02 hrs.

STATEMENT RE: SITUATION ARI-
SING OUT OF THE STRIKE BY
THE STUDENTS OF THE BANARAS
HINDU UNIVERSITY.

The Minister of Education (Shrl
M. C. Chagla): Sir, on the 17th Nov-
ember, 1865, the students of the Bans-
rag Hindu University abstained from
their classes in prolest against the
ehange of namg of the University as
adopted by the Rajya Sabha while
considering the Banaras Hindu Uni-
versity (Amendment) Bill. It appears
that the students and some citizens
o Varanasi had been feeling agitated
about the dropping of the word
Hindy' from the name of the Univer-
sity. The Bharativa’ Jan Sangh had
also called for a general strike in
Varanasi on the 17th November,
1968.

The siudents of the University held
a meeling on the campus on the mor-
ning of the 17th November, Later, a
large group of students belonging to
outside institutions tried to force
eniry into the Universily but were
kept out by the University authori-
ties. In the afternoon about 1,500
students from Kashi Vidyapith and
1,000 students from the Harish Chan-
dra College along with about 3,000
students from the University marched
in a procession to the city and held
a public meeting there. At this meet-
ing, flery speeches were made giving
a call to "fight to the end” the propo-
sal 1o change the name of the Uni-
versity.

Between 3 pmM. and 8 pM. on
the same day, the Bhartiva Jan Sangh
and the Hindu Mahasabha organised
« public meeting in the Town Hall.
There was a gathering of abut 10,000
at this meeting.

On receipt of the information about
the happenings in Varanasi om the
17th November, I issued a statement
to the press in which I clarified the
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posit of the Government in  the
matl and appealed {o the students
to maintain the high traditions of the
University by calling off the strike, I
also pointed out that the Bill had not
yet bedome law and 1 wag sure that
the Lok Sabha would take into consi=
deration the views and feelings of the
students and authorities of the Uni-
versity in the matter.

On the night of the 17th, the Vige-
Chancellor along with the Registrar
and the Dean of the Students met the
Prasident and the Secrtary of the
Students’ Association and Informed
them about the statement issued by
me. The Vice-Chancellor appealed
1o them to act in a constitutional man=
ner and give up the strike. He sug-
gested to the students that if they so
desired they could send their repre-
sentatives to meet me and Members
of the Lok Sabha to put forth thelr
point of view on the question,

On the 18th November, 1983, about
1,000 students went in a procession to
the Centra] Office of the University
and met the Vice-Chancellor who ad-
dressed them for about 45 minutes.
On conclusion of Vice-Chancellor's
address to the students, the Secretary
of the Association informed him that
the student: would not retrace their
steps till their objective was achieved.

On the 18th November, a deputa-
tion of four students from the Univer-
sity met me and urged that the word
‘Hindu' be retained in the name of the
University. 1 advised the students to
end their strike and not to injure the
reputation of this great University, I
also pointed out that in a democratic
set up Parlarment ia supreme and that
It cannot be coerced into a particular
course of action. The students shoula
leave it to Parliament (o take notice
of their pnint of view when cnacting
the Bill on the University.

The students of the University
have been holding meetings and or-
ganising demonstrationg everyday.

From the 20th November, they have
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been joined in these demonstrations
by  ‘“representative.” of Students'
Unions {rom Patna, Allahabad,
Gorakhpur and Lucknow. On the 21st
November, 1965, during the wisit of
the President to Varanasi, they
marched in a procession to the Muni-
cipal Corporation building and hand-
ed over a memorandum to him A
crowd of about 5,000 jncluding stu-
dents, demonstrated in front of the
Sanskrit University also. The demons-
trations, hi er, were p ful
Later, during the day, the stouewt-
Presidents of the Uniong of the in-
dividual  hostels went to Nadesar
Palace and presented 'memoranda to
the President.

On the evening of the 21st Novem-
ber, Prof. Mukut Behari Lal, Mem-
ber, Rajya Sabha, who was in Vara-
nasi on that day, was mobbed by the
studenig and taken to a meeting
where the students did not behave
properly towards him. With the help
of the authorities of the University,
Prof. Mukut Behari Lal left the muet-
ing and came back to Delhi,

Yesterday, at about 100 Oclock, a
procession of 1,000 students went to
the University gate and took posses-
sion of the gate from the chowkidars
The Chief Proctor, whose office ia
situated near the gate, had to lock
his office and go away because of
the crowd that had collected there.
Later, the students thrust open one
of the doors of the office, but did not
cause any damage to the contents of
the office, They took control of the
traffic at the gate At about 800
O'clock in the evening, the University
authorities got back the posession of
the Chief Proctor's office.

The students are now staging
black-flag demonstrations, They have
put up a black-flag at the centrai gate
and also smaller flag in the hoste.s.

Yesterday, the Vice-Chancellor fs-
wed a fimal appeal to the studeuws to
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behave in a constitutional manner and
pointed out that in spite of the ad-
vice given by him and his colleagues,
the students have not been acting in
acordance with the rules. The situa-
tion is reporied loday to be conipa-
ratively quiet except that the stu-
dents are still in control of the Uni-
versity gate. The Vice-Chancellor
was scheduled to have addressed a
meeting of the gtaff ang the students
this afternoon at 3.00 p.Mm.

I would like to take this opppartu-
nity to make the position of the Gov-
ernment clear that it has adopted no
official attitude with regard to the
question of the nome of the Univer-
sity and would leave it to the fhee
vote of Parliament to decide the is-
sue, I bave no doubt that the Parlia-
ment will take all aspects of the
question into consideration before
taking its final decision.

Bome hon, Members rose—

Shri Hem Barua
mame is there,

(Gauhati): my

Mr. Speaker: The names are there.
But I will again put jt to the House
whether it is desirable, if any desnun-
stration gr any agitation takeg place
as a consequent of some decision
taken bv one House of the Parlismant
ang the other House has yet to con-
sider it, at that time to just disclsa it
and pul questions which will indire>=
tly have & harmful effect on ths whole
thing.

Dr, L. M. Singhvli (Jodhpur): Tts
consideration must be expedited: it
should be given the priority.

Mr. Speaker: We are taking up the
Bill tomorrow. The first thing that
we are taking up tomorrow is that,

Several bon. Members:
tions.

No ques-
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Mr. Speaker: Though we have to
take note of wll the opinions that are
current in the country and all the
reactions that take place ultimately
it is the Parliament that has to tske
dercisions so far as these important
questions are concerned.

Shri Hem Barua: I want tg have a
claritication. . . .

Mr. Speaker: I would request ihe
hon. Members not to put any ques-
tions in any manner now.

Shri 8§ M. Banerjee
only want to know. .,

(Kanpur): 1

Mr, Speaker:
Banerive also.

1 would request Mr.
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Mr. gpelker: 1 will not allow any
questions,

Shii S, M, Banerjee: | am not putt-
ing any question on this, 1 only
wunted to know, through you, what
concrete steps the Government propose
to take to end this agitation. ...

Mr. Speaker: I will not allow that.
That 1s not desirable, That will be
encouraging the agitatorg now. I will
not allow any questiong on this. Let
the Parlmment remain supreme. It
is not any other body that has to take
decision, And now the House stands
adjourned to meet again tomorrow at
11 A

17.15 hrs,

The Lok Sabha then adjoruned till
Eleven of the Clock on Wednesday,

Several hon. Members: No ques- November 24, 1065/Agrahayana 3,
tions, .t 1887 (Saka).
—

GMGIPND—LS M—1000 (Al) LSD—]17-12-85—$70.



